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Krishpa Chondsa,. S0l (Jajeshmas).
Koishon Bao, Shel Mandali  Veokaie
(Masulipatnam).
Krishnaiah, Shri D. Balarams (Gudi-
Vldl).«

Krishnamachari, Shri T. T, (Madras
South).

Krishnappa, Shri M. V, (Tumkur),
Krishnaswamy, Dr, A. (Chingleput).
Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
pur—Reserved—Sch. Castes).

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).
L
Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).
Lachman Singh, Shri (Nominated—
Andaman and Nicobar Islands).

Lahiri, Shri Jitendra Nath (Seram-
pore).

Laskar, Shri Nibaren Chandra
(Cachar—Reserved—Sch. Castes).

Laxmi Bai, Shrimati Sangama (Vicara-
bad).
M

Mafida Ahmed, Shrimati (Jorhat).

Mahagaonkar, Shri Bhausaheb Rao
Saheb (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).
Mahendra Pratap, Raja (Mathura).
Masti, Shri Nikunja Bibari (Ghatal).

Majhi, Shri Ram Chandra (Mayur-
Phanj—Reserved—Sch, Tribes).,

jthia, Sardar Surnt Singh (Tam-~
aran).
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I—qnﬁ,
Malaviya, Pandit Govind (Sultanpur).
Malaviys, Shri Keshava Deva (Basti).

Malhotra, Shri Inderjit Lal (Jammu
and Kashmir),

Mallish, Shri U. Srinivasa (Udipf).

Malvia, Shri Xanhaiyalal Bherulal
«Shajapur—Reserved—Sch. Castes)

Malviya, Shri Motilal (Khajuraho—
Reserved—Sch. Castes).
Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kaluji (Bombay
City Central-—Reserved—Scheduled
Castes).

Mandal, Dr, Pashupati (Bankura—
Reserved—Sch. Castes).

Mandal, Shri Jailal (Khagaria).

Maniyangadan, Shri Mathew (Xotta-
yam).

Manjula Debi, Shrimati (Goalpara).
Masani, Shri M. R. (Ranchi—East).

Maguriya Din, 8hri (Phulpur—
Reserved—Sch. Castes),

Matera, Shri Laxman Mahadu
(Thana~~Reserved—Sch, Tribes).

Mathur, Shri Harish Chandra (Pali).
Mathur, 8hri Mathura Das (Nagaur).
Matin, Qazi S, A. (Giridih).

Mehdi, Shri Syed Ahmed (Rampur).
Mehta, Shri Ashok (Muzaflarpur).

Mehta Shri Balwantray Gopalji
(Gobhilwad).

Mehia, Shri Jaswant Rai (Jodhpur).

Mebte, Shrimati Krishna (Jammu and
Kaabuir) .

Meikote, Dr, G. 8. (Raichur).

Meon, Dr. X B, (Badagare).

Meman, Bhri V. X. Xvishna (Bombday
City Noeth).

#Snon, Shri T. C.  Nerayunenkutty
(Mukandapurem).

M—contd,

Minimats, Shrimati Agamades Guw
(Baloda Bazar—Reserved--Sch,
Castes).

Mishra, Shri Bibhuti (Bagaba).

Mishra, Shri Lalit Narayan (Saharse).
Mishra, Shri Mathurs Prasad (Begu-
* sarai).

Mishra, Shri Shyam Nandan (Jai-
nagsr).

Misra, Shri Bhagwan Din (Kaisar-
ganj).

Misra, Shri Raghubar Dayal (Buland-
shahr).
Misra, Shri Raja Ram (Faizabad).

Mohammad Akbar, Sheikh
and Kashmir).

Mohan Swaroop, Shr1 (Pilibhit).
Mohideen, Shri M. Gulem (Dindigul).

Mohiuddin, Shri Ahmed (Secundera-
bad).

Morarka, Shri Radheyshyam Ram-
kumar (Jhunjhunu).

More, Shri Jayawant
(Sholapur).

Mukerjee, Shri Hirendra Nath (Cal-
cutta—Central).

Mullick, Shri Baishnav Charan (Ken-
drapara—Reserved—Sch. Castes).

Muniswamy, Shri N. R, (Vellore).

Murmu, Shri Paika (Rajmahal—Re-
served—Sch. Tribes).

Murthy, Shri B. 8. (Kakinada—
Reserved—Sch. Castes).

Murty, Shri M. 8, (Golugonda),
Musafir, Giani Gurmukh Singh
(Amritsar).

Muthukrishnen, Shri M. (Vellre—
Reserved—Sch. Costes).

(Jammu

Ghanshyam



ltm Shri P. Thanulmgam (Nagar-

Naldu, Shri R. Govindarajalu (Tiru-
wallur).

Naidu, Shm T D Muthukumara-
sami (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi).
Nair, Bhri K. P Kuttikrishnan
(Xozhikode)

Nair, Shri P. X Vasudevan (Thiru-
vella).

Naldurgkar, Shri Venketrao Srini-
wasrao (Osmanabad).

Nallakoya, Shri Koyilat (Nominated—
Laccadive, Minicoy and Amindive
Islands)

Nanda, Shri Gulzarilal (Sabarkantha)

Nanjappa, Shri C (Nilgins)

Naraindin, Shrr  (Shahjahanpur—
Reserved—Sch, Castes).

Narasimhan, Shri C, R. (Krishnagiri)

Narayanasamy, Shri R (Penyaku-
lam)

Naskar, Shn Purnendu Sekhar (Dia-
mond Harbour).

Nath Pai, Shr1 (Rajapur)

Nathwani, Shrm  Narendrabhax P.
(Sorath)

Nayak, Shrn  Mohan
Reserved—Sch, Castes)

Nayar, Dr. Susila (Jhanai)
Nayar, Shrn V P (Qulon)

Negi, Shri Nek Ram (Mahasu—
Reserved—Sch. Castes)
Nehru, Shri Jawaharlal (Phulpur)

Nehry, Shrimati Uma (Sitapur)
Neswi, 8hri T. R (Dbarwar South).

o

Gokar lal, Shri (Motah—Reserved—
Seh, Castes).

Om, Shri Ghapshyam Lal (Zalawad).

(Ganjam—

(vi))

Shri Kankipati Veeranna
(Golugonda—Reserved—Sch. Tri-
bes).

Padam Dev, S8hri (Chamba)

Pahadia, Shn Jagan Nath Prassd
(Sawai Madhopur—Reserved--Sch.
Castes).

Palaniyandi, Shri M. (Perambalur).

Palchoudhurs, Shrimati Ila (Naba-
dwip)

Pande, Shri C. D (Naini Tal)
Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rasra)

Pangarkar, Shmn Nagorao Karojee
(Parbhani).

Panigraly, Shri Chintamam (Puri).
Panna Lal, Shri (Faizabad—Reserv-
ed—Sch, Castes)

Parmar, Shri Deenabandhu (Udapur—
Reserved—Sch. Tribes).

Parmar, Shrn Karsandas Ukabhai
(Ahmedabad—Reserved—Sch. Cas-
tes)

Parulekar, Shn Shamrao Vishnu
(Thana)

Parvati Knshnan, Shnmat M
(Coimbatare).

Patel, Shnn Nanubhai Nichhabhai
(Bulsar—Reserved—Sch Tribes),

Patel, Shr1 Purushottamdas R (Meh-
sans)

Putel, Shr1 Rajeshwar (Happur)

Patel, Sushnn Mamben Vallabhabhal
(Anand)

Patil, Shri Balasaheb (Muraj)
Patil, Shn Nana (Satara).
Patil, Shri R. D. (Bhir)

Patil, Shri S K (Bombey Ciy

South).
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Bfil, 8l Gitamme Lasman
{Dhulin). ’

Patnaik, Shri Uma Charan (Ganjam).

Pattabhi Raman, Shri C. R, (Kumba-

' Nonam).

Pillai, Shri S, C. C. Anthony (Madras
North).

Piliai, Shn P. T, Thanu (Tirunelvell)

Pocker Sahib, Shri B. (Banjeri)

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes),

Pragn Lal, Shn  (Sitapur—Reserv-
ed—Sch, Castes)

Prasad, Shn Mahadeo (Gorakhpur—
Reserved—Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh
(Kalahandi—Reserved—Sch Tribes)

Punnoose, Shri P T (Ambalapuzha)

Radha Mohan Singh, Shri (Balha)
Radha Raman, Shri (Chandni Chowk)
Raghubir Sahai, Shn (Budaun)
Raghunath Singh, Shr1 (Varanasi)
Raghunath Singhji, Shr1 (Barmer)
Raghuramaiah, Shn Kotha (Guntur)
Rahman, Shn M Hifzur (Amrohs)
Bal, 8hri Khushwaqt (Kher:).

Raj Bahadur, Shri (Bharatpur)
Rajendra Singh, Shri (Chapra).

‘Rafiah, Shri Devanapalli (Nalgonda—
Reserved—Sch Castes)

Raju, Shmn D S. (Rajahmundry)

Raju, Shry Viayarama Gejapathi
(Visakhapatnam)

Rajyalaxmi, Shrimat: Lalita (Hazan-
Ram Garib, Shri (Bast—Reserved—
Sch, Castes).

(vidd)

R—coutd,

Ram Sarsn, Shri (Moradabed),

Bam Shankar lal, Sbri (Domsgin
ganj). ‘

Ram Sublag Singh, Dr. (Sssamm).

Ramkrishnan, Shri Peelamedu Ran~
gaswamy Naidu (Pollachi).

Ramam, Shri Uddaraju (Narpsaput).

Ramenand Shastri, S (Bars-
banki—Reserved—Sch, Castes).

Ramananda Tirtha, Swami (Auranga-
bad).

Ramaswamy, Shr S. V, (Salem),

Ramaswamy, Shri K S (Gobichetti-
palayam).

Ramaswamy, Shri Puli  (Mahbub-
nagar—Reserved—Sch. Castes).

Ramaul, Shnn S. N, (Mahasu).

Rameshwar Rao, Shr:1 J (Mshbub-
nagar)

Rampure, Shr1 Mahadevappa Y.

(Gulbarga)

Ranbir Singh, Ch (Rohtak)

Rane, Shn Shivram Rango
(Buldana)

Ranga, Shri N G (Tenali).

Rangarso, Shri M. Sri (Kanmnagar).

Rao, Shr1 B Rajagopala (Srikaku-
lam).

Rao, Shrnm Devulapalh Venkateswar
(Nalgonda).

Rao, Shri Etikala Madhusudan (Mah-~
bubabad).

Rao, Shri P Hanmanth (Madak).
Rao, Shri R Jagunnath (Koraput).
Rao, Sh1 T B Vittal (Khammam)

Raut, Shri Bhola (Champaran—
Reserved—Sch Castes)

Raut, Shri Rajaram  Bglkrishna
(Kolaba)

Ray, Shrimati Renuka (Malds).



Reddy, Bhri
.

Reddy, Shri R. Narapa (Ongole).
Reddy, Shri T. Nagi (Anantapur).

Reddy, Shri K V. Ramakrishna
(Hindupur).

Reddy, Shri T N. Vishwanatha
(Rajampet).

Reddy, Shri Vutukuru Rami (Cudda-
pah).

Roy, Shri Biren (Calcutta—South-
West).

Roy, Shri Bishwanath (Salempur).

Rungsung Suisa, Shri (Outer Mam-
pur—Reserved—Sch. Castes).

Rup Narain, Shri (Mirzapur—Re-
served—Sch. Castes).

R. Lakshmi Narasa (Nel-

8
Sadhu Ram, Shnn  (Jullundur—Re-
served—Sch. Castes).

Sahodraba: Rai, Shrimati (Sagar—
Reserved..Sch. Castes).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Darbhange—
Reserved-—Sch. Castes).

Saigal, Sardar Amser Singh (Janjgir)

Syksena, Shri Shibben Lal (Maharaj-
aanj). ot

Selunke, Shri Balssaheb (Khed).

Shrt Chandra
(Tamluk).

Sats

Semantsinhar, Dr N. C. (Bhubenes-
war).

Sembendam, Shri K. R.  (Nagapai-
tinam) .

Sexapeth, Shri B. V. K. (Namakkal).

(ix)

S—contd,

R S T, (e
Sankarspendian, Shri M. (Tenkast).

Sardar, Shri Bholi (Saharsa—Resery-
ed—Sch. Castes).

Sarhadi, Shri Ajit Singh (Ludhiana).
Satish Chandra, Shri (Bareilly).
Satyabhama Devi, Shrimati (Nawada).
Saty::‘_anytna. Shri Biddika (Par-
. g
Scindia, Shrimati Vijaya Raje (Guns).

Selku, Shri Mardi (West Dinajpur—
Reserved—Sch. Tribes).

Sen, Shri Asoke Kumar (Calcutta_.
North-West). ¢ ’

Sen, Shr: Phani Gopal (Purnea).
Serva;, Shn A. Vairavan (Tanjore).

Seth, Shri Bishanchandar Shak-
jahanpur). (

Shﬂ'\i)Shri Manabendra (Tebri Garh-
wal).

Shm;z Manubhai (Madhya Sau-
Sh(aé\,mS!;nmm Jayaben Vajubbai
Shakuntala Devi, Shrimat (Banka).
Shankaraiys, Shri M. (Mysore).
Pandit Krishna Chandra
(Hapur).

Sharma, Shri Diwan Chand (Gundas-
pur).

Sharma, Shr1 Harish Chandar
pur)

(Jar-

Sharma, Shr1 Radha Charan
hor)

Shastri, Pandit
Madhopur)

Shastr;, Shri Lal Bahadur (Allaba-
bad).

(Gwa-

Hiralal  (Sawn



S~contd,
Shastri, Shri Prakesh Vir (Gurgaon).

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shukls, Shri Vidya Charan (Baloda
Bazar).

Siddananjappe, Shri H. (Hassan).

Siddiah, Shri S. M.  (Mysore—Re-
served—Sch. Castes).

Singh, Shri Awadhesh Kumar (Kati-
har).

8ingh, Shri Chandikeshwar Saran
(Sarguja).

Singh, Shri Digvijiya Narayan
(Pupri).

Singh, Shri Dinesh Pratap (Gonda).

Singh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal Narain (Shahadol
—Reserved—Sch. Tribes).

Singh, Shri Laisram Achaw
Manipur).

Singh, Shri Mahendra Nath (Maha-
rajganj).

Singh, Shri P. N. (Chandauli).

Singh, Shri Sinhasan (Gorakhpur).

Sinha, Shri Banarsi Prassd  (Mon-
yr).

(Inner

Sinha, Shri Gajendra Prasad (Pala-
man).

Sinha, Shri Kailash Pati (Nalanda).

Sinha, Shri Sarangdhara (Patoa).

smu; Shri Satya Narayan (Samasti-

.::, Shri Satyendra Narayan
(Aurangabad).

Ginhs, Shrimati Tarkeshwari (Barh).

fiva, Dr. M. V. Gangadbara (Chis-
toos—Reserved—S8ch. Castes).

Sivarsj, Shri N. (Chingleput—Reserv-
o8—8ch. Castes).
(Aligarh—Re-

Suatek, Shri Nardeo
served—Sch. Castes).
femtani, Shri G. D. (Geum).

(x)
S—ocomtd,
Sonawane, Shri Tayappa (Sbolapur—
Reéserved—8ch. Castes). ’ .

Sonule, Shri Harihar Rso (Nanded).

Soren, Shri Debi (Dumka—Reserv-
ed—Sch. Tribes).

Subbarayan, Dr. P. (Tiruchengods).
Subramanyam, Shri Tekur (Bellary).

Sugandhi, Shri Murikeppa Siddappa
(Bijapur North).

Sultan, Shrimati Maimoona (Bhopel).

Supekar, Shri Shraddhakar (Sambal-
pur).

Sumat Prasad, Shri (Muzaffarnagar).

Sunder Lal, Shri (Sabaranpur—Re-
served—Sch. Castes).

Swami, Shri V. N. (Chanda).
Swaran Singh Sardar (Jullundur).
Syed Mahmud, Dr. (Gopalganj).

T

Tahir, Shri Mohammed (Kishanganj).

Tangumani, Shri K. T. K. (Madurai).

Tantia, Shri Rameshwar (Sikar).

Tariq, Shri Ali Mohammad (Jammu
and Kashmir).

Tewari, Shri Dwarikanath, (Cachar).

Thakore, Shri Motisinh Bahadursioh
(Patna).

Theyar, Shn U. Muthurmalinga
(Srivilliputhur).

Thimmaish, Shri Dodda (Xolar—Re-
served—8ch. Castes).

Thirumal Reo, Shri M. (Kakinads).
Thomae, fibri A. M. (Ernakulem).



P-econtd.

Tiwari, Pandit Babu Lal
Khandwa).

'l‘hlﬂs Shri Ram Sahai (Ehaju-

raho).

Tiwary, Pandit Dwarka Nath (Kesa-
ria).

(Nimar

Tripathi, Shri
{Unnao).
Tula Ram, Shri (Etawah—Reserved—

Sch. Castes).

Tyagl, Shri Mahavir (Dehra Dun).

Vishwambar Daysl

1]
Uike, Shri M. G. (Mandis—Reserv-
ed-—8ch. Tribes).
Umrao Singh, Shri (Ghosi).

Upadhyays, Pandit Munishwar Dutt
(Pratapgarh).

Upedhyays, Shri Shiva Datt (Rewa).
v

Vajpayee, Shn Atal Bihan (Balram-
pur).

Valvi, Shn Laxman Vedu (West
Khandesh—Reserved—Sch. Tribes).

Varma, Shri B. B. (Champaran).
Varma, Shri Manikya Lal (Udaipur)
Verma, Shri Ramsingh Bhai (Nimar).

(=)

V—cotitd

Vedakumari, Xumsrl M. (Eluru).

Venkatasubbadsh, 8Shri Pendekanti
(Adoni).

Verma, Sizt1 Ramji (Deoria).

Vijays Raje, Shrimati (Chatra).

Vishwanath Prased, Shri (Azamgarh
—~Reserved—Sch. Castes).

Vyss, Shri Ramesh Chandra
wara).

Vyas, Shri Radhelal (Ujjain).

(Bhil-

w

Wadiwa, Shri Narayan Maniramji
(Chhindwars—Reserved—Sch. Tri-
bes).

Warior, Shrn K. K. (Trichur).

Wasnik, Shri Balkrishna (Bhandara—
Reserved—Sch. Castes).

Wilson, Shri John N. (Mirzapur).
Wodeyar, Shri K. G. (Shimoga).

b 4

Yadav, Shri Ram Sewak
banki).

Yajnik, Shri Indulal Kansiyalal
(Ahmedabad) .

(Bara-
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The Lok Sabha met at Eleven of the
Clock

{Mr Srpzaxyr 11 the Chair]

ORAL ANSWERS TO QUESTIONS
Kashmir

", {Shrl N. R Muniswamy:
Shri A M. Tariq:

Will the Prime Minister be pleased
to state*

(a) whether Government of India
are aware that in the Concise Oxford
Dictionary, Kashrmur has been men-
tioned as a part of Pakistan while giv-
ing the defim‘ion of Palkustan, and

(b) if so, the steps taken by Gov-
erpment to get the mistake rectified®

The Parliamentary Secretary to the
Minister of External Affalrs  (Shri
Sadath All Khan): (a) Yes, Sir

(b) Our High Comnussion 1n London
which took up the matter with the
Clarendon Press, Oxford, has been
informed that the publishers propose
to drop this particular entry in the
Dictionary altogether

Shei N. B. Munlswamy: May 1
know whether it has been brought
to the notice of Government that on2
of the leading papers in Amernica,
namely the New York Times always
shows Kashmir as a disputed area and

47 (Al) LSD~2

gives a novel definition of Azad Kash-
mir as a corner of Pakistan, and if
80, what steps have been taken by
Government to eliminate these grand
ideas from the publications of thie
paper which is always friendly to-
wards India except perhaps that it s
the other way about when it comes
to Kashmur?

The Prime Minister and Minister
of External Affajrs (Shri Jawaharia]
Nehru): We cannot control private
newspapers or periodicals If a Gov-
ernment is responsible, we draw the
attention of that Government to it.

Shri Raghunath Singh: May I know
whether the circulation of the book
has been stopped in India or not?

Shri Jawaharial Nehru: Which book?

Shri Raghunath Singh: This book,
the dictionary

Shri Jawabaria] Nelrn: No, it has
not been stopped I mught add tha:
the Pakis‘an Government have taken
strong exception to this very descrip-
tion because Pakistan has been de-
scribed as part of India.

Shri A, M Tariq: May 1 know whe-
ther in this dictionary the definitien of
Palastan has been given 1n such a way
that Kashmur 1s also part of Pakis-
tan® As 1t is a reference book being
used daily for official and non-official
business, i1s it not our duty to stop
this book from wrculation, till they
make corrections in this regard®

Shri Jawaharial Nebgu: [ do not
think so

Shri Tangsmani: May I know whe-
ther the Commonwealth publcation

known as The Commonwealth in Brief
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shows Kashmir as a separate entity be-
longing neither to Pakistan nor to
Indla, and if so, what steps Govern-
ment have taken to rectify the same?

Mr, Speaker: How does that arise
out of the main question? The mamn
question only refers to the C'onci_ce
Oxford Dictionary. The hon. Minis-
ter cannot be expected to know every-
thing about everything.
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Some Mo, Members: May we have
the reply in English also?

NOVEMBER 18, 1950 Oral Answers 4

Shrimat! Lakshmi Mensa; (a) Copies
of two letters addressed by our Per-
manent Representative in the United
Nations to the President of the
Security Council and Pakistan’s reply
are laid on the Table of the House.
[See Appendix I, annexure No. 1},

(b) Copies of our Permanent Re-
présentative’s letters have been dis-
tributed to all members of the Security
Council as Security Council documents.
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Mr. Speaker: Order. order The
hon Member must only ask a ques-
tion and not go on making a speech.

I do not think the hon Member has
asked any question at all.

Shri Vajpayee: May 1 know whe-
ther this question of the construction
of the Mangla Dam was raised at the
meeting that our Ministers held with
the representatives of Pakistan recent-
ly, and if so, the result thereof?

The Prime Minister and Minister
of External Affafrs (Shri Jawaharial
Nehru): No. That meeting was con-
fined to discussion of border issues on
the eastern side.
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Shei D. C. Sharma: Mey 1 know
whether this dispute will be referred
like the canal water dispute to any
international agency: like the World
Bank, so that it may be solved
atdcably?

Shri Jawaharial Nehru: No: not in
that sense. This dispute essentially is
a part of the Kashmir dispute; that is
a part of Kashmir. But the hon.
Member 1s correct in thinking that it
may be connected with the canal water
issue. In that sense, there is no ques-
tion of any dispute: the dispute is
about Kashmir, if you like, The other
is the question of an arrangement
about canal waters, about which we
are dealing with Pakistan.
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Shri N. R, Muniswamy: May I know
whether Government are aware that
the USA has offered both financial and
technical aid for the construction of
this dam, and if so, the reaction of
Government thereto?

Shri Jawaharlal Nehru: I have just
stated in reply to Shri D. C. Sharma’s
question that there are two parts of
this matter. One 1s a question that
arises over our territory in Kashmir
State even though that might be
occupied by Pakistan, and our claim
that they should not do anything on
the territory which is ours. That is
one question which is part of the
Kashmir issue.
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The other question is cannected with
the canal waters, as to the best use
that might be made of canal waters
for India and for Pakistan. In that
connection, the U.8, Government and
the World Bank, and perhaps vaiious
other governments, are, at the iu-
stance of the World Bank, offering con-
siderable sums of money to Pakistan.
That is not directly our concern—what
money they offer to Pakistan in cun-
nection wi‘h the development of theix
canal system.

Shri Tridib Kumar Chaudhuri:
May I know if the 122 villages which
are likely to be submerged by the
construction of the Mangla Dam are
all in Pak-occupied territory and if
any portion of Indian-occupied teiri-
tory in Kashmir or territory which...

Shri Vajpayee: We are not ‘occup-
ing’ any territory there.

Shrl Tridib Kumar Chaudhuri:
Territory which is under our military
occupation. (Interruptions).

Shri Nath Pai: It is Indian territory.

Shri Tridib Kumar Chandhuri:
It is Indian territory but occupied by
our forces, (Interruptions).

Shri Vajpayee: No, Sir.

Shri Tridib Komar Chaudhuri:
Certain pqrlions are under our oc-
cupation.

Shri Nath Pai: It is defended by
our forces.

Shri Tridib Kumar Chaudhuri: 1
stand corrected. But there is & cer-
tain part which is under our occupa-
tion. Is any part of the territory of
Kashmir which is under our occupation
likely to be affected by the construc-
tion ef the Mangla Dam?

Mg, Speaker; Next question, There
is too much of assumption in the ques-
tion.
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wo’m‘ Gonskhpar
.,_{smtuhava-

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed an Informal

- Committee to go into the question of

recruitment of labour in Gorakhpur;
and

(b) whether any report has been
submitted by the said Committee?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

(b) No.

Shri Keshava: May I know f it is
not a fact that this Committer was
appointed in pursuance of an assur-
ance given on the floor of the Fouse?
It so, what is the reason for, and signi-
ficance of, makiig it an  Informal
Committee?

Shri Abid Alf: First, it was discissed
in a meeting of some MPs. and sub-
sequently, during the course of dis-
cussion here, my senior colleague an-
nounced that some MPs. have bean
invited to visit the camps. Therefore,
it was classified as an Informal Com-
mittee,

Shri Panigrahi: May I know whe-
ther till the Report is submitted, Gov-
ernment propose to set up any Em-
ployment Exchange there for re-
cruiting labour?

Shri Abid Ali: There are Employ-
ment Exchanges already there,

Shri Tangamanl: May 1 know what
are the terms of reference of this Com-
mittee?

Shri Abld Al: There should be no
distinction whatever between Gorakh-
pur labour and other workers at work
sites, As many of the existing facili-
ties ag possible which are not incon-
sistent with the above, should be made
available to future recruits. There
should be security of employment to
the existing ')IMWI rexruited
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through the Gorakhpur labour or
ganisation even after the sbolition of
the organisation.

Shrl K N, Pandey: 15 it not a fact
that the announcement was made in
the House about the constitution of
the Committee and the decision to
visit the camps was taken m the firs:
meeting of the Commattee? If so, how
can if be an Informal Committee”

Shri Abld All: It has been termed
as informal.

Shri 8. M Banerjee: I wan: to
know what 1s the present method of
recruitment in Gorakhpur and whe-
ther the recruitment centre which
was existing has been wound up

Shri Abid Ali: There 1s a recruit-
ment centre Thcse who want to work
in coal-mines come there, the va~an-
cies available are offered to them and
the number of required workeis 18
recruited

Shri Sinhasan Singh. May I know
whether the Report of the so0 called
Informal Committee will also be treat-
ed as informal or it would be tasen
into consideration formally by Cov-
ernment?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Whe= 1 announced the appointment of
sueh a Committee, the intention, of
course, was that our decsion woul’
be influenced by the findings of that
Committee

Shri 8. C Samanta: When this re-
crui‘ing agency is abolished, will any
other agency be set up for recrwt-
ment?

Shri Abid Ali: The Employment Ex-
changes will attend to that work

8Shrl Tridid Kumar Chaudburi: May
I know if the Government of Uttar
Pradesh has been consulted on this
matter and its wishes ascertalned in
the matter of recruitment of Gorakh-
pur hbour under which employment
was provided to s large number of
bbour force in Gorakhpur and other
districts in eastern UP?

Oral Answers 10

Shri Abid Al: Yes, Sir
Export of Iron Ore to Csechoslovakia

¢4, Shri Panigrahi: Will the Minis-
ter of Commerce and Indaustry be
pleased to refer to the reply given to
Starred Question No 1140 on the 11th
March, 1959 and state

(a) whether negotiations for the
supply of one million tons of iron to
Czechoslovakia have since been com-
pleted, and

(b) 1if so, when thus export arrange-
ment 1s proposed to be implemented?

The Deputy Minister of Commerce
and Industry (Shri Satisk Chandrs):
(a) Yes, Sir

(b) Supphes

are already being
made

-

Shri Panigrahi: May 1 know what
15 the quantity which has been nego-
tiat.d and which has been supplied
so far”

Shri Satish Chandra: One million
tons 1s proposed to be exported to
Czechoslovakia 1n 1858-60 Out of that,
363 lakh tons have been exported
upto September, 299 lakh tons are
likely to be exported upto December
and about 338 lakh tons are likely to

be exported from January to March
1960

Shri Achar: May I know whether
the iron ore being exported to Czecho-
slovakia 1s through the west coast ports
or from Orissa?

Shri Satish Chandra: Mostly from
west coast ports.
oft feqfey forw : & ST
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Shri 8. C. Samanta: May I know
flom which mine the ore will be
supplied?

Shri Satish Chandra: This is sup-
plied from several mines. There is
the high-grade ore, the medium-grade
ore and the low-grade ore. It has to
be supplied from various mines, from
Hospet, Bellary, and from other areas
The supply is going on from several
areas,

Shri T. B. Vittal Rao: May I know
if the ore that will be exported to
Czechoslovakia will be mostly from
the private sector or will the public
sector also participate in this?

Shri Satisk Chandra: There is no
private sector 1n 1ron ore exports
Exports are canahsed through the
State Trading Corporation.

Shri T. B. Vittal Rao: My question
is whether 1ron ore that will be used
for export through the agency of the
S.T.C will also be from the private
sector.

Shri Satish Chandra: The STC
enters into contracts directly Mines
are owned by the private sector—
mostly—and the exports are made by
the State Trading Corporation

Efficiency Code

+
[ Shri Pandit D. N, Tiwary:
{ Shri M. L. Dwivedi:
o5 Shri Keshava:
Y Dr, Ram Subhag Singh:
Shri Rameshwar Tantia:
| Shri Hem Barua:

Will the Minister of Labour and

be pleased to state:

(a) whether it 15 a fact that the
employers’ reaction to the proposed
Eficiency Code formulated and cir-
culated by Government has been
generally unfavourable;

(b) whether any discussions about
the Code were held with the em-
ployers; and

{c) it so, the results of the discus-
sions?
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The Parliamentary Secretary $o the
Minister of Labonr and Employment
and Planning (Shel L. N. Mishra): (a)
and (b). Discussions are proposed to
be held shortly.

(c) Does not arise.

Pandit D, N, Tiwarl: May I know
whether Government have received
the reactions of mill-owners or em-
ployers to this proposal? If so, what
are they?

The Minister of Labour and Em-
ployment and Plannjng (Shri Nanda):
This 15 at & very rough draft stage—
first draft—and it was communicated
to the parties for their resctions.
Some of them have objected to some
of the provisions; some of them feel
that possibly 1t 1s premature. But we
are going to discuss this matter to-
morrow with the representatives of
the employers and later on with the
representatives of the workers

Pandit D N. Tiwari: May I know
whether this matter was discussed in
the National Productivity Council at
any time”

S8hri Nanda: Yes, I also spoke to
the Council on the subject

Shri Ram Krishan Gupta: May I
know whether the employers have
submitted any alternative proposal?

Shri Nanda: The employers have
Jjust made some general comments,
but, as I said, we are going to discuss
this whole matter with them to-
morrow

Shri 8. M. Banerjee: I want to know
what 1s the definition of this ‘efficiency
code’, and whether this was ever dis-
cussed in any of the Labour Confer-
ences. If not, why not?

Shri Nanda: It was mentioned
generally in a number of tri-partite
meetings. The intention to make such
e code was conveyed to the members
and later, & draft was prepared, which '
is now being circulated.
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Shri B. K. Gaikwad: Who were call-
ed on behaif of the employees to dis-
cuss about this?

Shri Nanda: The representatives of
the Central organusations of the
employees who attend the tripartite
meetings.
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Pandit D. N, Tiwary: May I know
whether any complaint has been
received by the Government that
these producers indulge in black-
marketing and send their goods else-
where?

Shri Manubhal S8hah: The position
this year 18 rather on the happier side
As against the internal demand of
about 10 million tyres and 10 maillion
tubes the production is going up to
11 million tyres and 11.5 million tubes
and we have, therefore, earmarked an
export quota of a million tyres and a
million tubes, There is no question of
blackmarketing in cycle tubes and
tyres.
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Aluminium Plant at Rihand

+
[ Shri Ram Krishan Gupta:
| Shri Bhakt Darshan:

*7. { Shri 8, M.Buleriee

Shri
{ Stri Kalika Singh:

Will the Minister of Cemmerce and
Industry be pleased to refer to the
reply given to Starred Question No.
878 on the 28th August, 1959 and
state;

(a) whether negotiations between
Shnn G. D. Birla and M/s Kaiser
Engineers of U.S A. regarding capital
participation and technical collabora-
tion for the Alummum Plant at
Rihand have since been finalised;

(b) it so, the result thereof; and

(c) the nature of steps taken so far
or proposed to be taken for setting up
this Plant?

The Minister of Industry (Shei
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House.
{Sea Appendix I, annexure No. 2].
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ki Ram Krishan Gupta: In the
statement, it is said that the Carpora-
tion is negotinting a dolar loan from
the Export Import Rank of US May
I know the mmount of loan which is
sought to be secured from the Bank?

Shei Matubhal Shab: It will be
about 10.20 million doilars
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Shri Tengamani: Masy I know
whether the Government will encour-
age the participation of Kaisers in the
equity capital also” I find from the
statement that the Birlas will have to
contribute Rz 440 lakhs and the
Kausers, Rs 160 lakhs,

Shri Masubbai Shahk: Yes, S8ir 25
per cent equty participation by
Messrs Kaisers of the United States
has been permitted in this project

Sl 8. M. Banerjes: The negotia-
tions have now been completed May
1 know whether a copy of the agree-
ment or & gist of the negotiations wall
be laid on the Table of the House and
whethet the State or the Central

Shrt Masubhal Shah: As I have said
exriler, the controls under the Act

veni sgreements and if the hon.

the broad approval of the Govamn-
ment s given end generally agres-
ments of such a nature are not dis-
closed unless somebody is specially
interested in a particular agresment.

Shri Tangamani: May I know
whether this aluminium plant which is
gong to be set up will be completed
by the end of the Second Plan?

Shri Manubhs!l Shah: It cannot be
in the obvious nature of things It is
a very big plant which will take at
least three years and we expect the
plant will be completed by the end
of the second yeer of the Third Plan.
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Shrimati Renu Chakravartty: What
1s the percentage of the to a}l electr:-
cily capacity of Rihand which will be
utilised for thus plant and at what
rate would 1t be given?

Shri Mannbhal Shah: Actually, i1n
the first four or flve years of produc-
tion, it may be about 30 per cent bhut
later on it may go up to 60—70 per
cent. One does not know how far
Rihand wall further be developed. So,
the percentage cannot be ascertained
from now

Puppetry in Film-making

(a) whether it is g fact that a re-
quest was made to the Sovist Union
by the Government of India for giving
training facllities to Indians in ‘the
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techniques of employing puppetry m
flm-making;

(b) if so, whe her this request has
been accepted by the Sowviet Union,
and

{c) whether any agreement has been
reached in this regard?

The Parliamentary Secretary to the
Minister of Information and Broadcast-
ing (Shri A. C. Joshi): (a) An informal
enquiry was made from the Govern-
ment of the USSR whether they
would be able to provide facili ies for
the tramning of some staff of the Films
Division and All India Radio in the
teachmique of puppetry

(b) The Government of USSR ex-

pressed their willingness to consider
the request

(¢) No, sir No proposal for train-
ing in puppetry is bemng considered at
present.

Shri 8. C. Samanta: May I know
how many persons are going to be sent
abroad for this purpose”

The Minister of Information and
Broadcasting (Dr. Keskar): It was
explained earlier that we have at
present no such proposal The occa-
sion for making this request was this
When a delegation had gone to attend
the film festival 1n Moscow, m the
course of a visit to the puppetry sec-
tion, an enquiry was made casually.

KARTIKA 3, 1881 (SAKA)
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(a) the nature of progress made so
far 1in setting up the Film Institute;
and

{b) when it will start functioning?

The Parliamentary Secretary to the
Minister of Information and Broadcast-
ing (8hrli A C. Joshi): (a) and (b)
Suitable accommodation and neces-
sary equipment are still being looked
for It 13 difficult therefore, to be
precise about the date of its function-
ing

Shri 8. C. Samanta: What are the
instruments that are not ava:lable?
For the last one year, this is being
discussed

The Minister of Information and
Broadcasting (Dr. Keskar): I had
occasion to explain before that foreign
exchange will be required 1n some
quantity m order to get equipment
for the proposed Film Institute
Originally we had hopes of getung a
large part of the equipment locally
Now, we find that 1t 1s not possible
to do so Mainly for this reason, we
have not been able to make a start.
We are trying to get the necessary
equipment either by buying 1t from
some of the existing concerns or, if
necessary, by importing them If we
have to mmport them, it 1s posmble
that it may be still further delayed

Shri Subodh Hansda: May I know
whether the details of the courses and
admissions had been worked out?

Dr. Keskar: The course 1s practi-
cally ready but as I said just now,
until we get the necessary prelminary
things done, we do not want to pro-
ceed further

Shri D. C Sharma: May I know if
the Minister can give some firm date
by which the nstitute will start
functioning because 1t has been on the
anwvil for a long time?

Dr. Keskar: No, Sir I cannot give
any firm date

Shri Ansar Harvani: Has any assist-
ance been sought for this from the
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UNESCO and if any help has been
given, what is the nature of the help?

Dr. Keskar: UNESCO has given
help regarding our educational TV
unit but not to this perticular project.

8hri 8. C. Samanta: As the accom-
modation is not available here, may I
know whether the Government is
thinking of shifting the institute to
any other place, where accommodation
may be available?

Dr. Keskar: We have got two or
three alternative sites in view. The
main difficulty will not be about
accommodation but about equipment
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Shri C. K. Bhattacharya: Sir, will
the reply be kindly read m Enghsh
also?

Mr. Speaker: The answer may be
read in Enghish also

Shri Abid All: (a) From the avail-
able reports 1t appears that quite a
large number of newspaper establish-
ments have already implemented the
recommendations of the Committee.

(b) No such case has been brought
to our notice.

{¢) Does not arise.
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Shri Joachim Alva: Is Government
aware of the impending strike by the
Press Trust of India employees® Does
the impending strike arise out of the
recommendations of the Wage Board
Award? May ] know what action
Government has taken in hand to
settle this dispute and avert the strike?

The Minister of Labour and Employ-
ment and Planning (8hri Nanda): Sir,
I may sey a word about this mattet

- e, the strike that has been :in the
offing. We are going to meet tomorrow
the representatives of both the parties
to deal with this matter, and I hope

something may be done to avert this
strke.

Shri Ansar Harvani: Are the Gov-
ernment aware that a number of news-
papers have been closed down and a
number of journalists have been dis-
missed with a view to avoid imple-

mentation of the Wage Committee’s
award?

R wfex ot . i @, T8 A
gy

Skri Muhammed Elias: Just now
the hon. Deputy Minuster stated that
no complaints have been received in
the labour Ministry. We ourselves
have personally brought many such
complaints to the notice of the Minis-
try. May 1 know what action has
been taken by Government on those
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complaints about the non-implemen-
tation of the Wage Committee’s award?

Shri Abia Ali: No specific complaint,
as the hon. Member says, has been
recetved; but it should be appreciated
that this subject is within the State
sphere, and whenever anything of that
kind 1s received we send it to the

State Government for taking appro-
priate action.

Shri S. M. Banerjee: I want to know
the total number of newspapers who
have implemented this recommenda-
tion, the number of those who have

not implemented and the reasons for
the same.

Shri Abid Ali: 118 have implement-
ed, one has partly implemented 1t and
9 have agreed to implement 1t

Shri B. C. Kamble: In his main
answer the hon Deputy Minister said:
“From the available reports it appears”
that there are no complamnts Will he
be pleased to place those reports on
the Table of the House?

Mr. Speaker: Order, order; m that
context the word “reports” has got a
different meaning altogether
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Shri Nanda: I wish to point out that
the information before me shows,
although 1t reveals that there has been
considerable progress in the matter of

implementation iy various States that
thig progress is uneven. And, although
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it is true that the States wre responsi-
ble for this implementation we cannot
feel ourselves entirely absolved from
the responsibility of doing something
about the matter. I feel that we will
have to take up this question soon, in
the sense that if at an early stage we
do not find that practically all the
establishments have implemented the
recommendations we may have to
consider some further legislative pro-
vision about it. I find that there was
no provision for penalties for non-
implementation. We may have to do
something about that. Also, the
current procedure under the Indus-
trinl Disputes Act may not be entirely
and very conveniently applicable to
that, and something will have to be
done about it.

Shri Braj Raj Singh: What is then
being done in the Allahabad case for
the present?

Shri Nanda: That is, I think, before
the"rrib\mal.

Shri Panigrahi: May I know the
number of working journalists who
have been dismissed so far in the
different States and the number of
papers which bave been closed down
with a view not to implement the
award?

Shri Abid AM: If the hon Member
gives separate notice the information
will be obtained and supplied.

Shri Joschim Alva: Just as the
Registrar of Newspapers is keeping a
revord of existing newspapers, has
Government got a record of the news-
papers that have gone to the wall after
the Wage Committce submitted its
report, i those newspapers
which gave a good fight during the
freedom struggle and have closed down
a8 2 remult of the Wage Committee’s
dacision?

Sl AWM AH: Wa have a rough
jdes about it; the hon. Member also
Xows that.
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Shri C. K. Bhattacharya: Will the
hon. Minister kindly state who is the
authority to decide as to which papers
£all m which class?

Shri Nanda: If a dispute arises it
can go before the machinery under the
Industnial Disputes Act, for procedure
of conciliation and, later on, of adjudi-
cation But, as I have pointed out a
little earlier, I do not think this is
really a very convenient procedure in
this case and we are thinking of doing
something about this matter.

Shri C. K. Bhattacharya: I want to
know whether this question can be
decided before a dispute arises
betwcen the employees and the
employers. Is there any authority to
decide as to which papers fall in which
class even before a dispute arises so
that there is no dispute at all?

Shrl Nanda: That is part of the
decision as to what paper is to be in
what class.

Mr. Speaker: The hon. Member is
making a suggestion that even before
a dispute actuslly wrises there must
be some authority to decide this,

Shrimati Resu Chakravarity: The
hon. Mambar wants t0 know whether
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there i{s any machinery for the cate-
gorisation of the newspapers,

Skri Nanda: The angwer to thst has
already been given. There should be
somebody; we will do something about
it.

Shrimatli Bennka Rsy: In view of
what the hon. Minister has said, would
he consider bringing the amending
legislation during the course of this
session?

Shri Naada: Sir, I have given some
inkling of what we propose to do
about the matter.

Shrimati Renuks Ray: Would be
consider doing it during this session?

Shri Nanda: It may be so, if the
time of the House permits such a
course.

T.V. 8ects

+
Shri Vajpayee:
Shri Assar:
Shri Muhamsmed Elias:
Shri Rameshwar Tantia:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) the mumber of television sets
installed in and around the Capital in
furtherance of the experimental televi-
sion service of the All India Radio;

(b) the average s‘rength of the
audience that attends any particular
television programme of the All India
Radio;

*iL.

(¢) whether Government has taken
note of the criticism that most of the
programmes  arranged are too
‘pedan‘tic’; and

(d) Government’s reactions hitherto
in respect of the experiment?

The Minister of Information and
Broadoasting (Dr. Keskar): (a) and
(b). Twenty-one television sets have
bosn instailed In the Community
Cenives and around Delhi. The aver-
age vigwing audiance i» estimated at
1530 to 300 persons per centre. It is
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hoped to increase the number of sets
to about 60 soon.

(c) and (d). Government has seen
some press criticism about these pro-
grammes. However, it was made
clear at the very outset that these
programmes are predominantly educa-
tional in character and meant for
schools and community centres. In
spite of this explanation, some critics
expect the programmes to be of an
entertaining type, which is not pos-
sible as this is not the main purpose
for which the unit has been started,
This experimental unit also hopes to
serve the purpose of assessing the
value of this medium for educational
and cul‘ural work.

It will take some time before an
evaluation can take place and the
work of this programme is put on a
stable basis.

Shri Vajpayee: Has the Government
prepared any programme for the
installation of TV sets in other cities
of India as well?

Dr. Keskar: As the experimental
uni*'s range does not go beyond IS
to 20 miles, the question of distribut-
ing the sets in other parts of the coun-
try does not arise for the present.

Shri Assar: May I know whether
the Government proposes to set uwo
a non-official commi‘tee to suggest
programmes for the TV sets?

Dr. Keskar: These are not genersl
programmes. They are meant for
schools and community centres. There
is a committee being formed, of edu-
cationists and people connected with
community work, in order fo help in
the formulation of this programme.

Shri Muhammed Eliss: Just now the
hon. Minister said that in 21 commu.
nity centres television sets have been
installed. May I know what policy
has been adopted by the Government
to choose these places to set up these
television centres?

Dr. Keskar: That is done by a com-
mittee of the All-India Radio officials
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from out of g large number of applica~
tions from community centres in
Delhi. We have had naturally more
applications than we have been able
to satisfy but a list has been prepared
and as sets come in they will be given
to the other centres in the order of
merit which has been prepared.

Shri Supakar: What is the total
capital invested and what is the
foreign exchange content in this pro-
gramme?

Dr. Keskar: There is another ques-
tion regarding this, but I may inform
the bon, Member that the total ex-
penditure is round about Rs 24 lakhs
of which the foreign exchange content
would be less than Rs 15,000

Kirtinagar Colony

+
Shri D. C. Sharma:

*12. { Shri Naval Prabhakar:
Shri Bhakt Darshan:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 712 on the 24th August,
1839 and state the further progress
made so far in completing the deve-
lopment work in Kirtinagar Colony
set up by the Rehabilitation Housing

Corporation?

The Deputy Minister of Rehabilita-
tiom (Shri P. 8. Naskar): The balance
of work in respect of sewerage is ex-
pected to be completed by the end of
the current year. 85 per cent of the
work has already been done.

Shri D, C. Sharma: What part of
the tota] funds allocated for the con-
struction of this colony has been spent
so far and what is left now to be
spent?

Shxi P. 8. Naskar: The construction
work and other works like the laying
of roads, water-supply, etc. were done
by the Corporation which is just look-
ing after this colony. The Govern
‘ment does not allocate funds divectly.
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Shri P. 8. Naskar: I have not got
the information with me at the
moment.

Shri Naval Prabhakar: rose—

Mr. Speaker: The hon. Minister has
given all the information that he has
\n his possession at present.
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Shri P. 8. Naskar: The e¢ssential
Services have not been unduly delayed.
or a certain technical reason, only
the water-supply and the sewage could
Lot be completed so far, but I can
bssure the House they are likely to
»e completed within this year

Export of Dried Prawns

*14. Shri Kodiyan: Will the Minister
¢ Commerce and Industry be pleased
1o state:

(a) the steps taken by Governmeat
In 1959 to increase the export of dried
brawns to foreign countries;

(b) whether, as a result of these
Steps export of dried prawns has
Increased; and

(c¢) if so, to what extent?

The Deputy Minister of Commerce
4nd Industry (Shri Satish Chandra):
‘a) to (c). A statement is laid on the
Table of the House.

STATEMENT

(a) The following action has been
taken during 1989 to promote exports
6¢ dry-prawns from India:—

(i) Dried Prawns are exported
from India mainly to Burma,
Ceylon, Mauritius, Cuba, Malaya
and Hongkong—Burma scoounting
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for 70 per cent of the total ex-
ports, In May, 1939, the Burmese
Purchase authorities suspended
mmports from India due to shight
increase in prices Timely inter-
vention by Government facilitated
exports for the time being and
long term arrangements are being
made with the Government of
Burma

(1) Prawns have been included
in the schedule of items available
for export from India in the
varjous trade agreementg conclud
ed from time to time

(1) Prawns are also being dis-
played in the various exhibitions
and trade fairs held abroad from
time to time

(iv) A Registered Exporters’
Association 18 being formed at
Cochin for organising the expor*
trade on sound lines and regulat-
g the quality of dried prawns
exported

(b) As a result of these steps miost
of the accumulations of dried prawns,
lying packed for Burma have since
been cleared Although the result of
the other steps mentioned above can-
not be hnked up directly with ex
ports, it has been observed that ex
ports of prawns to Ceylon, Singapore,
Hongkong and Mauntius, which nor-
mally import prawns m dmned condi
tion, has increased during the current
year

(c) No separate figures for dried
prawns exports are available ‘Dried
Prawns' as such are not classified
separately in the Indian Trade Classi-
fication but are included under the
head “Prawns, fresh, chilled, frozen,
salted, dried or simply cooked”

Shri Kodlyan: From the statement
1 find that long-term arrangements
are being made with the Government
of Burma for the expori of dried
prawns. ] want to know the total
annual quantity of dried prawns to
be exported to Burma under these
long-term arrangements.
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Shri Satish Chandra: Long-term ar-
rangements are under contemplation
A delegation came from Burma recent.
ly and had discussions at Cochin A
Prawn Exporters’ Association is being
orgamised, and long-term arrange-
ments are contemplated They have
not yet been finalised The trade is
in private hands There was some
difficulty a few months ago, 1t has
been got over for the time being

Shri Kodiyan: From the statement
1 also find that the Burmese pur-
chasers suspended the 1mport from
India in May this year due to a slight
increase In price I want to know
whether the Burmese authorities
finally agreed to purchase these dried
prawns according to the increased
price or at a shightly decreased price?®

Shri Satish Chandra: I said just now
that 1n the month of May there was
some difficulty The Burmese stop-
ped importing dried prawns suddenly
from India They alleged that the
prices had been increased by our
exporters suddenly and they could
not purchase at those prices The
Government of India intervened a
delegation came and as a resuit of the
delegation’s wisit most of these bags
of dried prawns which were lving at
Cochip port had been cleared

Shri Tangamani In regard to item
(c) of the question may I know how
much of dned prawns was being ex-
ported to Burma® I want to know
the quantity and the value

Shri Satish Chandra: I have not got
the figure for dried prawns alone In
the trade classification they are all in-
cluded together It may be dried
prawns, fresh, chilled, salted or cook-
ed They are all put together So,
T cannot give the figures separately for
dried prawns

Shri Tangamani- I mean the prawn
variety

Shri Satish Chandra They are all
included under a single head

Shri Tangamani: The mawn unporter
from India was Burma and owing to
certain reasons that mport was



That is why I was intevested
to know the quantity which was being
imported by Burmas.

Mr. Speaker: The hon. Minister has
not got separate figuves for prawns,
eteo,

"

8ari Warlor: How much stock is
lying idle at Cochin and how much
is expected to be exported to Burma?
How much does Burma expect to im-
port from here?

Shrl Satish Chandra: 5,000 bags
were lying at Cochin port when this
dispute arose. 4,000 bags have already
been cleared and 1,000 bags are In
the process of being exported now to
Burma,

Bhri Punnoose: May I know whether
the Government have made any effort
to find fresh, new markets for these
commodities anywhere else and with
what result?

Shri Satish Chandra: Dried prawrs
sre exported mostly to Burma and
Ceylon, and frozen and chilled prawns
go to the United States and Sweden.
The exporters themselves are bring
organised into a registered assoc:ation
for the promotion of exports. Govern-
ment will extend to them as much
help as possible.

Nuclear Tests in the Sahara

Shrt Nnruh-tu:
Shri Sadhan Gupia:
Shri Wartlor:
*15. [ Shri T. B. Vittal Rao:
Shri Xodiyan:
Shri Raweshwar Tantia:

Wil the Prime Minister be pleased
to state:

(a) whether any representation
wes made by India to France on the
nuclear tests planned by France in
the Bahars;

(b) whather any other country in
the African continent protested or
:k:alndh’smpoﬂhnehm:
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{e) it 30, the attitude of the Gev-
ernmant of Indie to such a requast?

The Parlinmentary Seervtary to the
Minister of Externsl Affalss (Shri
Ssdath Ali Khaa): (a) to (c). The
question and the draft answer have
become out-of-date because of subse-
quent developments. A resolution
sponsored, among others by India has
just been passed by the General As.
sembly requesting the French Govern-
ment not to proceed with the tests.

Shrl Narasimhan: What are the

prospects of the proposed tests being
abandoned?

The Prime Minister and Minister of
External Affairs (Shri  Jawsharial
Nebhro). Well, Yt B anyont's wt-
mate. We hope they will be aban-
doned.

Shri Warlor: A report has appeared
in the press that the French Govern-
ment is agaln trying to have their
tests in Africa. What more steps can
we take in that matter?

Shrl Jawaharial Nehru: We have no
further steps in view at the present
moment. I do not think it will bde
necessary.

Shrimati Remn Chakravarity: May
1 know, in this resolution, when it
was adopted in the General Assembly,
what were the nations of Asia and
Africa who opposed it?! Was it com-
pletely unanimous from the point of
view of the Afro-Asian nations?

The Minister of Defenes (Shri
Krishas Menon): The resolution was
fully supported by the Asio-African
countries. There was another resoiu~
tion, milder in character, which was
defeated.

proadoasting Station at Darbhanga

*16. Shri Anirudh Sinha: Will the
Minister of Information and Broad-
costing be pleased to siate:

(a) whether the Covernment of
Bfhar have forwarded & memorendum
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%0 the Centre for opening a broadeast-
Ing station at Darbhangs;

{b) whether Gevernment have con-
sidered the proposal; and
{e) if so, the decision thereon?

The Parliamentary Secrefsry to the
Minister of Information and Broad-

ensting (8hrt A. C. Joshi): (a) Yes, Sir.

(b) and (c). Darbhanga receives
good seception throughout the year
from the 20 KW MW transmitter at
Patna and the local talent find an
sdequate outlet through the Station
at Patna. Moreover there is no scope
for additional stations in the plan at
present. It has not been, therefore,
possible to consider the proposal
favourably.
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Wage Boarg for Sugar Industry
+

Shri T. B. Vittal Ras:

Shri Tangamani:

Will the Minster of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No, 1026 on the lst September, 1850
ang state:

¢a) whether the remaining 33 sugar
factories have since implemented the
secommendations of the Wage Board
for the award of intenm relief to
workers in Sugar Industry; and

b) if not, the steps being taken by
Géve,mmentforeﬂxﬂwhplmh-
tion of the same?

‘1.
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The Parliamentary Secretary to the
Minisier of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
According to ‘the informatien avail-
able, 17 more factories have started
implementing the recommendation.

(b) Efforts continue to be made by
State Governments to persuade the
remaining facteries also to implement
the recommendation.

Shri T. B. Vittal Rao: Out of the
82 factories, may 1 know the number
of factories that have still to imple-
ment the interim award?

Shri L. N. Mishra: 1285 factories
bave implemented and 15 remain.

Shri T. B. Vittal Rao: May I know
whether the Government have as-
certained from the mmll-owners the
ceasons for not implementing this?

Shrl L. N. Mishra: It is expected
that most of the factories wil] imple-
ment the recommendations. There
has been some delay.

Shri T. B, Viital Rao: May I know
whether the Wage Board has indicated
to Government as to when they will
submit their final award?

Shri L. N. Mishra: Sometime 1n
September, 1860,

Shri Tangamani: On a previous oc-
casion, we were told that 108 out
of 140 factories have gtarted imple-
menting this. Today we are told that
17 more have started implementing it.
Are we to take it that 125 out of 140
factories have already implemented
ths recommendations contained in the
{nterim report of the Wage Board?

Shrt L. N. Mishra: Yes; they have
started implementing the recommend-

Shri 8. M. Banerjoe: May I know
whether the Wage Board has collected
all evidence and if so, the reason for
so much deiay? May I know whether
after the final report, it will be im-
plemented from a back-date?

Shrd L. N. Miahea: It is difficult to
say about implementation with ret-
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trogpective effect. They have collected
the evidence, they are visiting places
and they expect to complete the re-
port by Beptember, 1960.

Shri 8. M. Banerjee: If the evidence
has been collected, why should there
be so much delay?

Shri L. N. Mishra: They are visiting
a number of places. They are yet to
visit some places. After that, they
will compile the figures and complete
the report

Shri T. B. Vittal Rao: May I know
whether the Chairman of the Wage
Board has indicated to Government
that he will be able to submit the
report by September, 1960 or is it the
Government's own. idea?

Shri L. N. Mishra: We have got
information that they will submit the
report by September, 1960.

The Minister of Labour and Employ-
ment and Planning (Shyl Nanda):
May I make it clear that when we
set up a board, we do not control its
speed. It has to look after itself, If
it wants any facilities from us, we
are prepared to give them but we
cannot tell it in advante that it must
do it within a month or two months.
It must do its work properly.

Shri T. B. Vittal Rao: It is more
than two years since it was appointed.
He says they will submit the report
after one more year. We would like
to know the reason for the delay.
After all there are only 140 factories
covering 2 laks of workers,

Shri Nanda: There are representa-
tives of workers and of employers and
the Chairman .on the Board. They
determine what steps they have to
take and what information they have
to collect. There is an interim
award which has been very largely
carried out. Since the Members are
keen about it, I can again get ia
touch with the Board and convey to
them the feelings of Members.

Shri Tangamani: What is the State-
wise break-up of the factoriss which
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have not implemented the interim
award?

fbel L. N. Mishra: Bihar 3, Madhya
Pradesh 1. Madras nil, Orissa 1, Uttar
Pradesh 9 and Punjab 1. total 15.

Shri K. N. Pandey: May 1 know
whether it is g fact that the delay in
submitting the report is due to the
fact that they have to enquire into
four things, viz, wage rates, scales of
different categories, bonus and gra-
tuity?

Shri L. N. Mishrs: Yes.
Bestdential Fiats ln Indra Market

.’.
Shri Amjad All:
Dr. Gangadhara Siva:
*18. { 8Shri Arjun Singh
Bhadauria:
Shri 8. A, Mehdi:

Will the Minister of Rehabilitation
and Minority Afialrs be plessed to
yefer to the reply given to Starred
Question No, 1302 on the 9th Septem-
ber, 1959 and state:

(a) whether residential flats Nos.
1, 8 15, 21, 22 1n Indra Market were
released from auction though dee-
lared unallottable;

(b) it so, the reasons therefor; and

(¢) whether the first instalment of
cost realized from these flats will be

returned now that the flats had been
declared unallottable?

The Deputy Minister of Rehabilils-
tien (Shri P, 8, Naskar): (a) and (b).
1t is regretted that due to g clerical
error in the reply to Starred Ques-
tion No. 1302 on the 9th September,
1989, it was stated that only one
residantial flat was valued at Rs. 9,859
after allowing rebate for the half
wall, In fact there are

g

DOral Answens n

* wer oafR K
tfrg mife, gt w@t € at & w8
Ry frerar o1 fF W e ooz
% feg g ?

Shri P, 8, Naskar: No.

oft el fay wdfom : o
i & By wmg

Wt go o wWrewe : Y AR

o wafn fey wtfow : sy
wft fr *rag e ¢ e &
teye W Arser wr o fem wv o
w wh war?

W go fo AmeT : #F Wfomw
v d ay g oo § fe wifow
QT § T9 g

it sl feg welffewn : war ot
ey A e § 6 qF v T
§ fag # drmy lo,080 &, AN
e fegy war ar, afy g, & g
W\ fgqy a7

st go o AT : 0,080 firaswt
e et § 9 TE-gAETw § Wi
o000 ¥ THGH ¥va PN § %2
Qe e
D, Gangadhara Siva: When the
flats were declared to be auctioned

and unaliottable on 9th May, 1959, 1
would like to know why it was done.

Shrf P. 8. Naskar: In the origmal
answer, due to a clerical error, it was
said thet one flat was declared allott-
able. We have corrected it and now
we find that 8 flats are allottable

Bogus Registration of Plots

*1%. Shrt Amjad All: Wil the
Minister of Rebabilitation and Minn-
ity Aftairs be pleased to refer to the
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reply given to Starreq Question No.
1276 on the 9th September. 1889 re-
garding bogus registration of plots in
the office of the Settlement Commis-
sioner (Government Built Property),
New Delhi and state the further action

Shri Amjad Ali: May I know for
how long this process of bogus re-
gistration 1s likely to continue”

Shri P. S. Naskar: We dea! with
cases that come to our notice imme-
diately

News Agencies

+
o2 Shri Tangamani:
Shri Radha Raman:

Wil the Mimister of Information
and Broadcasting be pleased to refer
to the reply given to Short Notice
Question No 16 on the 12th Septem-
ber, 1959 and state:

(a) whether the applications
receiveg from the News Agencies for
recogmition have since been consider-
od;

(b) if so, the decision taken there-
on; and

(c) the names of the News Agencies
which have been granted recognition?

The Minister of Information and
Broadeasting (Dr. Koskar): (8)
Only two applications were re-
cetved by Government, one of
which has been  withdrawn for
redrafting according to the conditions
1aid down by Government. The other
is sn application for expansion of
service.

(b) and (c). No question of recog-
nition arises. Government has only
Mid down conditions for the sumple
purpose of granting certain special
facilities for communication,

Shri Tangawani: May I know the
names of the news agencies which have
been granted recognition by the
Government? -
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Shrl A. C. Joshi: I require notice
for this question.
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Shri Raghunath Singh: What is the
reply? We want to know the reply.

Mr Speaker: The Question Hour is
over

Shri Braj Raj Singh: May I submit
that this 13 a way of evading the ques-
tion? This should be mllowed to be
answered

Shri Muhammed Elias: With regard
to the adjournment motion that we
have given notice of, we are not rais-
ing 1t but we would like to submit

Mr. Speaker: Order, order. The
hon Member should not interrupt hike
this The Question Hour is over. I
can only say that hon Ministers should
try to be here during Question Hour,
unless, of course, the other House is
also siting Now the hon. Parlia-
mentary Secretary 18 not able to
answer the question So, I expect, and
the hon. Members here expect, the
hon. Minister to be present here to
answer the questions and not to create
the impression that there 18 anything
to be avoided or evaded. I do not
think such allegations ought to be
made. (Interruptions). Order, order.
I would request all hon. Ministers to
be present, as far as possible.

Shri Tangamani: The last question
has not been answered.

Mr. Speaker: I will allow this ques-
tion another time

Shrl Vajpayees: 1 request that
Btarred Question No. 30 may be taken
up now.

Mr. Speaker: Not now.
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WRITTEN ANSWERS TO
QUESTIONS

fadian Trade Agency Building in
Tibet

*13 Shri Ajit Singh Sarhadi: Will
the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 326 on the 6th August,
1869 and state whether any progress
has been made in the construction of
the Trade Agency Building in Igantse,
Tibet?

The Parliamentary Secrefary to the
Minister of External Affairs (Shri
Sadath Ali Khan): As will be secen
from the correspondence released
recently in the Second White Paper,
no material progress has been made
in the construction of the Indian Trade
Agency at Gyantse. Despite repeated
interruptions jn work, the iocal Engi-
neer has been able to start construc-
tion of a few servants quarters in the
old Agency Premises.

Export of Manganese Ore

*20. 8bri Damant: Will the Minister

of Commerce and Industry be pleased
to state:

(a) whether it is a fact that there
is a proposal to allow additional
quota on an ad hoc basis to the
Manganese ore exporters with a view
to increase the export; and

(b) if 30, the deteils of the propo-
sal?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, 8ir.

(b) Does not arise.

Rebate to Displaced Persons

*32. Shri Chuni Lal: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether Government intend to
Py rebate to those displaced persons
from West Pakistan who occupied

43

houses in urban aress but had been
allotted land m rural areas equal to
the value of the houses to which they
would otherwise have beea entitled
in rural areas; and

(b) if so, what instructions, if any,
have been issued in thig connection?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) The
question of giving rebate to the dis-
placed land allottees in the rural
areas who are in occupation of urban
evacuee houses in Punjab, because no
house could be allotted to them in
the rural areas along with the land,
is under consideration.

(b) Does not arise.

Export of Jute

*23. Shri Rameshwar Tantla: Wwill
the Minister of Commeree and Indus-
try be pleased to state:

(a) whether it is a fact that India
of late is facing serious competition
from Pakistan in regard to jute
exports to foreign countries; and

(b) it so, the countries where the
export of Indian jute has declined?

The Minister of Commerce (Shri
Kanungo): (a) Exports of jute sack-
ings have, of late, declined. Various
factors including competition from
Pakistan have contributed to this
decline.

(b) Australia, West Africa, Belgium,
Cuba, Iran, Burma, East Africa and
Peru.

Central Information Service

*24. Shri J. B. S. Bist: Will the
Minister of Information and Broad-
casting be pleased to state the pro-
gress made in the formation of Cen-
tral Information Service?

The Minister of Information and
Broadcasting (Dr. Keskar): The
recommendations of the Union Pubhc
Service Commission for the initial
gradation of the service undsr Rule. 5
of the Central Informatis" Service
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Rules are awaited. It is hoped to
constitute the service actively on the
receipt of the Commission’s recom-
mendations.

Electrolytic Copper

Sbthuior
25,
mvrmm

Will the Minister of Commerce and
be pleased to state:

(a) the estimated requirement of
electrolytic copper for the next five
years; and

(b) the existing and proposeg indi-
genous capacity for the period?

The Minister of Industry (Shri
Manubhai Shrl): (a) and (b). A
statement 13 laid on the Table of the
House.

STATEMENT

(2) The requirements of electrolytic
copper (including those for manufac-
ture of copper conductors and thin
gauge wire for commercial use like
zari-making ete.) only for the coming

five years are estimated as under:—
1859-60 about 80,000 tons
1960-61 ” 40,000 tons
198182 ” 60|55,000 tons
1962-63 " 65,000 tons
1963-84 " 80(85,000 tons

(b) A licence under the Industries
(Development and Regulation) Act,
1831, for the manufacture of electroly-
tic copper with an annual installed
capacity of 8,400 tons has been grant-
ed to Mjs. Indian. Copper Corpora-
tion, Ghatsila (Bihar).

Indo-Pakistan Border Disputes

Shri A. M. Tarig:

Shri Shree Narayan Das:
D. N. Tiwary:
. Dwivedi;
Chandra

Gupia:
Bartia:
Mishra:

feqEs
ot

§§

i
i
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rbr Sam Subhag Biwgh:
Sheindafl Ba Palchondhwrl:
Shri Hem Raj:

Shri Ram Krishan Gupts:
Shri Bapakar:
Shrimati Renu Chakravarity:
Shri D. C. Sharma:

Shri Arjun Singh Bhadauria:
Shri Sarjn Pandey:

Shri Aswar:

""4 Shri Vajpayee:

Shri Daljit Singh:

Shri P. C. Borooah:

Shri Ajit Singh Sarhadii:
Shri Aurobindo Ghosal:
Shri Amjag Ali:

Shri Subiman Ghowe:
Shri Prakash Vir Shasiri:
Shri N. C. Laskar:
Shri U. L. Patil:

Will the Prime Minister be pleased
to refer to the Joint Communigue
issued on the 1st September, 1939 by
him and the President of Pakistan at
Palam regarding the proposal of
holding a high-level conference om
border disputes and state:

(a) whether any conference has
taken place between the represents-
tives of India and Pakistan; and

(b) if so, the results thereof?

The Prime Minister and Minister of
External Aftairs (Shri Jawaharial
Nehru): (a) Yes, Sir.

(b) A statement on this subject is
being made after question hour,

Export of Balt

Shri Panigrahi:
ogy J Shri Antrudh Sinha:
"4 Shri Karni Singhji:

Shri Bbanja Deo:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to BStarred Question
No. 1264 on the 0th September, 1959
and state:

(a) whether the State Trading
Corporation has entered into any eon-
tracts with foreign buyers by siow for
export of salt;
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) ¢ -o.l with which countries;

(c) whether contracts with Indian
suppliers have also been signed by
now; and

(d) the extent of increase in the
export of salt since the State Trading
Corporstion took the responsibility for
its export?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandm):
(a) Yes, Sir.

(b) Japan.
{c) Not yet.

(d) Exports of sea salt are canalized
through 8.7T.C. Since June, 1950. The
quantity exported during June to
September, 1859 was 1,01,890 tons
agsinst 82,785 tons exported during
June to September, 1058,

Loang Due from Displaced Persons

*28. Shri Ram Krishan Gupta:
Will the Minister of Rehabilitation
x Minority Affairs be pleased to

te:

(a) whether it is a fact that huge
amounts as loang are due from dis-
placed persons;

{b) if so, the total amount due so
far;

(c) the nature of steps taken or
proposed to be taken to recover this
amount; and »

(d) the results thereof?

The Deputy Minigter of Rehabilita-
Hon (Shri P. S. Naskar):
Eastern Zone

(a) Yes.

(b) Rs. 2085 crores (including
interest).

(¢) and (d). Steps are taken by the
State Governments and the Union
Territories to recover the loans ac-
cording to rules in force in the res-
pective States. In cases of real hard-
ship, penal measures are not taken, as
it is likely to retard the progress of
rehabilitation. Recently the existing
terms ang conditions for recovery of
lowng have been liberalized and it is

hoped that the pace of recovery would
improve.
Western Zone

(a) and (d). The information is
not available ang it is felt that the
time, labour and expense involved in
its collection will not be commensu-
rate with the results to be achieved.
As most of the loans are being ad-
justed as public dues under the Com-
pensation Scheme, the amounts due
are not likely to be “huge”.
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Indian Delegation for participation ta
China’s Celobrations

Shei Vajpayee:
Shri Shreg Narayan Das:
+30. <« Shri Bibhuti Mishra:
<' Shxi N. R. Muniswamy:
Lsm Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that China
did@ not invite any official delegation

from India to participate in the de.een-
nial celebrations of the Chinese

Republic;
(b) if so, India’s reaction to this
exclusion; and

{c) whether invitations had been
issued to private individuals or bodies?
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The Parilamentary Secroetary to the
Minlster of Extermal Affalrs (Shri
Sadath All Khan): (2) and (b) An
invitation was received, by Govern-
ment on the 27th September for parti-
cipation n the National Day celebra-
tions of the Chinese Republic on 1st
October. Because of the shortness of
timg as well as for other reasons, it
wWas n pou:ble for the Govérnment
of Indh to accept it

(¢) Yes

Aluminium Plant in Salem

Shri T. B. Vittal Rao:
Shri Tangamani:

*31, { Shri Ram Krishan Gupia‘
Shri N, R, Muniswamy:
Skri Vidya Charan Shukla:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
907 on the 28th August, 1859 and state.

() whether Government hav since
examined the report of the Italian
firm regarding the setting up of an
&nmlnium Plant in Salem (Madras),

(b) 1f 0, the result thereof?

The Minister of Industry (Shri
Manubhal S8hah): (a) and (b) Based
on the report of the Italhan firm an
application for grant of a licence under
the Industries (Development & Regu-
lation Act, 1851, for the setting up of a
plant to manufacture 10,000 metnc
tons of aluminium ingots has been
received from 8hr1 R Venkataswamy
Naxdu, Coimbatore The Government
of Madras have recommended the
application The application 13 under
consnideration

Forged Passports

| Shri J. B. §. Bist:
Shrimati Da Palchoudhuri:
Shri Ram Krishan Gupta:
Shri Halder:

Shri Kaliks Singh:
Shrimati Mafida Ahmed:

Skri Rameshwar Tantia:
Dr. Ram Subhag Singh:
Shri Hem Barua:

*32. { Shri Aurobindo Ghosal:
Shri 8. A. Mehdi:
Dr. Gangadhar Siva:
Shri Arjun Singh

Bhadauria:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gow-
ernment has been drawn to the report
that 36 persons with forged Indian
passports tried to enter the UK in
the third week of October, 1959;

(b) whether any inquires have
beern made of the nationality of the
holders of these passports,

(c) whether Government intend
launching any prosecution aganst
them, the travel agencies which made
arrangements for their passage and
those responsible for the issue of these
passports; and

(d) whether there is any plan to
tighten the measures further?

The Parliamentary Secretary to the
Minister of External Affalrs (Shri
Sadath All Khan): (a) to (c).
Altogether 52 persons were detained
by the British authorities on the
ground that the passports held by them
were forged All these persons were
sent back to India by the UK
authorities On their arnval in
Bombay they were arrested for alleged
offences under the Indian Penal Code
Enqunes into their nationahty as
well as the offences with which they
are charged are proceeding Police
enquiries are also proceeding with
regard to the travel agencies and any
other persons who may have been
mvolved 1n the preparation or the use
of forged documents

(d) Government have under con-
sideration various measures designed
to prevent travel on forged passports
and mn particular to prevent illegal
emigration to the UK of iliterate
persons not conversant with English,
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Mahatma Gandhi's Samadhi at
Rajghat

Shri Ram Krishan Gupta:
.. Shri D. C. Sharma:

Shri Naval Prabhakar:

Shri Bhakt Darsban:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply glven to Starred Question No
1031 on the ist September, 1959, and
state:

(a) whether Government have
scrutinised the estimate for the
Samadhi of Mahatma Gandhi at
Rajghat;

(b) if so, the result thereof; and

(c) the nature of steps taken so far
for the construction of the Samadhi?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The estimate
has been scrutinised and sanctioned.

(¢) Tenders for the work of pile
foundations have been invited. Detail-
ed drawings and estimates for the
other parts of the project will now be
prepared by the Central Public Works
Department before the award of con-
tracts and physical commencement of
the work.

Radio Station in Sikkim

*34. S8hri J. B. §. Bist: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Starred Question No. 2069 on
the 27th April, 1959 and state:

(a) when the radio station m
Sikkim 1s likely to go on the air,

(b) the languages in which pro-
grammes will be broadcast, and

(c) whether Government have any
plans to establish simular radio stations
in other border regions such as 1n
North UP. and Ladakh or to beam
special programmes for these areas In
their local languages or dialects?

so-
The Minister of Information and
(Dr. B. V. XKeskar): (a)
and (b), Details regarding the setting
up of the proposed radio station in
Sikkim are being worked out. It is
not possible at this stage to indicate
any précise date for its completion or
the composition of the programmes.

(c) There are no plans for establish-
ing radio stations in these border
regions A number of ALR. Stations.
are already broadcasting programmes

for the border regions. It 1s proposed
to expand them.

Spun Silk Mill in Assam

1. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
gwen to Starred Question No. 473 on
the 14th August, 1959 and state the
nature of progress made so far in

establishing a Spun Sik Ml in
Assam?

The Minister of Industry (Shrl
Manubhai Shah): A statement is given
below:

STATEMENT

1 Construction of buwldings at

Jag: Road 1s nearing comple-
tion.

2 An agreement has been con-
cluded with a Japanese firm
for the import of machinery
on deferred payment basis.

3 Arrangements have been made
for procuring machinery items
available in Inda.

4 Arrangements have also been

made for water supply and
electricity.

5. The State Government of Assam
have decided to form a Private
Limited Company under the
Indian Companies Act with an
authorised capital of Rs. 70
lakhs in shares for running the
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Milk. The Memorandum and

lised by the State Govern-
ment,

8. Arrangements are &also being
made by the State Govern-
ment to obtain the services of
an expert from Japan.

The mil] is expected to go into pro-
&uction at the end of 1960.

Lomatruction of Shopy and Stalls in
Government Employees Colonies

2. Shrl Dhanagar: Will the Minister
©f Works, Housing and Supply be
pleased to state:

(a) whether it iz a fact that Gov-
4rnment propose to build some shops,
stalls and flats in the newly built
colonies for Government employees
in the South of Delhi; and

(b) when will the construction be
completed?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Ohanda): (a) Yes. Shops, etc, are
already under construction in & num-
ber of newly built colonies.

(b) Depending on the number of
units to be constructed in the various
colonies and the dates of commence-
ment of work, the construction is
expected to be completed between
PDecember, 1959 and December, 1960.

Export Quotas of Ground-nut Ofl

3. 8kri Pangarkar: Will the Minister
of Commeree and Industry be pleased
to state:

(a) the total quantity of groundnut
0il for which export quotas have been
issued by Government from 1st April
to 31st October, 16839; and

(b) the namies of the ports from
which this groundnut oil has been
Shipped?

Ths Députy Minkster of Olaifimtres
and Industry (Sh Satish Chandra):
(a) No specific quantity was relessed.
Those established shippers who have
utilised the allotments made to them
in 1958 are granted licences equal to
their quota as and when they com-
plete shipment.

(b) Madras, Bombay, Bhavanagar,
Veraval, Porbandar and Bedi (Jame
NAgAr).

Employment Opportunities in
Bombay State

)

4. Shri Pangarkar: Will the Minister

of Labour and Employment be pleased
to state:

(a) whether it is a fact that employ-
ment opportunities in Bombay failed
to improve during the year 1938-39;

(b) the total number of vacancies
notified in public sector and thoss in
private sector during the above
period; and

(c) the number of industries closed
down?

The Deputy Minister of Labour (8hri
Abla All): (a) Employment oppor-
tunities are improving but such im-
provement may not be commensurate
with the incresse in the number of
employment seekers.

(b) Publie Sector 49,433
Private Sector 3,506
Total 82,939

(c) Complete information is net
available.

Unemployment in Bombay Btate

5. Shri Pangarkar: Will the Minister
of Labour and Employment be pleased
to state:

(a) the comparative figures of the
registered unemployed persons during
the last six months in Bombay State;

(b) the number of unemployed
graduates, intermediates and maivien-
Iates registered during the dshme
period; and
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(e) the Ncilities availaBle for train.
ing in techaical and vocational sub-
jects to fulfil the needs for skilled
personne] and to solve the unemploy-
ment problem in that State?

The Deputy Minister of Labour
(Shrl Abid AM): (a) and (b). The
informsation is given in statements I
and IT below:—

L No. on Live Register at end of
the month.

Month 11&;1 u(e,rn :lhe enld;“eol
the month.
() ¢
1959
Al 1,74,736
May . L7747
June 1,87,520
July 195,101
August 1,99,709
September 3,081,468

IL

CATBGORY No. on the Live Register
atend of each quirter,

March  June September
's9 °s9 ’s9

(m @ 3

Matricufates 49,800 8,003 60,604
Tatermedintes 2,336 3,303 3,399
Cradustes 3867 3014 9,599

\

{e) At present there are 20 Indus-
trinl Tesiting Institutes in the Stste
of Bombay for which 192 sests in

vocational tredes and 5,029 seats in
technical trades have been sanctioned,
under the Training Schemes for
Craftsmen, under the DGR. & E.
Scheme.

Preduction of Magnesia Clinker

€. Shri Vidya Charan Shakis: Will
the Minister of Commerce and Indms-
try be pleased to state:

(a) the present annual production
of magnesia clinker in the country;

(b) how much of 1t is required for
wnternal consumption;

(c) whether 1t ig & fact that there
1s considerable scope for the export of
magnesia clinker to Japan; and

(d) it sp, what steps are being
taken to promote its export to Japan?

The Deputy Minister of Commeree
and Industry (Shri Satish Chandra):
(a) About 47,000 tons.

(b) Adout 30,000 tons
(¢) Yes, Sir

(d) Exports to Japan are already
improving.

Manufacture of Cars, Jeeps and Trucks

* 7. 8Shri Anirudh Sinha: Will the
Minister of Commerce and indestry
be pleased to state-

(a) the number of cars, Jeeps and
trucks produced by the different auto-
mobile manufacturers durng 1958
upto the 30th September, and

(b) the percentage of indigenoua
components used by different units?

]
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The Ministar of Industry (ShriManubhal Shah):
N
(@ Cars . . . . e . 8:8'0
Jecps . . . 3942
‘Trucks (incinding buses) . 13672

(8) The parcetdges of 1ndigenous cofitent in the (man models of) vehicles produced in the

country are &s follows:
Name of the Unit Model of vehicle Percertage of indigenous
content
1, Ms );i.n'\dumn Motors Ltd; ()Hindustan Ambassader Car 73:'4%

(1)Bedfored Truck

Scheme siarted recently

2. Mys Premjer Automobiles Ltd,, (1) Fiat'r100® car 69
Y ) D)od g
1 gc 3 ton 165"W. B, 629
Truck 5 2%
3. M's Srdard Motor Products of Standird ‘10 car 49°4%
India Ltd., Madras
4. M's Tas Locomouve & Engg. Co.  Tata-Mercedes-Benz 64-4%
Ltd., Bombay 165”W.B Truck 440
5. M/s.Ashok-Leyland Ltd., Madras  Leyland ‘Comet® 163" €%
W.B. Truck
6. M/s Mshindra & Mahindra Ltd., Willys Jeep 06-1%

These percentages arc worked out
by comparing the C.LF. price of the
imported components (finished and
semi-finished) with the ex-factory cost
of the vehicle in the country.

Lemon Grass Oil

8 Shri A, K. Gopalan: Will the
Munister of Commerce and Indusiry
be pleased to state:

(a) the quantity of lemon grass oil
exported from Kerala during 1956-37
and 1957-88;

(b) the price prevailing during the
same period; and
(¢} whether the price has declined?

Tee Deputy Miniater of Commerce
and Indnsiry (Shri Satish Chandrs):

{a) State-wnse export figures are not
available. The fotal exporty from
India for the two years were 22.10 and
30'50 lakh lbs. respectively.

(b) 1858-57  Rs. 6950 per 165 lbe.
1957-58  Rs. 50°00 per 16'5 lba.

(¢) The price has shown sn upward
irend in 1989.

Industrial Esiste at Batals

9. Shri D. O. Sharma: Will the
Mimnster of Commerce and Industry be
pleased to refer to the reply given to
Unstarred Question No, 23 on the 3rd
August, 1959 and state the up-to-date
progress made in constructing build-
ings for the Industrial Estate at Batala
in district Gurdaxpur?
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The Minister of Imdustry (Shel
Msnobbai Shak): The land has been
taken pomsession of for Industrial
Zastate at Batala. The site plan has
been prepared and the Town Planner
is making the layout plan of the
Bstate The responmbility for plan-
ning and construction of Industnal
Estates 1s that of the State Govern-
moent.

Tungsten Oxrbide

10. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 24 on the
3rd August, 1959 and state the decision
since taken on the schemes for the
manufacture of tungsten carbide by
private entrepreneur?

The Minister of Industry (Shri
Manubhal Shah): The schemes received
were considered and 1t has been
decided

(1) to grant a licence to one new
unit for the manufacture of tungsten
powder (from the ore stage) uips and
tools with a capaaty of 24 tons per
annum capable of being expanded to
60 tons

(2) to grant a licence to an existing
unit manufacturing tungsten carbide
from imported powder for the capa-
aty of 6 tons per annum already
achieved by 1t

(3) that parties undertaking the
processing of assembling|bracing of
tips, could do so, if they so desired.

Acquisition of Land in Lhasa

11, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
tlie reply given to Unstarred Question
No. 47 on the 3rd August, 1059 and
atate the further progress since made
inremdlotheprowlltoleqmre
certan lands and buildings in Lhasa
(Tibet)?

mrmmmwmd
External Affalrs (Bhrl Jawabarial
Nohrw): The land has since been taken

58

over by the Chinese Military Control
Cemmission who are not willing to

sell it The proposal has therefore
fallen through.

Indiany Arrested by Chinese

12. Shri D. C. Sharma: Wil the
Prime Minister be pleased to state:

(a) the total number of Indian
citizens arrested or held in custody by
the Chinese from border areas of
India during 1959-60 so far,

(b) the steps taken to get them
released, and

(¢) the number of Indian citizens
still in Chinese custody”

The Prime Minister and Minister
of External Affairs (Shrli Jawaharial
Nehru). (a) 8o far as we know about
37 Indian citizens or Indian protected
persons are detained by the local
Chinese authornities in Tibet.

(b) and (c) The Government of
India have taken up the question of
the relase of these persons with the
Chinese authorities at various levels.
All possible and reasonable steps will

be taken to get the release of these
arrested persons

Migration of Indians from Ceylon

1. Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
number of Indians who have migrated
from Ceylon to India since June, 18587

The Prime Minister and Minister
of External Afiairs (Shri Jawaharial
Nehru): 2,622 Indian nationals left
Ceylon during the pertod from 1st
June, 1959 to 30th September, 1859,
1,258 of them on being served with
quit notices by the Government of
Ceylon and 1,364 voluntanly

Atomic Fuel Fsbrication Flant

14. Shri D. C. Sharma: Wil the
Prime Minister be pleased to refer
to the reply given to Unstarred
Question No 19 on the 3rd August,
1939 and state the latest position with
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regard to the setting up of an atomic
fuel {fabrication plant in the country?

The Prime Minister and Minister of
Extermal Affairs (Shri Jawabarial
Nehru): Apart from a few minor
finishing items, the building has been
completed. All the equipment has
been commissioned and tested for per-
formance under continuous produc-
tion scale operations and sample fuel
elements for the Canada-India Reactor
produced in the plant were sgent to
Atomic Energy of Canada Ltd, on
October 3, 1059, for irradiation tests.

Unemployed Graduates Registered
with Employment Exchanges

15. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the number of un-
employed graduates remaining on the
Live Registers of various Employ-
ment Exchanges in India as on the
1st September, 1059?

The Depnty Minister of Labour

(Shri Abd Ali): 43900 a3 on 30th

tember, 1959, This is the latest
quarterly figure available.

Gos

15, Bhri D. ©. Bharma: Will the
Prime Minister be pleased to state:

(a) the number of displaced famihes
which have come from Goa since June,
1989 due to conditions prevailing
there;

(b) where they have been settled;

(c) whether Government have
rendered any financial or other assist-
ance to them; and

{d) if so, the nature thereof?

The Fyime Minisier and Minister
of Estorpal Affairs (Shrl Jawaharial
Nebru): (a) and (b). There have
been no reports of displaced families
having come from Goa since June
1839 a3 & result of conditions prevail-

Written Axswers o

ing there. However, some individual
Geans including five political prisoners
released by the Portuguese authorities
nave reached Bombay.

(¢) and (d). Whenever QGovern-
ment are approached for financial or
other assistance such requests are
considered sympathetically and such
astistance, as is posmible, extended.

Industrial Development of Dethi

17. Shvi D, C. Sharma: Will the
wMinister of Commerce and Indmsiry
be DPleased to state the total amount
spent by the Central Government on
the industrial development of Delhi
during the First and the Second Pive
wesr Flan periods separately?

The Minister of Industry (Shri
pjanubhai Shah): An amount of
Rs. 69:81 lakhs end Rs. 14497 lakhs
whs spent by the Central Government
gor industrial development of Delhs
dyring the First and Second Plan
(1956—59) periods respectively,

Indusirial Esiate at Agra

18. Shri D C. Sharma: Will the
Minister of Commerce and Industry
be Pleased to refer to the reply given
to Unstarred Question No. 32 on the
3rd August, 1059 and state the up-
to-date progress made in the cons-
truction work of Industrial Estate at

Agra?
The Minister of Industry (Shri

Manubhai Shah): A statement is
given below:—

Industrial Estate at Agra. The cone-
teuction work in respect of 31 sheds
hgs been entrusted to the Improve-
ment Trust, Agra and that in respect
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stages of copstruction the details of
which are as follows:—

Unats
1. Foundation ready ]
2. Plinth level 8
3. Window level 6
4 Truss level 34

4]

Agra Electnc Supply Co, 15 making
arrangements to supply 360 kW to the
Industrial Estate from the existing
supplies,

The Executive Engineer, Local Self
Government Engineering Department,
Agra, 153 making arrangements for
water supply Work on distribution
system and over-head tank 1s to be
started shortly

Import and Export of Cotton

Shri Shree Narayan Das: s
19. Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
{ Sardar Igbal Singh:

Will the Minister of Commeroce and
Industry be pleased to state

(a) whether there has been any
shortage in cotton supply at home
during 1958 so far;

(b) if so, the extent of such short-
age estimated,

(c) whether as a result of such
shortage, there has been any lbera-
lisation of cotton imports,

(d) of so, the extent of such Libera-
hsation giving the value of imports,

(e) how these mmports compare with
the figures of the previous year,

(f) whether the shortage of gotton
at home has affected the export pro-
gramme of cotton; and

(g) if 50, the extent to which export
would be affected?

The Minister of Commerce (Shri
Kanungo): (a) to (g) A statement
giving the required information 1s
given below:—~

62

STATEMENT

(8) to (e) Scarcity of supplies of
cotton mught have been felt by a few
mlls on account of a small carry-
over at the end of the last season con-
sequent on a comparatively low ciop
during that season. This scarcity was
to a certayn extent accentuated m the
beginning of the season due to report-
ed failure of cotton crop in certain
areas but the position has changed
es further reports about cotton crop
during the current season are not dis-
couraging No lberalisation of inm,-
ports has, therefore, been made so far

Government are, however, watch ng
the situation
(f) and (g) The exports had

fact increased in the last season. Tne
position for the current season can be
assessed only at a later stage,

Indian Property in Ceylen

20. S8hri Ram Krishan Gupta: Wiil
the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No 2165 on the 4th Sep-
tember, 1959 and state at what stage
stands the question of claiming com-
pensation on account of damages caus-
ed to the properties of Indian nationals
in Ceylon?

The Prime Ministey and Minister of
External Affairs (Shri Jawaharlal
Nehru): The question of claiming com-
pensation on behalf of Induan
nationals can be considered only if the
Government of Ceylon decide to pay
compensation to their own nationals,
which they have not so far done

Barter Deal with US A.

21. Shri Ram Krishan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to refer to the reply
fiven to Starred Question No 318 on
the 1llth August, 1958 and state at
what stage stands the barter proposals
for US. cotton against Indian mica?

The Minister of Commerce (Shri
Kanungo): The barter proposal for
US. Cotton agmnst Indian mica has
been rejected since American Cotton
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is already being tmported under
PL. 480 Programme and mica is beinz
exported through normal trade
«<hannels

Shipment of Bauxite

28, 8brl Ram Krishan Gupta: Will
the Minigter of Commerce and In-
-dustry be pleased to refer to the reply
given to Unstarred Question No. 1941
ot the 1st September, 1959 and state:

(a) whether the negotiations with
Japan for shupment of bauxite from
India have since been concluded; and

(b) if so, the result therof?

The Deputy Minister of Commerce
and Industry (Shyl Satish Chandra):
@) and (). Discustrans beld rveceunt-
ly mn Japan showed that there is no
immedsate prospect of export of Indian
Bauxite to Japan for the Aluminium
Industry.

Surgical Instruments and Appliances

Shri R. C Majhi:

23, Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Qucstion
No. 828 on the Srd March, 1959 and
state:

(a) the recommendations made by
the Panel for Surgical Instrumcents
and Appliances in 1ts report; and

(b) the steps taken so far to imple-
ment the same?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement is laid on the Table of the
House, {See Appendix I, annexure
XNo. 3.

Chemical Analysis of Ferro Allvy

[Shri Sabodh Hansds:
24 J Shri 8. C. Samanta:
f_mu.c.w:

Will the Minister of Commerce and
Sndustry be pleased to state:
(a) whether comments on the draft

stendards for methods af c¢hemicals
antlynis of Ferro Alloy have heen
regeived;

{b) if so, the nature of the com-
ments received; and

(¢) whether any further commauts
ar¢ hecessary?

The Minister of Commerce (Shri
Kgnungo): (a) Yes, Sir.

(b) and (c). The comments that
have been received are with a view
to modifying certamin methods includ-
ed in the draft standards. These
cofnments will be exammed by the
sectional Committee concerned of the
Indian Standards Iustitution scheduled
to meet about the end oI December,
1959 or early in January 1960, before
the standards are finalised,

Co-operative Societies in Coal Fielas

Shri Snbodb Hansda:
25.4 Shri 8. C. Samanta:
Shri R. C Majhi:

Will the Minister of Labour and
Employment be pleased to state:

(a) how many Co-operative Societies
aré at present functioning in the coal
ficlds of West Bengal;

(b) what are the functions of (hose
gocieties;

{(c) whether any grant-inaid is
given to those societies; and

(d) if so, the amount of grant-in-
asd given uptil now?

The Deputy Minister of Labowr
(6hrl Abld AlD: (a) 82,

(b) To provide loan financer and
consumer goods to members at reascn-
able rates.

(c) Yes.

(d) Upto the month of Setptember,
1959, a sum of Rs. 804 has bean paid.
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Impert of Dummer Batw

’.{M f. C. Samants:
'\ Bbxi Sabedlh Hansda:

Will the Minister of Commerce and
Industry be pleased to state;

(a) what 15 the yearly consumption
of Damodar Batu (Dhupresin) n the
country;

(b) how much han been imported
duning the last three years (year-
wise);

(c) whether the nternal resources
have been fully tapped,

(d) how much is available from
the Andaman and Nicobar Islands;

(e) whether the import licence for
Gum Arabic has been tagged together
with Dammer Batu Licence; and

(1) it so, whether in thus process
indigenous Dammer Batu 13 facing a
crisis?

The Minister of Comamerce (Shri
Kanungo): (a), (¢c) and (d), Precise
mnformati~~ 13 not available

(b) Da:- - or Batu (Dhupresin) 1s not
specificall) 0wn in the Indian Trade
Clhassification  Import of resin batu
during 1957, 1058 and 1959 (January—
July) has been ag follows —

Yeoar Quantity Valye
(in cwis.) in ‘oco’ of Rs.
198 32,013 1,481
199 ] Tom
Jeauary.July) ’

(e) Since April—September, 1939
licensing period, Dammer Batu is
shown under a separate item vide
S, No, 40(a) m Part IV of the Import
Trade Control Schadule.

() Doas not arise in view of the
aswar to past (e) abave.

HUAD LED—4.
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Remodeiling of Tohar Village (Defhf)

2. Shri Valvi: Will the Mnigter
of Relabilitation and Minerity Aftafrs
be pleased to state: Y

(a) whether it 18 a fact thay the
work of remodelling of Tehar Viliage
on Najafgarh Road 1r Delhi hog been
started; and

(b) what will be the cost of this re-
modelling?

The Deputy Minister of Rehabilits-
tion (Shri P. 8. Naskar): (a) The
Delhi Development Authority is do.ng
that work We are informed that
engineering survey and detajled egti~
mates etc have been compieted by
that Authority and the actual deve-
lopment work will now be started.

(b) About Rs 770 lakhs

Fertiliser Plant at Botabay

28. Shri Baswmatri: Wil the
Minster of Commerce and Industry
be pleased to state

(a) whether 1t 15 a fact that the
Nangal Fertilisers Ltd. have submit-~
ted a report to Governmen: on thewr
negotiations with the oil companies on
the price and availabili'y of refinery
geses for the proposed fertilser plant
at Bombay;

(b) 1f so, the sahient features of the
report, and

(c) the action taken by Government
therean®

The Deputy Minister of Commeres
and Industry (Shri Salish Chandra):
(a) An mnterim report nas been re-
ceived from the Hindustan Chemucals
and Fertilisers Limited

(b) Negotations have not sc far
been finalised and it will be premature
to disclose information on the subject.

(c) Does not arise.
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Rebabilitation of Dispiaced Persons
in TP

29, !llllll.luuun:

Will the mnlster of Rehabilitation
and Minority Affairs be pleased to
state the amount given to U.P. Gov-
ernment during 1958-59 for the re-
habilitation of displaced persons from
Kast Pakistan in U.P?

The Depmty Minister of Rehabilita-
tion (Shri P. 8. Naskar): A sum of
Rs. 51'08 lakh was sanctioned during
1938-39 for the rehabilitation of 1032
agriculturist families from East Pakis-
tan in UP. Of these 592 families
have already been moved to the re-
habilitation colonies.

Tibetan Buddhisi Monastery in
Jalpaiguri

30, Shri P. C. Borooah: Will the
Prime Minister be pleas=d to state:

(a) whether it is a fact that a
Tibetan Buddhist Monastery will be
set up in Jalpaiguri (West Bengal);
and

(b) if so, the details thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b), There is no
proposal to establish a Tibetan
Buddhist monastery in Jalpaiguri. It
is proposed, however, iv convert the
Buxa Tibetan Refugee Camp in West
Bengal into a permancnt place of
residence for about 1,509 student
Lamas from Tibet, to enable them to
continue their religious studies.

Entry of Pakistanis in Jammu

“31. Shei P. C. Borocah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that three
Pakistanis entered ints the Indian
territory on the night of 17/18 Sep-
tember, 1859 and tried to take away
some cattle from the village of
Braxbia in Deva Peatala Area about
50 miles West of Jammu; and

(b) it so, the action taken in the
matter?

The Prime Minister and Minlsber
of External Affalrs (Bhri Jawaharia)
Nekru): (a) On the night of Beptom-
ber 17718, 1980, three PAX/POK
eivilians carried away one head of
cattle from village Brambla about 23%
miles West of Akhnur and about 1}
miles on our side of the cease-fire line.

(b) The villagers chased the cattle
lifters and recovered the cattle. Thers
were no casualties.

Indian Temple at Baku

32, Shrli P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that there
is an Indian temple at Baku in the
U.S.S.R.; and

(b) if so, whether there is any pro-
posal to trace its origin and history
and study the inscriptions?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) There are the remains
of an old monastery and temple at
Baku. Inscriptions on it are in San-
skrit, Gurmukhi and Persian. Travel-
lers have described it as “Ateshgah”
or a temple of fire worshippers. It
appears that there was an Indian
colony at Baku in the old deys, but
it has not been proved that the temple
is Indian in origin.

(b) There is no proposal for further
investigations into this matter. A
summary of an article on the “History
of the Temple of Fire-Worshippers at
Surakhan” by Madame Ashurbeli is
placed on the Table of the House, [See
Appendix I, annexure No. 4] This
gives some account of this temple.
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Automatic Looms for Punjad
3. Shri D. C. Sharma: Will the

Minister of Comunerce and Indusiry
be pleased to state:

(a) whether it is a fact that the
Punjab Government has requested
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the Central Government for provid-
ing 500 automatic looms to avert a
erigis In the textile industry in
Amyritsar;

(b) if so, the action taken by Gov-
ernment thereon; and

(c) the total expenditure to be
incurred on that account?

The Minister of Commerce (Shri
Kasungo): (2) No such request has
been received from the Government
of Punjab,

(b) and (c). Do not arise

Loans to Indusiries at Faridabad

38 Shri Ajit Singh Sarhadi: Wil
the Minister of Commerce and Indus-
try be pleased to state the names of
the Industnies at Faridabad which
have taken loans from the Rehahili-
tation Mmnistry and the coanditions
under which these were given?

The Minister of Industry (Shri
Manabbal Shah): A statement giving
the information 1s laid on the Table

of the House ([See Appendix I,
annexure No. 3]
Export of Fruits

$9. Shri Ajit Singh Sarhadi: WwWill
Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No 259
on the 6th August, 1958 and state’

(a) whether any measures have
been taken to augment export of
fruits to different countries; and

(b) it so, with what results?

The Deputy Minister of Coutsiierce
nlhl*y (Bhri Satish Chandra):
{a) Yes, Sir. Our Missions abroad
hveb‘mnkndtosﬁmuhteimpoﬂs
of Indian fruits. Tin plate allotments
are made to exporters of processed
and tinned fruits,

(b) Bports are showing an upward

g
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be plessad to refer to the reply given
to Starred Question No. 1143 on the
4th September, 1830 and state:

(a) the progress made in regulating
the working and service conditions of
film workers; and

(b) the result thereof?

The Deputy Minister of Labemr
(Shri Abid Ali): (a) and (b). As
already stated the Government of
Bombay i3 attending to this matter.

International Film Festivals in 1959-60

41 Shri D C Sharma: Will the
Minister of Information and Broad-
casting be pleased to state the names
of Indien films that were gent to
International Fium Festivals held
during the year 1959-60 go far?

The Minister of Information and
Broadcasting (Dr, Keskar): a atate-
ment 1s laid on the Table of the
House {See Appendix I, annexure
No 6]

Documentary Films on Power
Projects

42 Shri D. C. Sharma: Wil the
Minister of Information and Broad-
casting be pleased to state:

(a) whether 1t 15 a fact that Gov-
ernment have decided to produce
documentary flims on various power
projects of the country, and

(b) if so, the broad detmls of the
programme?

The Minister of Informatiom and
Broadcasting (Dr. Xeskar): (a) Films
on power projects are being produced
since 1949. In fact they form an im-
portant section of our film production.

(b) A list of films produced already
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Rapert of Cetion Piocsgesds

( Shrimati Parvathi Krishnan:
48, 4 Shri Nagl Reddy:
Shri Warior:

Will the Minister of Commerce and
Industry be plessed to state-

(s) what was the total quantity of
cotton piece-goods exported in 1988
and 1859 up-to-date, and

(b) what was the earning there-
from?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandrs):
(a) and (b) The guantity and value
of cotton piecegoods exported from
India 1n 1958 and during January-
July 1959 were as follows —

Quantity Value
‘000’ Yds) (‘000'Rs)

196> 616,740 45,48,86
1959 (up ro the end of July) 388,125 2¥,65,28

Employces State Insurance Scheme

“ { Shri Kunhan:
| Shri T. B Vittal Rao:

Will the Minister of Labour and
Employment be pleased to state,

(a) the progress made so far with
regard to extension of medical bene-
fits to the families of insured workers
under the Employees’ State Insurance
Scheme,

(b) when the scheme is likely to
be extended to Ahmedabad,

(¢) the number and nameg of other
places where this benefit 15 also like-
ly to be extended, and

(d) how many beds have been
reserved in the various sanatora for
T3B. patients covered by the Scheme?

The Deputy Minister of Labowr
(Shel AN AlD): (a) Medical benefit
Mo besny extanded to 4,04,500 family
wally (ie. 12313,900 bemeficiaries)

(h) The State Government had
decided to implement the Scheme m
Ahmedabad during the Second Plan
period, but no target date hag been
so fer fixed

(c) Medical benefit under the
Scheme 15 Lkely to be extended to
families of insured persons in nmne
more places, mz, Alleppey, Quilon,
Trichur, Ernakulam, Alwaye, Alagap-
panagar, Trivandrum, Kozhikode and
Feroke by the end of January, 1960.

(d) 684

San Francisco International Flim
Fegtival

45. Shri 8 A Mehdi: Will the
Minister of Information and Bropd-
casting be pleased to state

() whether some Indian films had
been entered for the Third Annual
San Francisco International Film
Festival, and

(b) if so, the names of the films?

The Minister of Information and

:rudulﬂu (Dr. Keskar): (a) Yes,
lr’

(b) (1) Feature film
“Apur Sansar” (Bengal)

(1) Documentary films
(1) “Radha Knshna” (English)
(2) “Ta3 Mahal" (English)

Development of Hilly Rogions of
Panjab

Shri Hem Raj:
46 Shri Daljit Singh:
Shri 8 C. Samanta’
| Stri D. C. Sharma:

Will the Mimster of Planning be
pleased to refer to the reply given to
Unstarred Question No 73 on the 3rd
August, 1859 and state

(a) whether the Programme Adviser
of the Plannung Commussion has sines
discussed the proposals for the
development of hully regions of
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:t:mbmm State Government;

(b) it so, the result thereof?

The Deputy Minister of Planning
(3hrl 8, N. Mishra): (a) and (b).
The Progremme Adviser is discussing
the proposals with the Punjab Gov-
ernment on 18th November, 1959.

Development of Teoq Indusiry im
Punjab

47. 8hri Hem Raj: Will the Minister
of Cemmerce and Industry be pleased
to state:

(a) the money spent by the Indian
Tea Board for the development of tea
in the Punjab and Himachal Pradesh
{n the years from 1938 to 1958 year-
wise, as well as item-wise; and

(b) the money allotted by it for
development during 1980-80, item-
wise?

The Minister of Commerce (Shri

Kanungo): (z) Nil

(b) With a view to reorganising
and pehabilitating the tea industry in
the Punjab, the Tea Board, as early
as 1987, agreed to render financial
assistance for the setting up of a Cen-
tral Tea Factory in Kangra. The
Government of Punjab were request-
ed to draw up & detailed scheme for
the purpose. No such scheme has so
far emanated from the State Govern~
ment,

A provision of Rs, 1 lakh has been
made in the sanctioned Budget Esti-
mates of the Board for 1959-60 for the
Project.

In the meantime, the Director of
Production Control attached to the
Tea Board, who carried out an inspec-
tion of the tea industry in Kangra
and Himachal Pradesh in February
1889, has expressed doubts about the
feasibility of the Scheme due to
several reasons. The objections put
forward by this officer have been
communicated to the Punjab Govern-
ment The State Government have
very recently informed the Central
Government that they have seot up a

o
advisory service for the muuplrowm.
In pursuance of this recommendation.
the Government of India have sano-
tioned the creation of the post of one
Field Advisory Officer in the Tea
Board for Kangra and Mandi for
advising the small growers of these
areag on improved and upto-date
methods of tea cultivation. The post
is expected to be filled up shortly,

Match and Bidi Indusiries

48, Shri Dasaratha Deb: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the match and bidi
industries of Tripura have sought any
protection from competition of pro-
ducts imported from outside; and

(b) it so, whether Government pro-
poses {0 give them any such protee-
tion?

The Minister of Industry (Shei
Manubhat Skab): (a) and (b). Only
ane unit manufacturing Safety
Matches in Agartala in Manipur State
has represented the matter and the
matter is under consideration of the
State Administration.

Pulp and Paper Mill in Asam
49. Shri Basumatari: Will the Minis-

(a) whether any proposal had been
submitted by the Government of
Assam to set up a Pulp and Papex
Ml in that State;

3

-
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(b) i 50, the details thereof; and
(e) the progress made so far?

The Minister of IMndusiry (Shri
Manubbal Shsh): (a) The Govemn-
ment of Assam have not submitted
any proposal to set up a Pulp and
Paper Mill in their States;

(b) ang (c). Do not arise.

House Building Co-operative Socleties
in Delhi

Shri K. B. Malvia:

Will the Minister of Works, Housing
and Supply be pleased to lay a state-
ment showing:

(a) the number of house-building
co-operative societies that exist in
Delhi and how many of them have
acquired lands or have succeeded in
building houses;

(b) the facilities Government offer
to such societies;

5. {su-lnndlnlnm:

(¢) whether Government have
formulated any definite scheme to
regulate and help these societies to
function on healtheir lines; and

(d) if so, the details thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) and (b). The relevant
information ig being collected from
the Delhi Administration.

(c) and (d). Co-operative societieg
of industrial workers with incomes
not exceeding Rs. 350 per month are
eligible for the grant of financia]
assistance from the Central Govern.
ment for construction of houses baseq
on 25 per cent of the approved cost
ag outright grant and 65 per cent as
Jong-term loan. Co-operative socie.
ties of persons with incomes not ex.
ceeding Rs. 500 per month are alsp
eligibie for grant of foan asmistance
under the Low-Income Group Housing
Schemne for comstruction of houses,
Both the achemes are administered

through the Delhi Administration
which renders necessary assistance to
the prospective house-builders.

Import of Alr Conditioning Equipment

51, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any preference is
given to Hospitals in importing air
conditioning equipment; and

(b) it so, the total value of imports
of air conditioning equipment for use
in Hospitals in 1958-59?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Separate figures of import of
air conditioning egquipment for use in
Hospitals are not available.

Migrations from Pakistan

§2. Shri Daljit Bingh: Will the
Prime Minister be pleased to state:

(a) the number of applications for
mugration certificates received during
the secand and third quarter of 1859
in the office of the Indian Deputy High
Commissioner in Dacca; and

(b) the number who were granted
migration certificates during the same
period?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nebru): (a) and (b). The figures
requested in the question are as
follows:—

and  3nd
Quarter Quarter

(1) Number of apphications
ved PP

recet 1586 1844
(1i) Number of migration
certsficates 1ssued 778 1038
(ii)Number of persons
caovered . 1759 2242

Note: Migration certificate is issued
in favour of the head of the family
only and not for each individual
member of family separately.
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Calolum Carbide

58 Shri V. P. Nayar: Will the
of Oocmmerce and Industry
pleased to state the estimated
requirement of Calcium Car-
when the three Steel Projects in
c Sector go into full production?

The Minister of Industry (Shri
Manugbhat S8hab): When the three

LM

mated to be 20,000 tons,

12.02 hrs

OBITUARY REFERENCES

Mr. Speaker: 1 have to inform the
House of the sad demise of four of
our friends, namely, Shri K. M. Jedhe,
Dr. John Matthai, Syed Mohammad
Abmad Kazmi and Rev. J J. M.
Nichols Roy.

Shri K. M. Jedhe was a sitting Mem-
ber of Lok Sabha from the Baramati
Constituency of Bombay State. He
was also a member of the former
Central Legislative Assembly, Con-
stituent Assembly of India and the
Provisional Parliament. He passed
away at Poona on the 12th November,
1859, at the age of 63.

Dr. John Matthai was a member of
the former Legislative Assembly of
India in the years 1936 and 1946. He
was also a member of the Constituent
Asgembly of India and the Provisional
Parliament. He was Minister for In-
dustry and Supply in the year 1946-
47, Minigter for Transport and Rail-
ways in the year 1947-48 and Minis-
ter for Finance in the years 1848-50.
He was Vice-Chancellor of the Kerala
University at the time of his death.
He passed away at Bombay on the 2nd
November, 1959 at the age of 73.

Syed Mohammad Ahmad Kazmi
was a mamber of the Provisional
Parllament and the First Lok Sabha.
He was also & member of the former
Central Legislative Assembly in the

QObituary NOVEMBER 18, 1830 Policemen Killed in 8o

Sino-Indian Border
incident

years 1034—48 and of the Constitusnt
Assembly of India in the years 1940-
80. He died at Allahabad on the
20th October, 193590 at the age of 67.

Rev. J. J. M. Nichols-Roy was a
member of the Constituent Assembly
of India. He was also a member of
the former Central Legislative Assem-
bly in 1846, He died at Shillong on
the 1st November, 1859 at the age of
78.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House may stand in silance for
a minute to express its sorrow.

(The Members then stood in silence
for a minute).

—

12.64 hrs,

POLICEMEN KILLED IN SINO-
INDIAN BORDER INCIDENT

Mr. Speaker: Acharya Kripalani and
a few others have written to me about
a reference being made here to the
death of several policcmen in Ladakh,
who have been killed by other forces.
Of course, we all honour those great
men and may their souls rest in peace.
We send our condolenccs to the be-
reaved families. But such incidents
occur constantly and, therefore, it is
not usual........

Shri Nath Pai
should not occur.

(Rajapur): They

Mr. Speaker: If there is a fight on
the border, or if a war goes on where
somebody is the aggressor and some-
body dies, we cannot go on referring
to them, however great they may be.

Shri Surendranath Dwivedy (Ken-
drapara): There is no war.

Mr. Speaker: We express our sym-
pathy for those persons who have
lost their lives and we commend their
active work, But 1 would only urge
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upon hon. Members not to repeat
mentioning such matters here, be-
cause many such things may happen.
Fortunately, nothing more is happen-
ing there at the moment. Everyday
we cannot be bringing up here such
matters. Then it will also be making
invidious distinction between one and
another by this great House. o4
course, we express our deep sympath-
ies to the families of the bereaved;
certainly. But, let it not be repeated
here from time to time. That is all I
can say.

Shri Nath Pai: We should ask the
Chinese not to repeat it.

Mr, Speaker: For the present, it is
done.

12.08 hrs.

MOTIONS FOR ADJOURNMENT

SINO-INDIAN BORDER INCIDENTS

Mr. Speaker: 1 have received notice
of some adjournment motions on var-
ious subjects. There is one by Shri
Mohan Swarup, saying—

“great anxiety is prevailing
throughout the country regarding
undue delay on the part of Chinese
Government in releasing the ten
Indian border policemen......

They have now been released, I
think,

R and returning the nine
dead bodies of policemen died in
the barbarous encounter provoked
by the Chinese troops in Eastern

near Chang-Chenmo
Valley. It is gathered that the
Chinese Government are pressing
the captured Indians to confess
misconceived facts to suit their
(Chinese) false tlaims and bad
motives.”

That is out of date. Then there is
another, saying:

“That Chinese Armies have oc-
cupied two thousand square mileg
of our territory...... ”,

The hon. Prime Minister has inform.-
ed me that he will make a etatement
regarding the Chinese border incidents,
Let us hear him.

Achayya Kripalan! (Sitamarhi): 1
have given notice of an adjournment
motion and I would like to 83y a few
words on that,

Mr. Speaker: About the border in-
cidents?

Acharya Kripalani: About the ad-
journment motion, of which I have
given notice, with your permission,
8ir, I would like to say a few words
before the Prime Minister says any-
thing.

Mr. Speaker: Is it necessary? Let
us, first of all, hear him.

Shrl Nath Pai
necessary.

Shri Frank Anthony
Anglo-Indians); No.

Mr. Speaker: What I feel is that
nothing will be gained by an adjourn-
ment motion. Certainly, we must have
a regular debate on this matter. After
the bon. Prime Minister makes g
statement, I would certainly allow it.
It is a very serious matter. The
House and every hon, Member is ex-
ercised over this question. But I do
not think every hon. Member should
be allowed to speak on the adjourn-
ment motion. It is a serious matter
and the House has taken notice of it.

Shri Naushir Bharucha (East
Khandesh): Will Government under-
take to have a regular debate on the
External Affairg Ministry?

Shri Braj Raj Singh  (Firozabad):
Before the Prime Minister replies, he
must know what the adjournment is
about and what our views are in the
matter.

Mr. Speaker: I need not repeat what
the adjournment motion is to the

(Rajapur): Very

(Nominated
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{Mr. Speeker)
House. It relates to the border in-
cidents. Everybedy knows it

Acharys Kripalani: My adjourn-
mant motion refers to:

“the failure of the Government

the

of ten policemen, which failure
has caused grave sense of in-
security in the minds of the public
as to the Government’s ability to
maintain the integrity of our
frontlers.”

Sir, I have been to the frontier and
I know that people are very appre-
hensive of what is happening. They
also feel that the Government is not
taking necessary steps to put a check
to this aggression. I have further
found that in the Xalimpong area,
mmany Chinese have recently opened

An Hon. Member: What?

Acharys Kripalani: Curio shops.

I have also found that in the Kalim-
pong area, many Chinese have recent-
iy opened curio shops in the villages
where there can be no possible pur-
«chaser of such goods, nor do the
foreign visitors go to those parts of
the country. From day to day pro-
paganda is being carried on by our
Communist friends in these areas,
telling the people of the benefits of
Chinese rule. This makes our people
very apprehensive and I would like
to know what steps the Government
is taking to see that all these activities
are promptly put a stop to.

he Primse Mipisier and Minister
of Extornal Alsirs (Shri Jawabarial
Nehrn): 8ir, it was my intention to
hymthnmhdthenomawmu
Paper, No, 2, and st that time make
.some further remarks.

NOVEMBER 16, 1000 for Adjovrament &

Shri Vajpayss (Balrampur): On a
point of order, Sir.

Mr, Bpeaker: There iz no point of
order.

Shri Vajpayee: The laying of the
White Paper is included in the list of
buginess. The list of business cannot
be entered upon unless the adjourn-
ment motions are disposed of.

An Homn. Member: He is right.

Shri Vajpayee: Let the hon. Prime
Minister make a statement and the
Adjournment motion be disposed of
first. Then the White Paper should
be laid on the Table.

Shri Tyagt (Dehira Dun): I think he
is right.

Mr, Speaker: He is making a state-
ment in reply to what Acharya
Kripalani has said. So, we are on the
adjournment motion now. As part of
the statement he may file this paper
and when we come to the other item,
viz., papers to be laid on the Table.
1 will say that this has already been
done.

Shri Jawaharial Nelya: I was not
actually going to put in the paper
now. But that is for you to decide.
It is immaterial whether I do it now
or half an hour later. What I was
saying was that I had intended mak-
ing some submissions to you and to
the House at that time. But since the
hon. Member opposite has put forward
his motion for adjournment, if you
will permit me I shall more or less
say the same thing now.

This motion for adjoyrnment as
well as a large number of others all
relate to these border incidents and
happenings and [ entirely agree with
some of the hon. Members, who have
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should be 2 specisl debate on this
particular matter of the border areas

Skri Braj Raj Singh: This evening®
Semo Hom. Members: No

Shei Jawaharial Nebru: I do not
know if the hon Member wants to sit
tonight for it

Shrl Braj} Raj Singh: The adjourn-
ment motion should be admitted and
8 debate should be had today

Shri Jawaharial Nehru: I was go-
ing to suggest that this debate should
not take place for one full week for
the reason that I want this House
to have 8]l the papers in this con-
nection There the debate will be more
fruittul and Government will have the
benefit of the advice of this House on
the steps which it has taken or m-
tends to take

Some of the papers are going to be
placed before the House when I place
the White Paper on the Table of the
House, but, naturally, evenis take
place with such rapidity sometimes
that one cannot keep pace with them
So, the latest papers are not included
1in these Some have appeared in the
public press, like a letter addressed to
me by Premier Chou En-la: Now,
today a little while ago an answer by
me to Premier Chou En-lai was hand-
ed over to the Chinese Ambassador in
Delhi to be forwarded to the Chinese
Prime Minister It would be helpful,
1 think, that the House should know
the contents of this reply

Shri Raghunath Singh (Varanas:)
He 13 not sudible

Shri Jawaliarial Nehru: It would be
helpful if the House knew the con-
tents of Government’s reply to the
Chinese Government's letter. But it
would not be proper for me to publish
the letter or place it on the Table of
the House before it has been received
by Premier Chou En-lai. That is not
the custom. I have to wait, there-
fore, 41l it is received by him. Then

I should gladly place it on the Table
of the House as well as some other
papers. The House will then be 1n &
better position to discuss it 1 have
no objection to a discussion at any
time, but the discussion will be some-
what mhibited by the fact that an
important document is not before the
House That 18 my only difficulty I
was, therefore, going to suggest to
you, Sir, that we should fix a date
convenient to the House and to you,
Sir, but allowing adequate tunme for
this letter to be delivered there
Then .we can place 1t before the
House and other papers So, my
own suggestion would be to have the
debate early next week, preferably on
Tuesday next week. I do not want
at the last moment to find that I have
not got the papers ready which I
have to get

Also, on Monday the other House
13 starting

An Hon, Member: Make 1t Wednes-
day

Shri Jawaharial Nehrn: and
there are various statements and other
things to be made there—not 1n this
connection but other matters. So, I
was thinking that Tuesday mught be
the proper day for it But I am in the
hands of the House and you, Sir I
do not thunk anything will be lost by
having a full debate on this early next
week, while something mught be lost
by our trymng to have the debate be-
fore we have all the facts before us

There are some other factual matters
m this connection which I intended
to say If you permut me I shall
state them now It 1s not merely an
answer to Acharya Kripalani’s motion,
but some facts and statements which
1 wish to make, most of which are
really known to the House But I
thought I might put them m order

Since this House adjourned at the
end of the last session there ga;tbeei:
important and tragic incidel
t..:e Ladakh ares, which incident had
occurred om October 31, in Chang



knows very well,
was received in India with great
surprise and resentment. It was a
matter of grave concern to the Gov-
ernment of India. A ‘strong protest
was lodged with the Chinese Govern-
ment, who gave a different narrative
of events in regard to this incident.
Thereafter, the Ministry of External

should subsegquently or now place on
the Table of the House,

Subsequently, a letter dated 7th
November, from Premier Chou En-lai
was received by me. It has not been
possible to include this letter in the
‘White Paper, but the Chinese Govern-
ment has already given publiaty to
it and it has appeared m the Press.
I have today sent g reply to Premier
Chou En-lai to this letter through
the Embassy of China in India. As I
have said, it will ngt be proper for me
to place copies of this reply on the
Table of the House before it has been
received by Premier Chou En-lai. 1
hope, however, to do so within a few
days.

1 do not wish to discuss at this stage
the contents of my reply as it would
be better to do so when the full reply
is available to hon. Members. I might

risk of a border clash.

Premier Chou En-lai also suggested
in his letter that the two Prime Min-
isters might hold talks in the im-
mediate future to discuss the bound-
ary question and other outstanding
issues between the two countries. I
have always expressed my willingness
to discuss any matter in dispute. But,
it such a meeting is to bear fruit, as
we want it to, we should first con-
centrate our immediate efforts at
reaching an interim understanding, as
suggested Further, some preliminary
steps are necessary to lay the found-
ation for our discussions. It should
be remembered that there is a mass
of historical data, maps, etc in con-
nection with the frontier.

On the 14th November, the Chinese
authorities handed over to our police
officials the ten prisoners they had
taken and nine dead bodies of our
men. One constable named Makhan
Lal is still unaccounted for and it must
be presumed that he has also died.

According to earlier reports, we
had been led to believe that Shri
Karam Singh, Deputy Superintendent
of Police, had been killed in the
course of this clash. This report has
been found to be incorrect as he is
among the prisoners returned to us.
He has been suffering from severe
frost-bite. We are expecting & report
from him. Communications have been
difficult lately owing to bad westher,

After the Longju incident it had
been decided to place the entire fron-
of India in direct charge of our
been taken

H
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;
s



» Motlons KARTIKA 28, i881 (SAKA) for Adjournment 9
1

|
%
5.
5

think we should consider it in all its
aspects That can only be done in
a full discussion of it. I would sug-
gest for your consideration that the
debate on this might take place on
Tuesday, the 24th.

Shri Frank Anthony: May I seek
clarification on one point? It is
rather an important point. I do not
know whether the Prime Minister's
attention has been drawn to it. It is
a news items in the Twmes of India
of 15th November:

“Shillong Nov 14. Seven Tibetan
traders and their mules blown
up by mines laid by Chinese
troops near Longju. Chinese
are planning elaborate defence
of Longju the Indian ouipost
captured..”

Has any information been recaived?

Shri Jawaharial Nehru: I have seen
this item in the newspaper. Wc have
received no information about it. I
have become shightly reluctant to ac-
ceptl news unless 1t is very high. Any-
how, I am enquiring into this matter.
It is difficuit to enquire as to whal
might be done 1 a territory on which
the Chinese forces are sitting. Ob-
viously, we cannot. But, such enquir-
ies as are posgible are being made.

Shel Nath Pal: One small informa-
tion. There are reports that the ten
Indian policemen were subjected to
interyogation and confessions of an
implicating nature have been extort-
od from them. Have the Goverament
any information regarding that and
whether they were subjected to any
such Interrogation?

Shri Jawabaria) Nehwru: VYes, Sir.
Our own information is, and in fact,
it has been stated by the Chinege
Government that they have rece:ved
statements from some of these people,
Indian police prisoners with them
That means that they must have been
subjected to interrogation. Otherwise.
they would not have received this
statement. We have not received any
full account of this statement. But,
some brief accounts have, I think, ap-
peared, as far as I remember, 1n Hong
Kong or somewhere, and we have also
received some brief accounts. It is, I
need not say. a very deplorabiz pro-
cedure to interrogate prisoners of this
type. May I add, we have beep an.
xious naturally to get a full report
{from these people who were released
the day before yesterday, especially
trom Shri Karam Singh. But we
have not received any report yet from
him, because, as I said weather condi-
tions are bad for messages to be sent.
I do not guite know how severe this
frost-bite from which he is suffering
is. Anyhow, we have been waiting
for a report. That is another reason
why 1 wanted to wait a little while to
get a full report from our owr men
there.

Shri Naushir Bharucha: May I know
it two days will be allotted for this
debate?

Mr. Speaker: We will consider.

Shri Goray (Poona): Arising out of
the information given just now by the
Prime Minister, I would like to know
this. A statement by Dr. Baligs in
Hong Kong said that Shri Karam
Singh was interrogated sang he said
that when they were gmbushed, no
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But, this gtatement has been made
on behalf of the Chinese authorities.

Shri Georay: In what capacity had
Baliga gone to China and inter-
viewed Mso Tse Tung and Chou En-
ai?

g

Shri Jawsharial Nehru: A private
individual, Dr. Baligs, as a large
number of others including many
Members of this House had been in-
vited to go to participats in the
National Day Celebrations in China
on October ist. But, owing to these
various developments, Dr. Baliga did
not think it St and proper for him to
participate in them and did not go
on that occasion, but went subse-
quently about some weeks later. He
went naturally as a private citizen
and spent. I think, 10 or 12 days
there.

Acharya Kripalani: For sight-seeing?

Shri Jawabarlal Nebhru: No sight
seeing at all. He is a very emunent
surgeon, As a matter of fact, the
Chinese Government is much beholden
to him for his work as a surgeon.

Shri Nawshir Bharucha: I wanted to
know whether two days will be allot-
ted. The Government has not said
anything about it.

Rajs Mahendra Pratap (Mathura):
1 beg to say one word. Ours is a great
nation and our Parliament is one of
the grestest in the world. We should
notgctudtedaboutthilﬁnyaﬂdr.
I beg to say that now, when we have
yeceived a very kind and polite
Y. ...

. Semo Mon. Members: No. no.

reply from Mr, Chou En-la and
our Prime Minister has received
greetings on hig bicthday, I think, et
us not get excited sabout it and consi-
der the question from the worid
stand point. I, as a world federa-
tionist, am very sorry that some Httle
people are making so much nolse
aebout some little things

¥

Shri Khadilkar (Ahmednagar):
Government received any information
why there was delay in handing over
the dead bodies?

Anuumm:neywemécbe
presented on the 14th to the Prime
Minister.

Shri Jawaharial Nehru: I am unable
to answer that That is a question
which must be addressed to the
Chinese Government. How am 1 to
answer that?

Shri Naushir Bharucha: My question
has not been answered, whether two
days will be allotted.

Shrimatt Rennka Ray (Malda): 1
wish to have a clanfication. The hon.
Prime Minister said that the defence
have taken over the control of the
entire border. Does it include the
borders of Sikkim and Bhutan for
whose defence we are responsible?

Some Hon. Members: Sure, sure.

Shri Jawaharisl Nehru: So far as
Bhutan is concerned, we have stated
repeatedly that any aggression on
Bhutan would be considered aggression
on India. But we keep no forces in
Bhutan, and there is no intention of
sending any forces. It is for the
Bhutan Government to decide when
and what kind of help they require
from us. We have given them help
in the way of training sometimes.

So far as Bikkim is concerned of
course that is included definiiely in
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our immediate liebilities—protection
1 mean.

Shei Banga (Tenali): Would Wed-
nesday suit the Prime Minister in-
stead of Tuesday?

Mr. Spesker: He has already said
that it might be taken up next Tues-
day. The only question is whether it
should be Tuesday or Wednesday.

Shri Ranga: I am just asking whe-
ther Wednesday would suit him.

Shrl Frank Anthony: Wednesday or
Thursday.

Mr. Speaker: They want to know if
Wednesday would be suitable.

Shrt Jawabarial Nehru: I do not
mind; it the House prefers Wednes-
day. We can have it on Wednesday.
There is no special astrological signi-
ficance about it.

Mr. Speaker: Very well. So far as
the time that is ncessary is concerned,
the debate will start on Wednesday.

An Hon, Member: Not Monday?

Mr Speaker: Today is the 16th. On
the 25th it will start. Hon. Members
are aware that the time that is neces-
sary is always decided by the Business
Advisory Committee. I will call for a
meeting and then it will decide. In
view of the statement of the hon.
Prime Minister, this cannot be dispos-
ed of in an adjournment motion this
evening where we sit only for a
couple of hours. Let us have a full-
dress debate, as the hon. Members
are snxious. The Hon. Prime Minister
also has never said that it is not a se-
rious matter. He would himself like
to have a good debate on this matter.

Soeme Hon. Members: Two days?

Mr. Speaker: The Committee will
consider that matter.

In view of the statement of the hon.
Prime Minister I do not think it is

nectssary to give my consent to those
adjournment motions.

Shri 8. M. Banerjee (Kanpur): What
about the firing in Kanpur? We have-
been given a very scanty reply.

Shrl Mohammed Elas (Howrah):
The hon. Minister of Irrigation is going
to lay a statement with regard to the
floods in West Bengal. I wanted to
known....

Mr. Speaker: Order, order. Hon.
Members are always obstructive. 1
have already intimated him. The hon.
Minister for Irvigation will certainly
makes a statement both with respect
to the floods in Bengal and also the
floods in Orissa. I have written and in-
formed him, Why should he be an-
xious when I have told him it is not
necessary to bring it up here?

Yes. Shri Banerjee. What does he
want?

§hri §. M. Banerjee: I have to sub-
mit only one thing.

Shri Muhammeq Elias: In view of
the seriousness of this flood where
five million people have been affected.

Mr. Speaker: Let there be five
hundred thousand people.

Shri Mabhammed Elias: ...... 1 wish
to know whether the House would be
given an opportunity to discuss....

Mr. Speaker: I am unable to say
now. He will make a statement for
the time being. Let us see.

Shri Jagdish Awasthi (Bithaur): Oo
a point of order, Sir.

Mr, Speaker: Order, order.

Shri 8. M. Banerjee: We have tabl-
ed an adjournment motion oo this
recent Kanpur firing which was very
unfortunate. My intention was....

#ir. Speaker: Order, order.
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M. Banerjes: I will tsll you

otie thing, why 1 moved it here. My
is very clsar. No normal

fiving ryles were observed, and the
Prime Minister was very kind snough
some good words in respect of

this Kanpur incident My whole

Mr, Speaker: Order, order. I am
not going to allow.

Shrl 8. M. Banerjee: No judicial
enquiry has been instituted by the
State Government. There was a
wholesale massacre in the city of
Kanpur. The Prime Minister has made
a statement. I would only request the
Home Minister to make a statement.

Mr. Speaker: Will the hon. Member,
Shri Banerjee, resume his seat or not?

WO ¥ qgaaes uw  gfew
wrafer axox duard ol S Y
wefedy F Wy vvesr o
o9 o e e § o qEfag
] a9d GENdiE whew §  faer
E 4

“to discuss the failure of the

Kanpur tesulting in the death of
23 persons and injuries o several
others.”

Mr. Speaker: Order, order. I am
not going to allow, The hon. Member
will kindly resume his seat, then I
will tell him.

I am really surprised at this. Again
and again I have been saying it. Even
though 1 say for particular reasons I
am not going to allow an adjournment
motion somehow they get up and then
go on. I will have only to request
them hereafter not to interrupt, and
if they do interrupt, most unceremon-
jously I will have to ask them to with-
draw from the House. An hon. Mem-
ber comes to this House and tables an
adjournment motion. He is not satis-
fled with what I have said. He can
persuade me later on. Or, so far as
this matter is concerned the hon.
Member has somehow got information
that in pursuance of an order from
the Central Government, the Home
Ministry, this firing in Xanpur result-
ed Copies of the adjournment
motions, when they are tabled here
are sent to the Minister concerned,
and I have ascertained that there is
no factual basis, no such communica-
tion has been sent at all. In view of
that merely because an hon. Member
tables an adjournment motion, I am
not going to allow, or give consent
to it, when I find that there is abso-
lutely no factual basis for it. In spite
of my having told him that it was not
so, that I was not going to give my
consent, the hon. Member by way of &
point of order raises it and then carries
an. There is no meaning in it, trying
to interrupt the proceedings.

Shri Jagdish Awasthi: The police
firing has become an sll-India ques-
tion.

Mr. Speaker: The hon. Membaers
will go to their States.

Shri 8. M. Banerjee: Eightesn people
have been killed
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Mr. Spmakar: I am not going
allow.

ot vy (araidt) : ofapy, X
ug fadew wom wigm f fe ag &
qgaT vy ¥t ar § O o o Wely
w¥ wi o 9T Fawl wef @} S A
o oy fuS ...

ot wnlfr et : s, &
ey gfww Al ...

Mr. Speaker: I shall not allow him
to stay and mske any more state-
ments in this House. He is interrupt-
ing constantly. This is not the first
time, 1 have noticed it regularly. He

Shri Jagdish Awasthi: No, Sir.

Mr. Spesker: He must withdraw
from the House.

ot awlier weed : Tt W g
0 aEree far & ety Qi
¢ o W g PR { M g S
foears s ofr aff I5x § ol

g wew o £ T O wol o
hommArdinagme
xEnw "

My. Spealses: Will he withdraw or
not?

o walw werlt : YWy
3

(S Jagdish Awasthi then withdrew
from the Howse).

Sari 8. M. Banerjee: Kanpur was
aonverted into a slaughter house.

Mr. Speaker: All right Shri
Banerjee will also withdraw from the
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{Shri S. M. Banerjee]

%as converted into a slaughter house.
(laughter), You laught at your own
peril You are criminals, you have
murdered people and you are laugh-

h&
(Shn S. M. Banerjee then withdrew
jrom the House).

ot e ;3 agw § IR
we § fr 33 el gfee st &
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Mr, Speaker: Shri Anthony.

Shrl Braj Raj Singh: I may be
kindly allowed to say a word.

Mr. Bpeaker:
Anthony.

Shrl Frank Anthony: You will not
be able to hear me in this din.

I have called Shri

I had submitted an adjournment
motion and you were pleased not to
give your consent. I bow to your
ruling, but no reason was ussigned, and
I would ask you under the proviso
to rule 60(1) to give the reason
because apparently you have accepted
it as being a matter of urgent public
importance. The reason s that I
should move it as a resolution pre-
summbly as a matter of urgent public
importance, but no reason has been
assigned. You have not been pleased
to give any reason for disallowing it
as an adjournment motion. 1 would
ask you to please read it to the House,
as it is an important matter, I submit
with respect, and to give the reasons
why you have been pleased to dis-
allow it as an adjournment motion.

Mr. Spesker: The hon. Member is
coming to the same thing, which other

hon. Members also have been demand-
ing as a right. 'nxmhnomelnk\l
in this, Ithopwvome y that
this i3 not the business of Koun
HcmthatthaComm Party is

rosponsible for all this, or the Com-
munist Members. ...

Shrt Frank Anthony: No.

Mr. Speaker: ..or a number of
them, and, therefore, suitable action
must be taken against them.

Shri Frank Anthony: That was not
what I said. What I said was that
because of the openly treasonable
policies of the Communist Party in
India and their approval of Chinese
aggression and invitation to the
Chinese to commit further uggression,
they should be banned.

Mr. Speaker: I am reslly surprised
at this. The hon. Member has been a
long-standing Member of this Parlia-
ment.

Shri Frank Anthoay: That is why I
am asking.

Mr. Spesker: But this is a reselu-
tion. Anyhow, hon Members will
judge for themselves whether it is a
resolution or an adjournment motion.
It reads thus:

“That in view of the increas-
ingly grave threat to India's
secunity by the Communist Party
of India, whose openly treasonable
policies and utterances are an
approval of Chinese aggression and
an invitation to further aggres-
sion, the Party be banned.”

On an adjournment motion, the
party has to be banned. I am really
surprised at this,

Shri Braj Raj Singh: May I make
one small submission? With respect
to firing, there has been a definite
policy of the Government here. They
have been advising the Btate Govern-
ments as to how firing should take
place, when it should take place, and
in case of firing, what they should do
and so on. But in this Kanpur firing,
that hws not been observed. As a

,matter of fact, I am told that twenty-

three persons have been killed. So,
they should take note of this and do
whatever is necessary.
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. My, Speaker: I have repestely said
'ghkt the matter of iaw und order is
entirely in the hands of the State Gov-
.ernment. There are Assemblies there,
; and there are Members there who are
representing smaller constituencies
than we do here. If, on account of
any particular action on the part of
the Central Government or at the
behest of the Central Government,
anything has been done, then that is a
different matter, but I have ascertain-
ed from the Central Government that
no such circular has been issued. It
may be unfortunate that these inci-
dents have occurred, but it is for those
hon. Members to take it up there. We
have not got any jurisdiction over it;
we cannot clothe ourselves with
jurisdiction over matters over which
we have none.

Shri Braj Raj Singh: But the Cen-
tral Government could advise the State
Government.

Mr. Speaker: No, the Central Gov-
ernment have no jurisdiction.

Shri Braj Raj Singh: May I submit
that us a mark of sympathy for those
persons who have been killed, I and
my party Members withdraw from the
House?

(Shri Braj Raj Singh then left the
House),

Shri P. N. Singh: As the Union
Government have failed to advise the
State Government to institute a judi-
cial inquiry, we are leaving the House
in protest.

@ anw : oyw wEw, Ife
T g wgeEyd wer § oK o u
WER W s@ o ot @
' cafad qw off Tu e § qewree
&g

,(Sh#i P, N. Singh, Shri Yadav and
Shri L, Achaw Singh then left the
. Hovuse).

1244 hrs,
PAPERS LAID ON THE TABLE

Wxrx Paper II CoNTAnNING  Norxs,
MEMORANDA AND LETTERS EXCHANGED
BETWERN THE GOVERNMENTS OF INDIA
AND CHINA DURING  SEPTEMEER-
Novesezs, 1959.

The Prime Minister and Minister
of External Affairy (Shri Jawaharlal
Neobhru): I beg to lay on the Table a
copy of White Paper II containing
Notes, Memoranda and letters ex-
chinged between'the Governments
of India and China during September-
November, 1959.

1 balieve cpies of this While Depas
are available for all the Members, and
arrangements have been made for
distribution. [Placed in Library, See
No. LT-1634/59).

AMENDMENTS T0 PuUBLic Presaszs
{Eviction or UNavrEORISED OcCCU-
yaNTs) Rurzs, 1958

fThe Minister of Works, Housing
and Supply (Shri K. C, Reddy): I
beg to lay on the Table, under sub-
section (8) of section 13 of the Public
Premises (Eviction of Unauthorised
Octupants) Act, 1958, a copy of Noti~
ficstion No. GSR. 1205 dated the 31st
October, 1958 making certain amend-
mehts to the Public Premises (Evic-
tion of Unauthorised Occupants)
Rules, 1958. [Placed in Library, See
No. LT-1635/58].

Sukar (Sprcial Excise Dury) Omoi-
NANCE, 1950

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table under provi-
sions of article 123 (2) (a) of the
Conistitution a copy of the Sugar
{Special Excise Duty) Ordinance,
1959 (No. 3 of 1859) promulgated by
the Presidenty on the 25th October,
1959. [Placed in Library, See No.
L7-1638/59].
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STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES,
PROMISES, AND UNDERTAKINGS  ETC.
GIVEN BY MINISTERS.

Shri Satya Narayan Sinha: I beg
to lay on the Table a copy of each
of the following statements showing
the action taken by Government on
various assurances, promises and
undertakings given by the Ministers
during the various sessions of Second
Lok Sabha:—

i) Supplementary  Statement
No. I Eighth Session, 1959
[See Appendix I, annexure
No. 8].

(ii) Supplementary Statement
No. VIII Seventh Session,
1959. [See Appendix I, an-
nexure No, 9].

(iii) Supplementary Statement
No. XII Sixth Session, 1958.
[See Appendix I, annexure
No. 10].

(iv) Supplementary Statement
No. XIV Fifth Session, 1958.
[See Appendix 1, annexure
No. 11].

(v) Supplementary Statement
No. XXIII Fourth Session,
1958. [See Appendix I, an-
nexure No. 12].

(vi) Supplementary Statement
No. XXIIT Third Session, 1957
[See Appendix I, annexure
No. 13].

(vil) Supplementary Statement
No. XXIX Second Session,
1957. [See Appendix I, an-
nexure No. 14].

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES AcCT

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
On behalf of Shri Kanungo, I beg to
lay on the Table, under sub-section
(6) of section 3 of the Essential

NOVEMBER 16, 1959 Laid on the Table 10,

Commodities Act, 1955, a copy of each
of the following Notifications: —

(i) SRO. No. 1005 dated the 29th
March, 1957; SRO No. 1788
dated the* 1st June, 1957; SO.
No. 337 dated the 29th March,
1958 and GSR. No. 800 dated
the 13th Séptember, 1958
making certain further
amendments to the Cotton
Control Order, 1955; [Placed
in Library, See No. L'T-1644/
59].

(ii) SRO No. 1386 dated the 4th
May, 1957 making certain
further amendment to the
Cotton Textiles (Export
Control) Order, 1949; and
[Placed in Library, See No.
LT-1645/59].

(iii) SRO No. 3334 dated the 19th
October, 1957 making certain
further amendments to the
Cotton Textiles (Control)
Order, 1948. [Placed in Lib-
rary, See No. LT-1646/59].

AMENDMENTS TO COFFEE RULES

Shri Satish Chandra: On behalf of
Shri Kanungo, I beg to lay on the
Table, under sub-section (3) of sec-
tion 48 of the Coffee Act, 1942, a copy
of Notification No. GSR. 1039 dated
the 12th September, 1959, making
certain further amendments to the
Coffee Rules, 1955. [Placed in Libr-
ary, See No. L.T-1647/59].

SarepIng DeEvELOPMENT Funp Com-~
MITTEE (EXeEcUTION OF CONTRACTS
RULES.

The Minister of State in the Minis-~
try of Transport and Communica-
tions (Shri Raj Bahadur): 1 beg to
lay on the Table, under sub-section
(3) of section 458 of the Merchant
Shipping Act, 1958, a copy of the
Shipping Development Fund Com-
mittee (Execution of Contracts)
Rules, 1959, published in Notification
No. GSR. 1199 dated the 31st Octo-
ber, 1959. [Placed in Library, See
No. LT-1648/59].
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(D) Report of the Coir Nuguiry
Committee, Parts I and II,
and

4 Government Resolution No.
43-8S1(B) (5)/55 dated the
24th August, 1950, [Placed
in Library, See No. LT-1649/
59].

@hrl Satish Chandra: I beg to lay
ot the Table, under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955, a copy of each of the
following notifications: —

(i) GSR No. 1101 dated the 3rd
October, 1959;

(i) GSR No. 1102 dated the 3rd
October, 1859 making certain
amendments to the Textile
(Production by Powerloom)
Control Order, 1956; and

(iii) GSR No. 1103 dated the Srd
October, 1959 making certain
further amendments to the
Cotton Textiles (Control)
Order, 1958, [Placed tn
Library, See No. LT-1650/
59].

STATEMENT SHOWING ACTION TAKEN
OR PROPOSED TO BE TAKEN ON CoM-
VENTIONS AND RECOMMENDATIONS
aporTsd BY ILO AT 118 4ist (Mam-
TIME) SzssIoNM.

The Deputy Minister of Labour
(Bhrl ABig AlD: Ibeztohymthe

Conventions and Recommendations

Session held at Geneva in April-May,
$988. {Placed in Library, See No. LT-

putes (Central) Rules, 1957

(i) GER. No. 1151 dated the 17th
October, 1959, and

(i) GSR No. 1182 dated the th
October, 1980. {Placed ¢n
Library See No. LT-1852/59).

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): I beg to re-
lay on fhe Table, under sub-section
(3) of section 40 of the Displaced
Persons (Compensation and Rehabi-
litation) Act, 1954, a copy of Notifica-
tion No. GSR. 896 dated the 1st
August, 1050 making certain further
amendments to the Displaced Per-
sons (Compensation and Rehabilita-
tion) Rules, 1955, [Placed in Library,
See No. LT-1535/59).

I beg to lay on the Table, under
sub-section (8) of section 40 of the
Displaced Persons (Compensation and
Rehabilitation) Act, 1954, a copy of
Notification No. GSR. 1089 dated the
26th September, 1959 making certain
further amendment to the Displaced
Persons (Compensation and Rehabili-
tation) Rules, 1055, {Placed in
Library, See No. LT-1063/59).

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following four Bills passed by
the Houses of Parliament during the
last Session and assented to by the
President since a report was last made
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to the House on the 12th September,
1989

(1) The Kerala Appropriation
Bill, 1989,

(2) The Appropriation (No. 7)
Bill, 1959,

(8) The Criminal Law (Amend-
ment) Bill, 1059, and

(4) The Travancore-Cochin Vehi-
cles Taxation (Amendment
and Validation) RBIR, 1959.

Sir, 1 also lay on the Table copies,
duly authenticated by the Secretary
of Rajya Sabha, of the following four-
teen Bills passed by the Houses of
Parliament during the last Session
and assented to by the President
since a report was last made to the
House on the 12th September,
1059: —

(1) The State Bank of Inda
(Amendment) Bill, 1989,

(2) The Kerala Local Authorities
Laws (Amendment) Bill,
19359,

(3) The Public Wakfs (Exten-
sion of Limitation) Bill, 1989,

(¢) The Road Transport Cor-
porations (Amendment)
Bil), 1959,

(6) The Employment Exchanges
(Compulsory Notification of
Vacancies) Bill, 1959,

(8) The Wakt (Amendment) Bill,
1959,

(7 The Indian Electricity
(Amendment) Bill, 1959,

(8) The Banking Companies
(Amendment) Bill, 1959,

(9) The State Bank of Indfa
(;l;btidil!y Banks)  Bill,
1930,

(10) The Oil and Natural Gas
Commission Bill, 1989,

&
(11) The Government Savings

Banks (Amendment) Bl
1959,

(12) The Government
Certificates Bill 1959,

(13) The Public Debt (Amend-
ment) Bill, 1959, and

(14) The Rajasthan and Madhya
Pradesh (Transfer of Terri-
tories) Bill, 1959.

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

Secretary: 1 to lay on the
Table a copy of the ‘Parliamentary
Committees—Summary ot Work' per-
taining to the Kighth Session of the
Second Lok Sabha,

ESTIMATES COMMITTER
SixTY-8ECOND REPORT

Shri Dasappa (Bangalore):
to present the Sixty-second
of the Estimates Committee on
action taken by Government on
recommendations contained in
Forty-third Report of the Estima
Committee (First Lok Sabha)
Indian Airlines Corporation,

P

BEEEF



Power Plant. With the help of the
Naval Authorities the damaged gate
was salvaged and another gate was
put in position. With the dropping
of this gate on the 25th October, 1959,

ment which was previously estimated
at Rs. 50 lakhs is not likely fo exceed
Rs. 30 lakhs. Erection work is now
in full swing. The power house s
expected to be ready for a trial run
in August, 1960, while electricity will
be made available {o the Nangal
Fertiliser Factory in September, 1060,
as gcheduled.

The dewatering of the Power House
was no doubt an urgent and neces-
sary operatioh on the successful com-
pletion of which the Project Au-
thorities deserve to be congratulated.
But the main problem is the
choking of the right diversion tunnel
for repairing the damaged Hoist
Chamber. The Bhakra Board of
Consultants met again in the last
week of October and on 5th Novem-
Dber to review the measures proposed
earlier for repairing the damaged
Hoist Chamber. They had before
them the reports of experts who had
been consulted by Mr. Slocum during
his recent visit 0 USA and they also
had the benefit of the advice of Mr.
Dexheimer, a top-ranking engineer of
USA and until recently Commissioner
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of the U.S. Bureau of Reclamation,
oue who had been specially invited
to participate in their deliberations
and advige the Project authorities on
the measures to be adopted to repair
the damaged Hoist Chamber. The
Board confirmed their previous
advice that first priority should be
given to the choking of the right
diversion tunnel at the upstream end
and generaily approved of the steps
taken by the Project authorities im
pursuance of their recommendation
to dump concrete wire crates to seal
the mouth of the tunnel

The dumping of crates started on
the 10th October with the help of
Army engineers. A contingent of 600
men under the command of a Lieu-
tenant Colonel is now engaged on
the work, which is expected to be
completed in another two months or
thereabouts. 4000 crates of plastic
concrete and more than 700 pre-cast
concrete blocks have already been
dumped and the work is proceeding
aatistactorily.

Although no definite date can be
given, it is expected that the choking
aperations will be completed by April
1860. 1f, as we hope, the operations
are successful by that date, there
will be no appreciable delay i the
completion of the Bhakra Dam.

Shri Tyagi (Dehra Dun): This
statement may be laid on the Table.

Mr, Speaker: How long is the state-
ment? If it is a long statement, the
Minister may kindly place it on the
Table,

Shri A. C. Goha (Barasat): Both
the statements mmy better be Iaid on
the Table.

Mr. Spesker: How many more
pages does the gtatement contain?

Hafix Mohammad Ibrahim: 1§ pages
more,

Mr, Speaker: The rest of the state~
ment will be laid on—the Tabla
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Shri D, C. Sharma (Gurdaspur):
A date may be fixed for discussion
of the statement of the Minister.

Mr, Speaker: That is not done now.

Hon, Members have been very an-
xious about Bhakra,

Shri Tyagi: We read it immediately
it is laid on the Table.

Mr. Speaker: Hon, Members ought
not to be impatient like this. This is
a serious matter. Hon. Members
tabled some adjournment motions
also on this. Now the hon. Minister
wants to tell the House what steps
have been taken. I am really sur-
prised that hon. Members are so im-
patient,

Shri Goray (Poona): We cannot
follow the hon. Minister.

Mr. Speaker: That is exactly be-
cause hon. Members go on talking.

Shri Asoka Mehta (Muzaffarpur):
We are keeping quiet. We are trying
to follow.

Shri Tyagi: We want to read the
statement.

Mr, Speaker: In the case of a big
statement, a summary alon¢ may be
read out to the House and the -state-
ment kindly laid on the Table.

Hafiz Mohammad Ibrahim: I lay
the rest of the staterthent on the Table.

Statement

By way of abundant caution, work
on certain alternative plans for re-
pairing the Hoist Chamber are also
under way and these plans will be put
into effect only if the degree of chok-
ing achieved by the method of dump-
ing concrete blocks does not come up
to our expectations.

The total expenditure on repairs
upto the end of October 1959 was
Rs. 14 lakhs. Although it is difficult
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to indicate at this stage a precise
estimate of the cost of the repairs,
the indications are that the total cost
will not exceed Rs. 1.2 crores. This
is over. and above the expenditure
that would normally have been incur-
red on the plugging of the Hoist
Chamber and the right c}iversion tun-
nel.

In my statement of 24th August
1959, I told the House that the causes
of the accident could not be ascertain-
ed until the mouth of the right
diversion tunnel was closed and the
water drained from the Hoist Cham-
ber. The Hoist Chamber is still full
of water and access to it is not yet
possible. The Enquiry Committee will,
therefore, have to wait until such iime
as the operations, now under way, to
plug the mouth of the diversion
tunnel reach a stage when the flow
of water into the Hoist Chamber will
be effectively checked.

In addition to the normal compensa-
tion admissible under the Workmen’s
Compensation Act, the Punjab Govern-
ment have sanctioned a compensation
of Rs. 5000/- for the family of each
of the workmen involved in this
mishap. They have also undertaken
to educate their children upto gradu-
ate standard free of cost. In the case
of a Sectional Officer who lost his life,
the Punjab Government have sanc-
tioned a compensation of Rs. 8000/-.
As he was not entitled to any com-
pensation under the Workmen’s Com-
pensation Act, the Government have
under consideration the question of
sanctioning a suitable gratuity in his
case.

Reports have appeared in the Press
questioning the suitability of the dam
site, the wisdom of increasing the
height of the dam and using the diver-
sion tunnel with the adjunct of a Hoist
Chamber for regulating the supply of
water for irrigation during the period
of construction. The decision to con-
struct the dam at the present site was
taken after years of careful thought
and investigation and after consulting
the world’s topmost engineers from
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instead of the regulating arrangements
being & permanent feature, they were
to be put out of commission as soon
as the dam rose to a sufficiently high
level to enable the second tier of dam
outlets to function.

1254 hrs.

STATEMENT RE: INDO-PAKISTAN
CANAL WATERS DISPUTE

The Minister of Irrigatien and
Poewer (Hafis Mohammad Ibrahim):
With your permission, I would like to
lay on the Table of the House 2 state-
ment on the latest developments re-
garding the Indo-Pakistan Canal
Waters Dispute.

Mr. Speaker: How long is the state-
ment?

Hafis Mehammad Thrahim: 1§ pages.

Skv. Speaker: It may be laid on the
Table.

Halls Mohammad Ibrahim: I lay the
sixtement on the Tabie of the House

Statement

In my statemnent of 3rd August 1959
on the Imdd-Pakistan Canal Waters

During the discussions held in
London in August-September 1859,
considerable progress was made in
the working out of certain Heads of
Agreement. Agreement was also
reached in regard to some aspects of
Indian uses on the Western rivers.
Preliminary discussions were also held
in regard to the basis of arrangements
for the regulation of supplies from
the Eas'ern rivers during the transi-
tion period.

Discussions have since been resum-
ed in Washington from the 19th
October 1959. The Heads of Agree-
ment formulated in London and cer-
tain other Heads of Agreement wor-
ked out in the course of the discus-
sions 1n Washington are now being
elaborated into the text of an Inter-
national Water Treaty. A number of
Annexures to the Treaty, however,
still remain to be worked out. These
Annexures will cover irrigation and
hydro-electric uses on the Western
rivers by India, arrangements for the
regulation of supplies of the waters
of the Eastern rivers during the pro-
posed transition period of 10 years and
various procedural matters pertaining
to arrangements for future co-opera-
tion and for resolution of disputes, it
any, that may arise later in connec-
tion with the implementation of the
Water Treaty.

While it is too early to predict the
final outcome, I am glad to inform
the House that the trend of these
talks in recent months indicates that
there are good prospects of arriving



1y Statement re: NOVEMBER 16, 1059 : g
Accident to Agra Alio- 1 ""“"‘"‘HI"-IM 116
Passenger Train Conferencs
at a mtisfactory settlement of this TheGMrnm.mn,m
Jong-standing dispute. ways who investigated the m
has concluded his enquiry. Accord-
ing to his provisional finding fhe
accident has  been due o failure of
IR55 brs, human element. The staff at fault g
being suitably dealt with,
STATEMENT RE; ACCIDENT TO
AGRA-ALLAHABAD PASSENGER Shel P. R. Patel (Mehsana): There
TRAIN Wwas one accident on the Wastern Rail-
Wway ten days ago at Chhapl. -How

The Deputy Minister of Rallways
{8hri Shahmawax Khamn): I regret to
apprise the House of an unfortunate
head-on collision which took place at
Bidanpur station on the Allahabad-
Kanpur section of the Northern Rail-
way between No. 2 AGA Down Agra
Cantt.—Allahabad Passenger and Up
Ratlam Goods Special train on 20th
October 1959.

According to the details, No. 2 AGA
Down Agra Cantt-Allahabad Pas-
senger train was to be received on
the main line at Bidanpur, while the
loop line was occupied by the Up
Ratlam Goods Special train. The Pas-
senger train, however, came on the
loop line instead of the main line and
<ollided head-on with the stationary
Goods train at about 20.01 hours. As
& result, three persons including a rail-
way employee were killed and thirty-
one including 189 railway employees
injured. Among the injured, six
received grievous injuries while the
remaining sustained simple injuries.
Medical assistance from Railway,
Civil, Military and private doctors was
immediately rushed to the site of the
sccident, Twenty-seven of the injur-
ed were subsequently admwitted in the
Northern Railwey Hospital and the
Motllal Nehru Hospital at Allahabad
and treated there, of whom 22 have
since been discharged Of the five
persons still in hospitals, the condition
of one of them is still serious. The
remaining four are progressing satis-
factorily.

The damage to the rolling stock and
permanent way has been estimated ot

Rs. 77,000,

is it that no reference is made in
statement to that? the

Mr, Speaker: Only when there is a
big accident, it is brought to the
notice of the House. It is not as if
every small accident is reported o
the House.

1257 hra,

STATEMENT RE: INDO-PAKISTAN
BORDER CONFERENCE

The Deputy Minister of Externat
Affairs (Shrimati Lakshmi Menon):
The House is aware that the Prime
Minister of India met the President
of Pakistan at Palam air port on
September 1, 1959. During their talks
it was agreed that a high level con-
ference at Minister level should be
held to discuss the disputes and inei-
dents on the Indo-Bast Pakistan border
with a view to elminating, as far as
possible, the causes of thege disputes
and .deviaing procedures for ex-
peditious demarcation of boundaries
and for dealing promptly with any dis-
putes and incidents that msy oceur.

This Minister-level conference was
held from 15th to 22nd October, 1989;
discussions were held at Daooa from
the 18th to 20th October and at Delhi
on other days.

1 am taking this early oppartunt
towaceonthehblso(mnmz
the following documents, which
embody the agreements remched
this Conference: o

(1) Copy of the Joint Commu-
nique issued by the Governments
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of India and Pakistan on 24th
October, 1959;

(i) Copy of the agreed decisions
and procedures to end disputes
and incidents along the Indo-East
Pakistan border signed by the
Secretaries of the two Govern-
wents;

(iii) Copy of the Ground Rules
formulated by the Military Sub-
Committee of the Indian and
Pakistan Delegations and other
detailed arrangements arrived at
to maintain peaceful conditions
along the Indo-East Pakistan bor-
der areas; and

(iv) Copy of letters exchanged

between the Secretaries of the two.

ents on the further fol-

low-up of transit and visa facilities

and promotion of trade between
West Bengal and East Pakistan.

The principal features of these

agreements are:

(i) Pakistani authorities with-
draw from the portion of Tuker-

(iil) Government of India agree
to adopt a retiona} boundary in
the Patharia Forest Reserve region
so that the current difficulties of
the residents of East Pakistan re-
garding supply of bamboo, and
small timber are remedied and
there is no dislocation in the life
of the border population This
rationalization of the boundary
give to East Pakistan about

g
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demarcation and for mainten-

of pesce in the border areas
that there is no dislocation in
life of the population of these
r aress.

(v) Re-affirmation by both Gov-
ernments of their determination to
umplement the Nehru-Noon Agree-
ment in full and to devise legal
and other procedures necessary
for expeditious implementation.
Necessary preparatory studies for
implementation of the various
items of the Nehru-Noon Agree-
ment will be undertaken by both
Governments, though fleld opera-
tions, in connection with the im-
plementation of that Agreement,
will have to await the advice of
the Supreme Court on the refer-
ence made to them and the enact-
ment of necessary legisiation in
accordance with the advice of the
Supreme Court.

The distinguishing feature of this
conference has bheen the spirit of
mutual accommodation in which
agreements have been reached by
negotiation. This, to my mind, is the
best guarantee of effective implemen-
tation of these agreements By both
sides.

The implementation of the agree~
ments has already begun. The Pakis.
tan authorities are withdrawing this
morning from the part of Tukergram
occupied by them.

Shri Panigrahi (Puri): As a result
of these adjustments, what 15 the total
mileage of area which has been given
to Pakistan and what is the total
nuleage of area we have got?

H,

Mr. Spesker: Is it possible to say
what exactly is the area we have gain-
ed and what we have lost?

Shrimati Lakshmi Meuon: I have
already indicated it

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehra): There are no absolute figures
about it. It cannot easily be measuy-
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Shel Jawaharial Nehru: I think it
might be said that the disputes on
the esstern border have been settled
—the whole matter in connection with

?

Shri Achar (Mangalore): Is it only
a part of Tukergram or the whole of
it '‘which has been vacated?

Shrl Jawabarlal Nehru: Only a
small part was in their possession—
about 200 acres. The rest was always
in our possession. They are vacating
that area.

8hri Tyagi (Dehra Dun): How
many square miles is the area which
is now going to be passed on to Pak-
istan according to this agreement?

Mr. Speaker: That has been asked.

Shri Tangamani (Madurai): May I
know whether the boundary has been
damsaycated? On a previous occasion,
we were told that in this area the
boundsry was yet to be demarcated
and some miles were also given.

My, Speaker: He usks whether in
pursuance of this agreement the
boundary iz being demarcated.

Syt Jawaharial Nehru: Yes, Sir, It
is going to be demarcated.

presentation of the Report

Joint Committee on the Bill fur-
ther to amend the Companies Act,
1856, be extended upto the last
day of the first week of the next
session.”

The motion was adopted.

INDIAN PENAL CODE
MENT) BILL*

The Minister of Home Affairs (Shei
G. B. Pant): Sir, I beg to move for
leave to introduce a Bill further to
amend the Indian Penal Code.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code”.

The motion was adopted.

Shri G. B. Pant: Sir, I introduce the
Bill.

(AMEND-

CONSTITUTION (EIGHTH AMEND-
MENT) BILL®

The Minister of Homes Aflairs (Bl
G. B. Pant): 8ir, I beg to move for -
jeave to introduce a Bill further to
amend the Constitution of India,

Mr. Speaker: The question is:

*Published in the Gazette pof India Extraordinary, Part H—Section 3,

dated 16-11-1099.
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“That lsave be granted to intro-
duce & RIY futther o amend the
Conslitution of Indty™

The motion was sdopted.
#5341 Q. B. Pant: Sir, 1 introduce the
L

HAJ COMMITTEE BILL®

The Deputy Minister of External
Aflsly (Shrimatl Lakshmi Menon):
8ir, 1 beg to move for leave to intro-
duce a Bill to establish a Committes
in the Port of Bombay for assisting
Muslim pilgrims to Saudi Arabia,
8yria, Iraq, Iran and Jordan and for
matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to establish 3 Commit-
tee in the Port of Bombay for
assisting Muslim pilgrims to Saudi
Arabia, Syria, Iraq, Iran and
Jordan and for matters connected
therewith.”

The motion was adopted.

Shrimati Lakshmi Menon: Sir, I
introduce the Bill.

1865 hys.
ARMS BILL--contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Datar
on the 1st September, 1959, namely:—

“That the Bill to consolidate and
smend the law relating to arms
and ammunition, as reported by
the Joint Committee, be taken into
consideration.”

Sbrt Datar may continue his speech.
8hri U, C. Patmalk (Ganjam): Sir,
Jast sepsion a number of amendments
were moved by us but they have
Mpsed. They have not yett been mov-
o8 Dy soms of us. We bave given

(Shri Datar): M.

and I had just begun when it was
adjourned to this session. I will be
brief so far as the main points are
concerned.

I had already pointed out that the
Government were anxious to sponsor
a Bill in accordance with the as-
surances given on two or three occa-
sions. The hon. Member, Shri Pat-
naik, had brought forward a Bill as
early as 1854 and the Government had
promised to look into the whole mat-
ter and to have it examined by the
State Governments. We got the views
of the State Governments and after
examining them we placed before this
House a Bill which was referred to the
Joint Committee of both Houses of
Parliament. We have now the advant-
age of a number of improvements
made by the Joint Committee., It {s
in this background that the present
Bill has to be taken into consideration.

This Bill was piloted by the Gow-
ernment at the instance of a number
of hon. Members with g view to

' *Piblished in the Gazette of India Extreordinary,

dated 18-11-1089.
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respect of arms other than fire-arms,
normally, we will find that no licence
is necessary at all. But when there
are extraordinary circumstances and
it becomes necessary for the Govern-
ment to regulate the use and exercise
of such arms, then only, power is
taken to meet the extraordinary
situation created by such cireum-
stances, which need not be detailed
here. Though it is called Arms Bill,
this Bill normally deals with the fire-
arms, their use, transfer, purchase,
ete.

Secondly, we have made it possible
in certain cases for the citizens of
India concerned to possess arms of
certain type for crop protection or
other bona fide use. The Joint Com-
mittee dealt with this question and
certain very important amendments of
a far reaching character were accept-
ed and therefore, the Bill, as reported
by the Joint Committee, constitutes a
considerable improvement upon what
it was originally when it was intro-
duced.

A number of hon. Members in both
the Houses as also in the Joint Com-
mittee made a point that often, there
were long delays in the grant of such
Jicences and that they were not good.
It has now been made clear that there
ought to be expeditious disposal of all
applications for the grant of arms
licences.

Then, as you will find, an appeal

aation for holding arms will be given
‘bt when there are higher interests,

through the whole affair and
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required to be taken. We have

who desire such licences. Normally,
the period would be three years except
under certain circumstances. When a
licence is required for a shorter period
or when tourists and other persons
are there who require it for a smaller
period, naturally a lLcence would be
granted for a smaller period, but the
prescribed period is the normal period
for which a licence should be requir-
ed and a licence would be granted.

1 may also point out here that so far
as domestic weapons are concerned,
they are entirely exempted from the
definition of the word “arms” as it has
been given in the present Bill, the
Arms Bill. Thus we have kept the
weapons used for domestic purposes
out of this Bill; they are completely
excluded

Arms other than fire-arms do not
generally require a licence except
when there are extraordinary circum-
stances requiring the exercise of spe-

cial powers for regulating the use of

arms. 1 might point out here, again,
briefly, that ordinarily it i1s only fire-
arms that come within the purview of
the present Bill; that is, you will find
a great improvement so far as the
powers to be used under this Bill are
concerned.

Then I would pass very briefly over
the various improvements effected in
the provisions of the Bill. In clause 3,
you will find that the word “prohibit.
ed” has been defined as including also
bombs, grenades etc. That was sug-

not only for the purpose of gport but
also for bona fide use.

4]
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In clause 4, you will find the excep-
tional circumstances to which I have
made a reference. They have been
noted down there and it has been
stated that even under exceptional
circumstances, the arms to which this
particular clause has to apply have to
be specified. It was pointed out during
the discussion in the Joint Committee
that this would have very wide reper-
cussions and any weapon that may
not have been ordinarily intended to
be brought under regulation was like-
ly to be brought under regulation.
Therefore, it was considered advisable
by the Joint Commitiee that before
the powers under clause 4 were used,
the weapons to which the regulation
or the restrictions were to apply had
to be specified in the notification itself.
That has been accepted.

There are subsequent clauses where
the word “conversion”, which was not
there, has been put in. “Conversion”
is the use of a weapon for a purpose
other than the one originally intend-
ed That was a slip, an inadvertent
slip, and that has been made good now
and the word has been used wherever
it was considered necessary.

There is also the provision for the
of putting identification marks
the arms. In the arms laws m
various States I have found that iden-
tification marks have to be put in and
they are not to be erased. That has
been made clear now. A longer period
has also been given, because it is
Quite likely that after the Act comes
into force, many peaple will take some
time to know that there is need for
putting in identification marks. The
period originally fixed was only six
months, but that has been extended
10 one year at the desire of the Joint
members,

'

Then, in certain cases—you will
see clause 9—arms were to be

Arms Bill 126

“Notwithstanding anything in
the foregoing provisions of this

(a) no person,—

(i) who has not completed
the age of sixteen years,...”

Originally the period was 18 years.
We have now reduced it to 16 years at
the desire of a number of associations
and also some hon. Members.

You will also find that sub-clause
(2) has been specifically added which
says:

“Notwithstanding . anything in
sub-clause (i) of clause (a) of
sub-section (1), a person who has
attained the prescribed age-limit
may use under prescribed condi-+
tions such fire-arms as may be
prescribed in the course of his
training in the use of such fire~
srms.”

By addition of this sub-clause, youw
will find, training has been facilitated.

So far as clause 10 is concerned,
sub-clause (b) has been purposely
added with a view to make it possible
for a bona fide tourist to bring to India
his own arms in reasonable quantities.
The explanation also makes it clear
that ordinarily the period would be
six months.

I would now invite the attention of
the House to clause 18. It is one of
the important clauses where it has
been made possible for people fo get
arms as a matter of course. 1 would
invite the attention of the House to
sub-clause (3) where it is said:

“The licensing authority shall
grant.....”
The wording may be noted. Then it
says:
“a licence under section 3 where
the licence is required—",
Then, in sub-clause 3(a) (1), it is said:
“for a smooth-bore gun for protection
or sport or in respect of a muzle
loading gun to be used for bona fide
crop protection:”. This provision wag
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Polir Dater} mittor that thate words should be
already there. It has now bdeen fur- Shels: suggetiions
ther made clear thet ¥ the weepon S 4 and, hervlore,

that was sllowed generally was not
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in that case, it would be open to the -mhm.:mﬁm:hm
Meensing authority to grant a licence migh there
for other weapons also. This proviso :b.. tmmtwmtmum‘-
has been purposely introduced, be- g e =

for the purpose of crop protection. I
would, therefore, invite his attention
to the proviso which says:
“Provided that where having
regard to the circumstances of any
case, the licensing authority is
satisfied that a muzzle loading gun
-will not be sufficient for crop pro-
tection, the Mcensing authority
mAy grant a licence in respect of
sny other smooth bore gun as
aforesaid for such protection,....”

I now pass on to clause 14. Clause
14 I5 of 2 usual nature, Decause there
woull be circumstances under which
& Heence will have to be refused, 1
would not make further reference to
this except to poing out that in sub-
<lanse (1) (b) (1) (3), it is said: “to
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in clause 19(2), we have added:

“may require him to give his
name and address and if such
officer considers it neceasary,”

and then the words “seize from that
person the arms or ammunition which

licence, but if he gives the names and

stance to be taken into consideration,
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Then, in sub-clause 21, the period
has been increwsed from 15 days to
30 days. About the offences, may I
point out that the extent of sentence
that hes been attached to the dif-
ferent offences depends upon the
mature and the gravity of tie
offences. Therefore, different sen-
tences have been provided for the
different categories of offences

1 would also invite the attention of
the House to clause 25(b) which
Says:

“acquires, has m his posseasion
or carries in any place specified
by a notification under section 4
any arms of such class or des-
eription’ as has been specified in
that notification,”

I have made a reference io it on an
earlier occasion. Therefore, for the
reasons stated, :t has been repeated
here In respect of all those offences
which have been referred to in the
earlier section, naturally, no refer-
ence was formerly made to conver-
sion, and, therefore, the word “con.
version” had to be introduced in g
number of sub-clauses in clause 25.
You will find that the period varies
and the highest period that has been
found necessary to be prescribed is
seven years under clauses 26, 27 and
28. There has been a slight amend-
ment to clause 29 It says:

“Whoever purchases any fire
arms or any other arms of such
class or description as may be
prescribed or any” ete.

Again, the need to prescribe the par-
ticular category of arms has been
repeeted here also. Clause 31 may
kindly be noted. Whenever an
offence is repeated, then the repeti-
tion of such an offence increases the
magnitude of that offence and, there.
fore, the punishment has to be doubled,
Under clause 81, it is said:

‘Whoever having been convicted
of an offence under this Act is
again  convicted of an offence
under fhis Act shall be punishable
with double the penalty provided
for the latter offence.”

247 (Ai) LS —6
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It i8 hoped that the offence at

and at his risk, will be repeated only
twice and not more. In some of the
foreign Acts, I have found that
have further added that in case
offence is committed for the

time, the punishment shall be
merely double but treble of the origi-
nal punishment. But here we believe
that perhaps that provision may not
be necessary That is the resson why
one repetition of the same offence has
been provided for with an enhanced
punishment or sentence.

J would then invite the attention of
the House to clause 83 which deals
with offences by companies. The pro~
viso is there for the purpose of giving
relief to those persons or granting
exemptions to those persons from
criminal hability where they them-
selves were not aware of the circum-
stances under which the companies
had to carry out certamn requrements
of the Act. The proviso reads thus:

“Provided that nothing contain.-
ed in this sub-section shall render
any such person - liable to any
punishment under this Act if he
proves that the offence was com-
mitted without hus knowledge
ete.

Without his actual knowledge, it some
offence has been committed by a
director or an officer, then this par-
ticular person against whom a charge
has been laid, as a member of the
company or as an employee of the
company, can prove his complete ab-
sence of knowledge and that he exer-
cised all diligence to prevent com-
mission of such an offence after it
came to his notice. Therefore, these
two salutary safeguards have been
provided in the interests of those who
were ignorant but who took all neces-
Sary precautions to prevent the com-
mission of such an offence.

Then I pass on to chapter VI ¥
would here invite the attention of the
House to clause 8$5. There also there
was considerable discussion, and it was
felt that all persons in joint occupation
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should not necessarily be made liable
a8 a matter of comrwe. That is the
reason why this ch waa
ably improved, and I was happy to
find that those Menbon of the Joint
Committee who had raised this ques-
tion were satisfled with the improve-
ment that was suggested by me before
the Joint Committee. I would read it
and explain to you how the position
has been made extremely clear and
how to a large extent provision has
been made for the purpose of protect-
ing those persons who had nothing to
do with it during joint oocupation.
Clause 35 reads thus:

E

‘“Where any arms or ammunition
in respect of which any offence
under this Act has been or is being
committed are or is found in any
premises, vehicle or other place in
the joint occupation or under the
joint control of several persons,
each of such persons in respect of
whom there is reason to believe
that he was aware of the existence
of the arms or ammunition in the
premises, vehicle or other place
shall, unless the contrary is proved,
be liable for that offence. ..”

Normally, as you are aware,  under
the penal law, when a certain offen-
stve article is found with a person, he
is normally liable to punishment, but
when there is joint occupation, in that
case, according to the provision in the
Arms Bill, what was done was this.
When certain offensive articles are
found from a vehicle or any other
place or premises, all the members in
general occupation were to be held
liable, unless one of them proved that
he was not aware of it and hence
entitled to exemption on the ground of
bona fide ignorance. It was considered
that before any such presumption is
drawn against him, the officer must
further find out whether there is rea-
son to believe that he was aware of
e existence of the arms or ammuni.

, In fact, a particular restrai:;l:tg

H
]
i
|
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of generai occupation of many pesple
ang the drawing of an adverse infer-
ence against him, viz, exercise of dis~
cretion by the magistrate concerned in
Teshect of whom there is reason to
believe that he was aware of the
existence of the arms and ammuni-
tion) So, this has been purposely
introduced with the object of prevent.
ing any hardship to the persons who
are not aware of it The authorities
concerned, who have to deal with this
must have some reason before them to
believe that he was aware of the
eXistence of the arms and ammunition
n the premises. Only then the court
will proceed against him as a matter
of presumption. Still, it is open to the
defence to prove the conirary. Two
safeguards are introduced. No pre-
sumption can be drawn against him
unless in the opinion of the officer
concerned, there was reason to believe
that he was aware of the existence of
tl::e arms. If he comes to the conclu-
sion that there was no such reason,
naturally he would be protected.
These great safeguards have becn
ntroduced for the purpose of prevent-
INg persons from being made liable
under clause 35 as a matter of course.

So far as rule-making power is con.
cerhed, I would invite attention to
clayse 44(3), according to which
whenever rules are made, they have
to he placed before the Houses of Par-
Lament. Formerly a certain period
had to be completed within one session.
But oftentimes, it was very difficult.
Now, it has been stated that this period
need not be completed in one session,
but jt might be completed in more
sessjons of Parliament than one. The
new formula generally accepted in
this connection is this:

“Every rule made under this
Section shall be laid wus soon as
may be after it is made before
each House of Parliament while it
is in session for a total period of
thirty days which may be compris-
ed in one session or in two succes-
sive segsions.”
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That means the period of 30 days can

be counted not only in respect of the

renaining days of one session, but the
can taken into

both Houses agree that the rule
should not be made, the rule shall
thereatier have effect only in such
modified form or be of no effect,
as the case may be, so however,
that any such modification or an-
nulment shall be without prejudice
to the validity of anythung pre-
viously done under that rule.”

So, the privilege of making changes
in the rule or canceling the rule
altogether vests in Parliament It is
the duty of Government to place the
rules for 30 days by counting the
periods of the two sessions together
So, a very healthy practice is being
developed in this connection and that
has been followed in this respect as
well

In the last clause, nothing very
serious has been done except that in
clause 45(b)(iir), the following has
been added:

“or by any member of such
other forces as the Central Gov-
ernment may, by notification in
the Official Gazette, specify” etc

So, you will find that a large num-
ber of very welcome departures from
the original provisions or improve-
ments have been made in the provi-
sions of this Bill. So far as the dis-
senting notes are concerned, I need
not say much except to point out that
at lemst two or three hon. Members
dave gracefully accepted the position
that there has been a considerable im-
provement in the provisions of the
BillL. Naturally, there might be cer-
tain cases where hon. Members may
noé be satisfied, but the larger and
the ovarriding interests of public
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security and public interest have also
to be tuken into account. I submit
that on the whole we have here an
improved edition of the Bill, which
was good enough, but in view of the
innumerable suggestions made by
Members, we have to a very
extent succeeded in improvi
provisions consistently, as I sta
with the over-riding reasons of
interest and public safety. I hope
improved Arms Bill be approved of
by hon. Members.

Mr. Spesker: Motion moved:

“That the Bill to consolidate and
amend the law relating to arms
and ammunition, as reported by
the Joint Committee, be taken into
consideration.”

31
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There are no motions for further
reference to a Select Committee. There
are some amendments to individual
clauses.

Some Hon. Members rose—

Mr. Speaker: Hon. Members who
have ongnally participated in  the
discussion should wait.

Shri Naushir Bharucha (East Khan-
desh): Otherwise the business will col-
lapse today

Shri D. C. Sharma (Gurdaspur):
Kindly note down the names.

Mr. Speaker: I need not note down
the names. As and when hon. Mem-
bers stand, I will call them.

Shri D. C. Sharma: What is the time
allotted?

Shri Datar: 4} hours.

few snge e wniw (fgemy) T
W o, ¥ ST WOEw 7§ §,
frgit sq fm & wwz &3@
F*X IR ¥ gmicws wEw F Aoy
siftepgr € ¥ P T A AW
g A fr | g@ qay f oSy I
At g, wife & awar g s gt
oe fad w3 W W2 aw § WR
wg Frgray yeadee faw § 1
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ot wwr &% 1 3y ol gafer §, wi
AR T At W ER W
fod sRwReF ¥ qF o Ty
@ @ it fawr @ fis fipgens
v da v §, Faend v g & weamy
R & 5 o ot @ agd g, T
cfrdt W agdy ¢ Wi & R WA
ot & fr & wod gt Y v ¥ ) g
o W femne ¥ wver don-fedv
w ae W ¢ 1 a5 g @, fred
it o IR fegem W g T
UEE OB &% & wregy fzar 1 @ W
& o g3 wr urd o & afad st
o wrd ¥ wgew wom W & fafa-
2uAy o, frw & T O A o
T HAT A IBT I, I A §
otz @ faw & 9@ nfegr ol
fir a8t o< fll Y wew #Y, o
wred J A, v A F Sk ferw
el | g e wd W @ e
A ¥ edrew § 1§ 6w,
urnd § Y afes v wifgd @ o
ARz * W fas W Ao HEeay
fw & o wrd faw < &, ¥fer
TN §¢ WS S-ATE & qafere
€ #fm F wd v g g
fie e g fe o v ) felt o
¥ wt wx fam amar ok e §
Y QwEeqE W o Rt 1 T v A
four ¥ fv Qfewne s
A e Affstem o w0,
Ao u wg ot T § e ag Afe-
fataw fer we ¥ fad ardy @l
T ow Ter Nfefetor wrly § o,
o 7 g o o s wg Wl
A W ) T [ § e
WhL IR il
W i fw Wi ofms 3
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ATt wx 9% WK v difcae Sy Ty
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18.45 hrs.

[BERIMATI RENU CHAKRAVARTTY in the
Chair}.
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! wodf & fgwwa s& ? e
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wrgdewe gf ot wnrt w7 foeger
Ty 9 fuw
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& FI A A ¥ AT qEnRE
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A WY | WX FE AT 99 g
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MM AT | W A WER A
¥ gt 1 T F 99 W NP T w9
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Shri U. C. Patnaik: Madam Chair-
man, . ..

Mr. Chairman: Before the hon.
Member begins to speak, I would re-
quest hon, Members to try to finish
their speeches within 20 minutes.
There are a very large number of
Members who want to speak and there
are a large number of amendments. I
will take the opinion of the House a
little later as to how long they want
to take 1n a general discussion and on
the amendments.

Shri Datar: The amendments have
been received only just now. We
might take up the clauge by clause
discussion tomorrow and have general
discussion today.

Mr. Chairman: Before that, we shall
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Mr. Chairman: After § o'clock to-

going to come. We understand that
during the last sesgion, some 200
amendments had been received. As
Shri U. C. Patnaik drew the attention
of the Speaker this morning, all these
amendments would be tabled perhaps
OMOorrow

Shri Datar: Some have already been
tabled.

Shri Raghubir Sahal: But, we should
bear in mind that the number of
amendments tabled last time was very
large. We should expect the same
number of amendments this time
also. It would be very necessary to
extend the time for consideration of
all these amendments and also for the
general discussion of this Bill, I
would submit, with your permission,
that two hours might be added to the
time that has alreedy been given by
the Business Advisory Committee.
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I\ this respect: (i) the formation of
guards and Village guards; (i)
Q\e!omationorenemncmt of
Rifie Associations; and (iii) the Arms
fm. As you wiil remember, during
\eﬁntlok&bha.wewereaylu
htm'se about certain home defence
Measures and we were all the time
Upging that our foreign policy should

based on a strong Home organis-
ftion. We are grateful to the Mins-
t“ytlntthistimeﬁleyhaveukenup
A the three steps simultanecusly.

]

About two years ago, they started
Taorganisation of the Home guards,
'bhey brought the Home guard Com-
Mandant from Bombay to reorganise
R in the whole country. Of course
they say that in order to fight floods,
fil "and other things, they are reorga-
Nging the Home guards. Still, it is an
O zanisation worth while having in
e country and extending it from
B, mbay and from its partial existence
3, West Bengal to the rest of the
Shuntry, Because, in the western
Chuntries, you know, the Home defence
Or covil defence is called the fourth
%m of defence and very great
®mphasis is being laid thereom.
Ik is being co-ordinated with the
defe'nce organisation, though under
the Home Ministry. We are glad that
8¢ter all, in spite of speeches on prin-
iples and policies, our Home Ministry
has come to organise Home guardg in

Then comes the Rlfle association.
You may remember, Madam, during
the first Lok Sabha, we had passed a
Tesolution here by unanimous consent,
Moved by 60 or 70 Members that Rifle

iations have to be developed and
®ncouraged in this country. Of course,
:reuenotveryhappythntltilnot
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le opinions, and we are glad
the Home Ministry has formulat-
Bill which is fairly good as far
goes. Bat then we still feel that
is much that has to be done as
the Bill
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are amending an Act which was
ted to keep India in submission
British rule, We are amending
which was intended to disarm
, and we are now
bring it in conformity with
dia and the requirements of
ngtion. Hence, we should
e it really to fit into a free coun-
uirements.
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restrictions, very severe restric-
on various types of arms like
es, daggers, bows and
and all that No other country
world has got an Arms Act, at
the Government have not been
to show us any other country,
other instance where you have an
Act extending over knives,
arrows and all that. We are told that
in

I
;
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offence as pomsessing any other kind
of weapon, even prohibited weapons.

The old Act had sorse safety in the
sense that it sald arms included bows
and arrows, knives, this thing and
that thing, but eur present Bill lsaves
it 1o the Goverument at any Sime
when it pleased, i.e., their local officers,
to declare that in a particular part of
the country arms shall also include
knives, bows, arrows, anything which
can be used as a weapon of offence or
defence. They can declare anything
to be a weapon of offence or defence,
the possession of it becomes an
offence, the acquisition of it or going
out with it becomes an offence,

I can very well understand the Gov-
ernment saying that in certain troubl-
ed areas going out with a knife or &
dagger or with an axe or with a spear
or with something else 1s an offence.
They can say that. They can say that
very well under the Criminal Proce-
dure Code or the Police Act or by
some other Act, but they need not
msert that in an Act like the Arms

ares. Government
Gazette or saomewhere that various
items, undefined items, can be dec-
lared as arms. Then the person who
has got a knife for his kitchen work
or an axe for cutting wood will ind
himself in a difficult position. He will
have to go and apply for a lcence.
He does not know what are the things
for which he should get a licence. And
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use them. In other countries except
<nly one, there is not even registra-
tion for these things. But here in our
country, of course during British rule
there was a sort of uncertain regula-
tion here and there. In certain States
they were free, in certain States there
was some prohibition or some licence
was required for an air weapon which
at the shortest range, could pierce five
<ardboards or so. Now we have got
it as a general rule and we have got
to take out a licence, We cannot all
become members of rifle organisations,
s0 we have got a difficulty there.

Then the main difficulty about arms
which has been pointed out by the
hon. Member who preceded me is
about the unavailability of arms. He
der supietd and Ay gahty -
gested, that the Home Ministry should
in co-ordination with the Defence
Ministry and the Industries Ministry
see that weapons and ammunition are
produced in thig country. There is no
meaning in your telling the country
that you have relaxed all the provi-
sions of the Arms Act because about
a couple of years ago you introduced
some ban or limitation on the import
of firearms and ammunition, with the
result that today the value of a gun
which was costing Rs, 80 to Rs. 100
three or four years ago ig now costing
Rs. 400 to Rs, 500. Ordinary *12 bore
ammunition which was costing about
Rs. 15 to Rs. 20 per hundred in those
days is costing about Rs, 100 to Rs. 120
now and ig often not available in the

ing or using arma find it very difficult
to use or maintain our weapons
because the same bullets which were
costing something about three or four
are now costing 15 or 20
old price, It is practically
impomible for the shikari to go in for

or rifle practice, and Indis is deterio-
rating in standards of practice because
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We do not get the ammumition and
UTyy for the same. This is the most
imhortant thing in considering this
Bill 4nd we have been urging upon
the Home Ministry to exercise its
inflyence with the Commerce and
Indystry Ministry and the Defence
Minjstry 1o see that these are produe-
ed in large quantities in this country
any made available to the people at
cheap rates, and pending our manu-
factyre and availability of these things,
to allow people to import arms and
8Mmpnition from outside. The limi-
tation on arms and ammunition has
betome a really great handicap to the
Colntry. So, that is a very important
a%Nect which should be given some
attention by the Home Ministry also.

Men I come to the approgch af dhe
Home Ministry with regard to the
Afing Act. On the whole they have
Mage it easy for us, easier than before,
10 get arms and ammunitions, though
Prictical difficulties make it impossi-
ble for that easiness to come into
effect. 1 would submit that it is not
& broper attitude on the whole, For
inStance, see the punishment clauses.

e Ministry has made it very diffi-
cujt altogether for everybody to have
the firearm or the weapon. If a man
hay got a prohibited weapon like a
Military weapon or & machine-gun and
all that, then the punishment for him
18 the same as for violations with

to ordinary wespons or even
of Weapons.

So, what we have been urging on
the Ministry is that they should taks
8 practical view of the Bill and see
that our real purpose, which is the

purpose of everybody, is ful-

filled, namely that people who violate
rules and laws relating to serious
Wegpons should be given greater pun-
t, while those who commit
Shyaller or minor mistakes should be
8lyen a lower punishment. To pro-
Vige for the same punishment for
€Verybody, for the bomb-thrower, the
it with all sorts of weapons, the
Ati-socia] elements with their wea-
Plns etc, and for the ordinary person
is reslly unfortunate. Some sort of
Phactical notice has to be taken of the
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difference in the nature of the wee-
pons, But, in our country today, it is
easier for the gangsters and dacoity to
have weapons than for the ordinary
law-ghiding citizens to have weapons
for self-defence Even the Govern-
ment Bill as amended by the Joint
Commuttee appears to have some sort
of a soft cotner for the dacoits and the
gangsters than for the common man

The same pumishment has been
prescribed in both the cases When
we poanted this out in the Joint Com-
mittee and we wanted that certain
offences should be meted with higher
punishments, the hon Mmster was
not wiling, he thinks that the same
punishment of three years would do
for the dacoits as well as for the ordi-
nary man, for the man commtting
offences and depredations with dan-
gerous weapons and for those commut-
ting ordinary wviolations It is really
unfortunate that Government have not
agreed to our suggestion

Thirdly, I would submut that we
should approach this subject as well
as the other two subjects which I
referred to in the beginning of my
speech, not with a negative outlook
but with a positive outlook I strong-
ly feel that our shikams and our rifle
club members and our precision shoot-
ers will be a sort of necessity to the
country and mn times hke these, they
would certanly be of great use We
should approach this question from the
point of view of security and national
necessity. That being the case, I
would urge the hon, Minister to see
that we not merely take a negative
view of these Arms laws, but we take
a posiive view and utilise all of them
through other organisations or by
some sort of amendment to the law

instance, in our country, we have got
them. We can give them

war psychosis, these will help us very
much, these will help our country by
promoting defence-mindedness

So, I would urge upon Government
particularly those Members wh, are
m control of our nation, to look at it
not from the war psychosis point of
view but from the national defence
point of view

Shri D V, Rao (Nalgonda) The
Bill that has emerged from the Jomnt
Commuttee as a result of their delibe-
rations 1s neither satisfactory nor
improved, the earlier approach that
was there in the oniginal Act of 1878
has not changed It 15 a fact that
certain provisions in relation to licens-
Ing or some other thungs have been
Lberalised, but that does not consti-
tute any fundamental departure from
the old Act

It 18 known to everybody that the
previous Act was meant to disarm the
nation and to mncuicate a spirit of help-
lessness in our nation That was the
purpose with which the Britishers had
enacted this measure

As long as our Government approach
these problems from the pomnt of view
of law and order, and they look at the
whole issue from the mentality or out-
look of law and order, they cammot
Liberally arm our people erther for our
national defence or for enabling the
individuals to protect their properties,
lives or crops or other things, I fesi
that a departure from the earlier ap~
proach s necessary on the part
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of Government when enacting this
measure, But we find that there is
20 such departure. It is the old Act
which has again come into the picture
with some shght modifications and
changes, and, therefore, there is less
.;tm”hrumuaﬂlbconoem-

Now, coming to the Bill itself, this
Bill is called the Arms Bill. But, as
the hon. Minister has explained, except
firearms, other arms are not dealt with
in this Bill, esther in respect of licens-
ing or in respect of other things But,
if that be the purpose of the Bill, then
Government should have devoted the
whole of this Bill only to firearms
But that has not been done

Besides, we find that the provisions
which are meant in respect of firearms
are also applicable in respect of other
arms, that 18 the ordinary types of
arms

In our country, backward as we are,
the coonmon people use ordinary types
of arms for thewr daily purposes For
nstance, a wood-cutter uses an axe,
which is an implement which helps
him to earn his Lhivelihood. A profes-
monal shikan uses a muzzle-loading
gun or an ordinary type of gun; that
18 his source of hivelilhood For =&
peasant, a gun is necessary to protect
his crops, Therefore, when the ques-
tion of using arms or weapong comes,
the two things should not be mixed up,
namely the question of law and order,
and the carrying on of one's profession
to earn one's livelihood

In the defirution clause, it has been
stated that arms meant or solely
designed for domestic or agricultural
purposes do not come within the defi-
nitton, But what are the arms which
are solely meant for agncultural or
domestic purposes? It may be that

are one or two of that type. But

ere are others which can be used for
purposes other than domestic or agri-
cultural as well. For instance, a sickle
which is used for agricultural purposes
Ran be used for other purposes as well.
Therefore, it is very difficult to draw
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a lime between wespons which are
used for different purposes, There-
fore, this sort of definition does not
help us, as far as liberalisation is con-
cerned. In fact, this definition can be
misused, and can be applied to any
weapon or any mstrument which is
necessary for the people to carry on
thewr advocations of life

My proposal 13 that this Bill should
be confined to firearms only Why?
Because the other arms are such that
they cannot come within the purview
of this Bill, nor can they be tackled
with the help of this Bill Of course,
firearms are supposed to be a bit dan-
gerous Therefore, they have to be
regulated, and they can be regulated,
In other countries also, we have such
legislation through which the use of
firearms has been regulated. There-
fore, as I saud, thus Bill ought to have
been confined to firearms only, It was
unnecessary and uncalled for to
include ordmary weapons and ordi-
nary arms also within the scope of this
Bill

Even 1n regard to firearms, there are
two types One 13 the higher type of
firearms which are definitely danger-
ous and which need to be regulated
But there also some harmless firearms
hke air guns or some muzzleloading
guns, which are used for daily crop
protection or some such things, They
are not so dangerous or bharmful as
the higher type of firearms hike nfles
and other things Therefore, to treat
all these types of arms on par 1s not
necessary and not justiied  This
aspect has to be considered.

The third thing that I want to point
out 1s regarding the provisions about
lcensing There are some provisioas
relating to refusal of hcence The
licensing authority has the right to
refuse a licence in the name or for the
reason of public safety or public peace,
When thus 1s the case, I do not think
that anybody, about whom the licens-
mng authonty hag no good opion, can
get a licence. This i1s quite unneces-
sary because when there 1s some dan~
ger to public peace and tranquillity,
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the lcensing authority has the power,
according to this Bill to revoke or
suspend licences. When such is the
position, what is the necessity of re-
tusing a licence under the pretext or
for the reeson of public safety and
public peace? There is no such neces-
gity. When the danger is there, they
can as well revoke or suspend licences.
‘Therefore, both these provisions taken
together restrict the giving of licences
and use of arms by the people m
general,

Then there 1s another thing in the
Bill, The possession of arms and the
use of arms have both been confused
Bvery citizen of India should have the
right to possess a fire-arm which he
<an keep in his house and use when
necessary. For this, there should be
0o licence, permission or anything of
the sort required. If there are certan
fugher types of arms, Government may
ask for information They can be
regulated by the issue of licence also.
But so far as ordinary types of arms
are concerned, there should be no per-
mission required, The Government
can ask for information about those
arms, if any such arms are kept. But
so far as possession 1s concerned,
everyone should have the right to have
such fire-arm, As regards carrying it
and using it for certain other purposes,
‘Government can insist on permission
‘being obtained. But here even pos-
session without licence 15 also a crime,
not to talk of using it or carrying it.
“Pherefore, I suggest that the right of
possession, which ig not there in the
Bill, should be embodied in 1t.

As regards other ordinary types of
arms like daggers, swords etc, there
3g ho necessity for licensing. But Gov-
ernment visualise an extraordinary
#ituation when they think that there
should be licensing and some regula-
tion. But it often happens that when
such an extraordinary situation arises,
wanruly elements, who have some types
of weapons with them, legally or ille-
#illy, attack ordinary persons and
fheir houschold properties and they
sl not have anything with which to
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defend themselves. The police force
or whatever protecti be
there may be less in number and they
have no defence for themselves. They
are attacked and there will be none
to help them. They are deprived of
any type of ordinary weapons—swords

%
:

Therefore, 3t 18 also harmful to the
citizens even in extraordinary cireum-
stances to deprive them of weapons
when anti-social elements will be hav-
ing all types of weapons, sometimes
even higher type weapons. These
anti-social elements can loot law-abid-
g citizens or do anything with them.
Therefore, the provision showdd be
changed in such a way that in times
of need all these people who have to
defend their ife and properties agamnst
anti-social elements are given the right
to possess weapons which they would
like to have, at least the ordinary type
of weapons which should not be
brought under the system of licensing
and so on

There are certain provisions relating
to the arrest of some suspected per-
sons supposed to be carrymng arms.
They are also very sweepmng and
harmful There 1s a provision in the
Bill which says that if a person carries
any type of arm, even a sword or
dagger or axe—anything of the sort—
and if any public servant—even a
rallway employee—suspects that it
can be used for 1llegal pur-
poses, the Iatter has powers to
arrest him We cannot expect that
each and every government employee
or public servant knows fully well
the provisions of the law that we are
going to enact. It is in very rare
cases that he can take a correct deéci-

" sion or can judge things properly.

Therefore, it is imposaible for him to
decide whether a certain weapon i
carried for illegal purposes. Hence fo
empower him to arrest such a persen
means that there will be no §

for ordinary persons who possess
aring for themselves.
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80 I suggest that such sweeping
should be removed. There

certain categories of officials—the
ordinary police and the railway
police—who are there. They can take
charge of this sort of such functien.
To extend it to others also is quite
unjustified and 1t cannot be imple-
mented in favour of the people. There
is every possibility—and it is also a
fact—of such a power being misused.

There is a provision that if a person
possesses some arm and some other
person knows that he is going to use
it for illegal purposes, the other
person will also be guilty and pro-
secuted. What is this? There are
big buildings in towns; there are joint
families. There are so many com-
panies and so on. How 1s 1t that the
suthorities come to know that a parti-
eular person knows that some other
person {s gong to use his arm illegal-
iy? Now, this person is made to
prove that he does not know. It 18
not necessary that the police should
prove the case but the accused in the
ease should prove that he does not
know. This 1s a very bad thing and
goes agamst justice and the interest
of the people. Again, when there 1s
some punishment given or when a
licence 1s refused, the appeal cannot
be made to the judiciary If the
District Magistrates or some other
executive authority is made to go into
these cases, certainly they will go into
these cases with the law and order
mentality and as long as this menta-
lity " 1s there no justice will be done
to any citizen. So, the judiciary
should hear the appeals and give 1its
judgment 1in these cases.

This Bill exempts, under clause 45,
certain persons from obtaining a
licence. What is the need for that?
It may be for the sake of doing thewr
public duties. But why not the
licensing authority give licences
*berally and in almost all the cases?

ust like the other citzens, the public
servants can also get a licence. They
should not be exempted.
™ In the end, I will bring to the notice
&2 the Houss that some of these fire-
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arms are being misused, say, when
the elections are held in the villages
or when there are land disputes. The
rich and influential elements, posgess-
ing these fire arms terrorise the
people. (An Hon. Member: Not the
communists?) Commurusts would not
have any licence for the arms; it 1s
generally known. Therefore, you
need not be afrmid of that aspect of
the thing. The whole difficulty comes
from the other end. These landlords
and the other influential elements are
terrorising others and in a way they
sre bringing these arms nto polities.
Repeated representations go in vain
and the authorities do not take proper
action to prevent these things. The
arms are meant for a different pur-
pose Why should they come in
elections? So, it should be made
strictly binding on the part of the
licensees that they should not wuse
them except for the specific purposes
for which they are permitted to be
used. In these respects, the Bill is
not satisfactory. That is why, mspite
of the long process of dehiberation in
the Joint Commaittee, good number of
members of the Joint Commuttee
differed from the Bill and had
appended minutes of dissent. The
Minister had not taken care to listen
to these objections by the Members
and therefore, this Bill does not
fundamentally depart from the
former one There is still time and
the Minister should go through the
amendments and accept a good num-
ber of them so that the Bill may be
useful to the people

Shri Mulchand Dube (Farrukha-
bad)* Madam, the British did a marvei
that after War of Independence in
1857, the disarmed the people.
There was the old Arms Act and that
was 4 novel method of disarming the
entire veople of a country  That
Arms Act m one way or another has
taken us for about one hundred years
and we have got so used to 1t that wa
do n6t even now want to change it
80 that arms may be avalable to
every individual who wishes to have
them Somehow or the other. restric-
tions are there This Bill is an
improvement on the present Act and
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the rules thereunder but still it does
ot go far enough. In obtalning a
licence, the difficulties that arise are
manifold. If a person applies for a
Licence, in my part of the country,
the District Magistrate sends it to the
Sub-divisional Magistrate who sends
3t to the tehsildar and then to the
Kanungo and g0 on it goes to the
Patwari. That is one line. The
second line is that it goes to the
Superintendent of Police and then to
his Deputy, Circle Inspector and then
Sub-Inspector and so on. It takes
months before the final report is
placed before the District Magistrate.
When, after all these troubles, the
fina] report goes before the District
Magistrate, he may say that the case
is not genuine and so it is rejected or
something of that kind happens. In
many deserving cases, the licence is
refused. I do not see any change in
this in the present Bill. Under
clause 13, it is entirely in the discre-
tion of the District Magistrate to
make some kind of an enquiry. How
is that discretion to be exercised?
There ought to be some change in this
50 that a person m-v be able to get a
firearm without much difficulty, For
that reason, I would suggest that the
Minister should add a proviso to
clause 13(2) that if a person applying
for a licence filles an affidavit that he
does not suffer from any of the dis-
Qualifications provided in clause 9, he
should, as a matter of course, get a
licence which should be given forth-
with, I moved that amendment dur-
ing the last session; I have given
notice of that amendment now. I
hope the hon. Minister will take that
into consideration. The difficulties
that an individual experiences in
getting a licence will mostly be
obviated by this kind of amend-
ment. There must be a certain
amount of discretion with the District
Magistrate but even that has to be
exercised reasonably, He is obviously
In a position to know every citizen of
the district. So. if the man flles an
affidavit as mentioned by me. there
should be no difficulty in granting
him s Neenos
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There is one other point that I
to emphasise. If a fire-arm is
in & house without a licence, the
provides that a very adult
living in that house will he
to be guilty of that offence. That,
think, is an obvious injustice
would cause hardship in many cases.
For instance, a boy or some junior
member of a family may somehow or
other obtain a small pistol of ‘38 bore
or "82 bore and keep inside bhoosa or
some other secret place in the house
so that others may not see it. Other
members of the family may not even
know about it. According to the
present law if something contraband,
banned arms or anything prohibited
is found in a house the presumption
is that only the person who is in
possession of it would be punished. If
it is a big thing like a big gun, @
spear or something like that, which
cannot be concealed in any small
place so that others cannot see it it
can be seen by others. If it is a small
pistol or a small gun which the boy
keeps in a secret part of the House,
others may not know at all. There-
fore, to punish the entire family for
such an act, I hope, would be rather
unjust. 1 would, therefore, suggest
to the hon. Minister to take that into
consideration and see that only the
guilty are punished and not the
innocent. The presumption should
have some limits even in this matter,
that is all what I have to say.

L

S8hri P K Deo (Kalahandi):
Madam Chairman, from the State- .
ment of Objects and Reasons as
shown in the Arms Bill as introduced,
1 find that the purpose is two-fold:
firstly, to liberalise the licensing pro-
vision and, secondly, to reduce the
inconvenience to the public to the
minimum while, at the same time,
keeping in view the overall demands
of public security and maintenance ,
of public order.

As far as the Bill is concerned, w
it has emerged from the Joint Comy,
mittee, though there has heen slighd
improvement, I personally feel thed
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] not fulfll those two purposes
.for which the Bill has been intro-
It is far from satisfactory,

The Indian Arms
Act of 1878 is a manifestation of the
Jmverialist policy inspired by a spirit

,of fear and  distrust of the then
British Government. So the whole
purpose at that time was based on
that, and lest there may be a repeti-
tion of 1857 they wanted to make the
Arms Act as rigorous as possible.

1453 hrs.
[Mr. Derury-SeEAkER in the Chair,)

At the same time, we have seen
that inspite of the rigours of the Act
there have been many cases of violent
activities of the anti-social elements
who have not only used these fire-
arms but also hand-bombs, bren guns
etc. for committing serious offences
and inflicting various injuries on the
innocent people.

I feel, Sir, that the whole policy of
arms administration should be view-
ed from a different perspective. After
all, India has become independent
and that lurking sense of suspicion or
lack of faith of the admu:nistration
among the people should not be there.
Free India should forsake that legacy
of the British Government and the
Government should trust the Indian
people. Trust is, after all, bilateral.
Trust begets trust, they say. There-
fore, unless the Government trust the
people how can they expect the peo-
ple to trust the Government? This
question has to be examined from
that point of view.

Now, coming to the definition of
arms, the deflnition clause says that
all sharp-edged articles are included.
Even a penknife could be defined as
en arm. You know very well, Sir,
that the Sikhs have been carrying
kirpans which is a very sharp
weapon. 1 do not think they have
been harmful to the society. As a
matter of fact, the Secretary of the
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Home Department, Government of
Punjab, while giving evidence before
the Joint Committee, clearly stated
that carrying of kirpans by the Sikhs
has not adversely affected the law
and order situation in that State. The
Gurkhas have been carrying khukries.
In their case also it has not been @
menace to the society. Therefore, it
is not possession of any sharpe-edged
weapon that will affect the law and
order situation. On the other hand,
we have seen that acid bulbs and
soda water bottles have been often
used for violent activities in riots of
the kind that we had in Bengal etc.
Soda water bottles and acid bulbs are
cavable of doing more harm than
kirpans or khukries, 1 would not be
out of place to mention here the dis-
graceful incident that took place on
the 13th of this month in my State,
at Cuttack. While the Union Home
Minister was there the Utkal Sam-
melan, which is of a representative
character of all Oriyas, submitted @
memorandum for the integration of
certain outlying Oriya tracts. After
the Home Minister gave an assurance,
some of the Communist-sponsored
crowd demonstrated in front of the
Home Minis‘er’s car. They started
pelting stones and  brickbats and
damaged the glass pane of the car.
They put all of us to utter shame. It
was most fortunate that timely action
was taken and tear-gas was used
before the actual breakdown of law
and order. By citing this incident, I
beg to impress upon this House that
even brickbats and stones are capable
of doing more harm than kirpans and
knifes which have been included
under the definition of arms in this
Bill. This Bill provides for the
licensing of small toys and small air
guns and pistols. They do not use
any catridges, they use only pellets
and no explosive substance is there.
It is operated by compression of air
and by the action of springs. I do not
think that these air-guns and pistols
should at all have licences. In the
United States, I find that even fire-
arms which are of 0.22 bores and
smaller bores are not required to be
under any licence. Therefore, there
is absolutely no reason to make this
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At in free India so rigorous and pro-
vide that licences are reguired for all
sharp things and even small knifes.

In this armament race that is taking
place between the various countries
in the production of atom bombs and
hydrogen bombs, I do not think we
can compete in that race. Our main
strength is India’s manpower. I we
want to defend India we shall have
to equip every Individual in this
country with some kind of arms. It
ane could afford it one should possess
it, if not, one should be frained to
operxie a rifle for self-defence. This
should form the second line of India’s
defence. I fully agree with the senti-
ment expressed by my hon. friend,
Shri Patnaik, that there should be a
net-work of these rifle clubs, rifle
associations and that there should be
target practice in the villages occa-
sional shooting competitions and peo-
ple should be made defence minded.
{ further urge that Government
should consider the question of hav-
ing compulsory military training.

15 hrs.

Sir, the defence of India has to be
considered from the present aspect
and the attitude of our unfriendly
neighbours. It is high time
that we start conscription in
the Siates in right earnest.
The various items of military training
given in the schools are far from ade-
quate. The NCC cadets who pass out
should be given a licence to possess &
firearm. The licences as envisaged
in this Bill are of three categories:
firstly, for self-defence; secondly, for
sports, and thirdly, for protection of
crops. So far as self-defcnce 18 con-
cerned, I think self-defence is a fun-
damental right. Though self-defence
#as not ben defined as e fundamental
right in our Constitution, it has been
fully guaranteed in the Indian Penal
Code. If somebody attacks one, one
has got every right to defend Si.eself,
and I think there should be no res-
triction in the case of self-defence and
licences for self-defence should be
freely given when they are applied
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should be freely given,

Coming to sports, I personally feel
that so far as licences for sports are
concerned, there must be some res-
triction, and the bores which should
be used for specified games shouid be
properly defined and specified, In this
connection, I find that there has been
& misuse of the licences in this regard.
Though this country has got & won~
derful wild life, and is full of wild
games, they are being depleted, For
the preservation of wild life, of
course, some specified steps are to B
taken. You know fully weil how
poaching is taking place in a large
scale in the areas bordering forests.
Even in those local markets venison i»
cheaper than mutton. There has
been wanton slaughter of wild life
and that has been responsible for the
extinction of some of our very rare
species. It is a matter of great con-
cern that some of our rare game like
the lion, one-horned rhinoceros, wild
buffalo and cheetah are in the process
of extinction. They should be pre-
served and the licences for guns for
the purpose of sport should be very
carefully given,

So far as the misuse of sport licence
is concerned, I would like to say one
thing in this conne-tion. Sometime
back, during last June, 1 shot a man-
eater, a tiger, which was responsible
for killing about 160 people. But X
found that it was a very old tiger and
had many old injuries due to the L.G.
and buck shots in the body. The buck
shots are not capable of killing the
tiger; they are simply capable of in-
juring a tiger. There were many
other old injuries with gangerene om
the body of the tiger and so it was
not capable of catching wild life,
which is the usual prey of 8 tiger, In-
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stead, it used to go to the villages and
&ill people. Therefore, some restric-
tions are to'be made in the matter of
giving Licence for sport. Heavy bore
fifles are also used for shooting a tiger.

8o far as crop protection is com-
cerned, I would like to say that the
ficences should only be given at the
tilme of cultivating and harvesting
the crops. After the harvest the
licences should be withdrawn and
those who hold licences for crop pro-
tection should be asked to deposit
their arms in the various panchayat
offices or in the various police stations.
They should be required to take the
firearms only at the time of cultiva-
tion. That will go @ long way in
stopping poaching.

Regarding the lengthy process,—
with all the paraphernalia attached to
it,—that is being experienced in get-
ting a licence and the issue of a
licence, I shall be failing in my duty
if I do not meke a reference about it.
Now, the procedure is, when an appli-
cation is made, it is forwarded to the
local police for investigation, I feel
that in most of these cases, those re-
ports are based on political considera-
tions. There have been cases of peo-
ple belonging to various opposition
parties experiencing difficulties, The
licences are not freely given to them
and various objections are raised. 1
fecl that instead of the local police
being asked to enquire into the
matter, the local panchayats should be
asked to have & say in the matter,
and on the recommendation of the
panchayats these licences should be
freely given, and the licences should
be issued by the SDO. Now, the Dis-

trict head, there has been unusual
play of red-tape. 1 feel that now »
, the time to decentralise this power.

the District Magistrate ia
free India has got much mbre work to
do than the fssue of licences. He is
_already asked ¢o supervise our deve-
lopment works and do so many other
thinga. It would be relieving him of
his burden of issuing licences it this
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power is delegated to the various sud-
divisional magistrates.

With these remarks, I feel that the
Arms Bill needs various improve-
n;en-u which should be effected, and I
close.

Shri Raghubir Sahai: Mr, Deputy-
Speaker, I was a Member of the Joint
Committee.

Mr. Deputy-Speaker: He ought to
have told us earlier!

Shri Raghublr Sahaj: I had sudb-
mitted a Minute of Dissent also. But,
all the same, I feel that this is a very
liberal measure for which I congra-
tulate the Government. I think after
its emergence from the Joint Com-
mittee the provisions have still become
better.

I may give two or three instances
by way of illustration. In clause 8,
the words, “for purposes of sport”
have been deleted; thereby the scope
of the Bill has been extended. Now,
it will cover all bona fide use of arms
mctuding sport as well. Similarly, in
clause 4, in cases of emergency it has
been provided that the notification
will specify the categories of arms for
which licences would be required.
Otherwise, in the absence of that pro-
vision. the whole thing was very
vague.

Similarly, in clause 13, it has been
provided that if the licensing author-
ity feels satisfied that for crop pro-
tection, the granting of a smooth bore
gun was necessery, it may be granted.
Otherwise, only @ muzzle-loading
gun could be had. Lastly, in clause
35, a very salutary provision has now
been made. In the case of joint con-
trol vr occupation action would be
tsaken only against those in respect of
whom there wes a reason to believe
that they were aware of the existence
of arms or ammunition in the premis-
es uniess the contrary is proved. In
¢he absence of such a provision, the
entire bnus of proof was on those who
had been accused ¢f the offence of
joint possessien. Now, the burdem
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of proof has been shufted to the pro-
secution. Thus, I feel, is a very salu-
tary provasion,

From all these illustrations which I
submit are not exhaustive, we wll
have to come to the conclusion that
the spirit of thogse who have sponsor-
ed the Bill 1s very laudable and 1t hus
to be welcomed,

I feel that there are some who are
yet dissatisfied with the Bill as would
apear from the many Minutes of Dis-
sent that have been appended to the
Bill, and from some of the speeches
that were made this morning, like that
of our revered friend, Pandit Bhar-
gava I would come to that aspect a
little later

I want ¢t0 examine the provisions of
this Bill from the point of view of the
objectives mentioned 1n  the State-
ment of Objects and Reasons, where
it is said:

“The present Bill seeks 1n the
main to lberalise the licensing pro-
wvisions and to reduce the incon-
venience to the mintmum, while at
the same time keeping in view the
overall demands of public security
and the maintenance of public
order”

I do not think anybody would dis-
agree with any of these laudable
objectives, but we have to see how far
the objectives have been carried out
in the provisions of the Bill The re-
duction of mconvenience to the pub-
lc to the mmimum is the crux of the
whole thing. At the present day we
feel that a law-abiding person or a
peace-loving person 1s to put to more
harassment and a lot of trouble in
securing a licence, while one who is
not so disposed can very easily get a
licence. I would like to draw the
attention of the hon Minister to this
aspect.  He should see that by enact-
ing this measure, the difficulties of
faw-abiding persons in securing
licence are reduced to the minimum.
Some hon. Members have drawn
sttention to the present day practice
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In UP, when an application for &
licence 18 given, it goes to the Dis-
trict Magstrate  He sends it to the
tehsildar; then it goes to the police
and to the SDO for reports. I do not
object to the apphication being sent to
the various dignitaries for such in-
formation as they deem necessary, but

_as 18 very clear, it takes a lot of time.

Shri Braj Raj Singh (Firozabad):
And money also

Shri Raghub.r Sahal: [ will come
to that I want that thus sort of haras-
sment should be avoided and also
unnecessary wastage of time,

It 18 very necessary that important
particulars should be mentioned in the
application and they should be ans-
wered by the applicant But as re-
marked by Shri1 Moolchand;: and as
mentioncd iIn my munute of dissent,
along with the application, an affida-
vit may be filed, and that should be
sufficient for licensing authonties to
come to a conclusion either this way
or that way If those particulars are
answered m that affidavit and thereby
the licensing authority feels satisfied,
the licence should be granted forth-
with In case a wrong perti-ular has
been stated in the application and an
affidavit has ben given to that effect,
the remedy 1s quite clear By subse-
quent enquiry, if the licensing au-
thority comes to the conclusion that
the statement 1s false, he can be haul-
ed up under section 182 or 183, IP.C.
as the case may be and the arms
giwven to him can be confiscated By
this the grant of licence would be
made speedy The hon Minister has
himself admitted that the licence
should be expeditiously given Provi-
sion should be made in the rules and
regulations whereby this expeditious-
ness is guaranteed

I do not object to the application
going to the tehsildar, the SDO or the
police But as has been remarked
and as pointed out in my dissenting .
minute, an apphcant for licence is re-
quired to pay for so many funds. The
funds may be for laudable objects,
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but he is required to pay money under
s sort of coercion and compulsion He
may not be in a position to pay the
smount which the tehsildar, the SDO
ar the police demand, but still he has
© pay. I have got such cases before
me. When all the demands have
been satisfied, still the District Magis-
trate in his own whim rejects the
application, nobody knows for what
reason. This practice ought to be
changed Why cannot the application
be sent to the gaon sabha? They are
¢he persons directly concerned with
Jaw and order ‘They know the ante-
cedents of the man So, the gaon
sabha should be consulted 1 will
agree to the condition that if by two-
thurds majority the gaon sabha recom-
mends the grant of a licence, that re-

commendation should have weight
with the licensing authonty
How to ensure expeditiousness?

* Today the licensing authonty 1s sup-
posed to be the District Magistrate
and the appellate authority 1s the
Divisional Commussioner In a divi-
sion, there are six or seven districts
and everybody who feels a sort of
grievance that his application has
been rejected, has to go to a far off
district and file his appeal before the

* Divisional Commissioner In order to
expedite the grant or otherwise of
thus apphication, the SDO, the man in
charge of the division, should be con-
sidered fit to be hcensing authorty If
he rejects the application, the appli-
cant should file the appeal before the
District Magistrate Thereby, he will
save humself from the trouble of 1n-

» curring the expenses of going to an-
other district and a lot of worry So,
in the rules, a provision should be
made that the licensing authority
should be the SDO and the appellate
authority should be the District Ma-
gistrate

I do not agree with those who like
ythat the appellate authority should be
# judicial authority After all, law
and order 15 a matter to be dealt with
by the executive We have to im-
the executive and see that the
executive carmnes out the instructions
of Government to the very letter This
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matter should not be entrusted to the
judiciary.

Shri Braj Raj Singh: What 13 the
harm in that?

Shri Raghubir Sahai: My time is
short. The hon Minister said that in
deciding these applications, lot of time
18 taken I should ke that a time-
hmit 1s fixed Before the Joint Com-
mittee one of the Home Secretaries—
I wil not mention his name—went so
far as to say that the application
should be finally decided within one
month I may not agree with that
view Let it be decided within three
months A time-limt should be set
at any rate and 1t should not be left
to the discretion of the licensing au-
thority

Public security and maintenance of
public order 18 a very important con-
sideration which should be kept m
mind before considering the provi-
sions of this Bill It 1s an open secret
that unauthorised arms are spread
all over the country and are bemng
misused Look at the number of sen-
vus crimes mn the countryside Look
at the number of crimes that are
being committed 1n rallway trains
Now, are we going to shut our eyes
to all that” Then the hon Members
say that licences should be granted
freely I differ from them

Mr Deputy-Speaker. Why should
he take 1t to the panchayat then?

Shri Raghubir Sahai. For thewr re-
commendation

Mr, Deputy-Spesker If all the
members of the panchayat apply for
licence, there would always be two-
thirds majority

Shri Raghubir Sabai- I would not
hike to join issue with you, Mr De-
puty-Speaker, but that s my ViIew
The recommendation of the panchayat
18 not the final word It rests with
the licensing authonty erther 30 ac-
cept the recommendation or to reject
it Therefore, I feel that under the
prevailing conditions of aw and
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aorder it would not be proper to make
the distnbution of hicences free.

There was one comment by my hon,
friend, Pandit Bhargava that very
severe sentences have been imposed
under some of the provisions of this
Bill Here I would like to0 invite your
attention to the fact that 1t 13 only
under clause 27, which relates to the
possession of arms for unlawful pur-
poses, 3 sentence of seven years has
been provided In the UK Act,
from which we have derived a ot of
mnspiration, for this very offence they
have provided a sentence of fourteen
years So, under these circumstances,
a sentence of seven years 18 not too
moth.

Coming to the last point, 1 would
submit that I quite agree wrth those
friends of mune who plead that in the
dacoit infested areas and the border
areas which are open to incursions by
Pakustan and other countries, licences
should be freely and hberally distn-
buted among those who are rehable
end law-abiding

Lastly, I understand that up to this
time ex-servicemen have been given
the privilege of holding fire-arms
without paying any tax I learn that
only since the last two or three years
a Jevy of Rs 5 has been made obli-
gatory on them for holding & revolver
or pistol I plead that they should
be exempted from this also

Shri Naushir Bharucha: While I
must admit that this Bill, as it  has
emerged from the Select Committee
has undoubtedly shown mmprovement,
unfortunately, it does not meet with
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¢ghat in a state of affairs where deferion
4o asolated villages is almost impossi-
ple, when police protection cannot be
ilven, it is very necessary to encours
s8¢ formation of what is known as
<nllage defence parties”. In some
yillages in Bombay it is being done,
and done sucessfully It is, there-
gore, necessary that there should be »
piberal 1ssue of fire-arms m all such
cases

It has been pointed out by some of
¢pe previous speakers here that there
i# & possibility of mususe of fire-arms.
rhat posaubility always exists, As I

on & previous occasion, & certamn
amount of risk has got to be taken,
1 am not vne of those who believe
that with the liberahsation of licences
ghere 15 gomg to be a very heavy
wcrease m the incidence of crime, nor
30 I believe that there will be an
abuse of fire-arms to such an extent
as not to justify the policy which we
gre advocating In some respects,
some abuses are bound to occur  But
tgday the position 15 thst those who
afe bent on having unantnorised arms
manage to secure these arms, where-
as the genuine people who require
gun for their self-defenre find 1t duffi-
citlt to obtain them And I am not
prepared to concede that the changes
mpade by the Select Comnuttee are of
sych a nature as to simplify the pro-
c¢dure of procuring fhearms by

¢enuinely 1nterested parties So, I
«ybmit that 1t 1s very ue-essary that
tpe policy that we adopt in this res-
pect should be very liberal

Times are fast comung when a nation,
which has become independent, has to
gévise 1ts  own ways of defending
wpe various parts of its frontiers
gor nstance, today it may be neces-
s’y to organise a particuler type of
actence in NEFA ares—let us assume
gor the tune bemng In the NEFA
pytritory the terram w such that most
of the costly modern weepons such as
apti-aircraft guns and tanks are abso-
jutely useless end only small guns,

and ammunitions can bgas
ustd So, it is very necessary that
oy” Deople must be habitusted 1o the



of small fire-arms, and that can
done only if small fire-arms are
lied to people in order to make
them habituated to their use. That
will be our third line of defence. So,
from that point of view also, I would
say that a liberal policy would be
more than justified, If the country's
population in times of emergency is to
act as a third line of defence, apart
from providing individual self-defence
and defence against wild animals, it
is necessary that fillip should be given
to the manufacturers of fire-arms,
which can be done only if there is an
extengive use of fire-arms.

Unfortunately, several wundesirable
features have been left in the Bill by
the Select Committee, some of which
have already been pointed out. Arms
have been defined to include swords
and daggers. As has been pointed
out very ably by my hon. friend, Shri
Patnaik, hardly any country exists
where sharp-edged weapons are re-
garded as equivalent to fire-arms and
so, far from liberalisation, it seems
that the definition of ‘“arms” contracts
the privilege of people who carry
arms like swords or daggers. Also, it
is very surprising that though the
fact was pointed out that the definition
of “fire-arms”, as it stands, would
include air pistols and air guns, which
are comparatively harmless, still it
has not been properly amended.

K

What is more surprising is thet
extraordinary powers have been given
in clause 4 of the Bill, as it has
emerged from the Select Committee,
under which it has been left open to
the authorities to prescribe that
certain categories of weapons shall be
prohibited from being carried by
people in case of emergency. 1 quite
aoncede the point of view of the
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imagine a more drastic restriction ow
the liberty of the subjects than the
regtriction on carrying even ordinary
pen-knives. If that power already
exists, I do not see why this additional
power under the Arms Act should be
provided, I submit that this is un-
necessary and this may be used by
authorities merely on panic and with-
out sufficient consideration; there is no
sufficient safeguard against the abuse
of this power by the authorities.

1 also welcome the reduction in age
limit and further desirable changes
that have been made. But these are
changes in the matter of procedure,
No doubt, these are improvements, but
these are changes in the matter of
procedure. The substantive provision
of the Bill remains exactly as it was.
Even the scheme of the Bill, as it
stands, is that first there is a blanket
ban on use or carrying of arms of all
types. Then gradually that ban is
relaxed in certain cases. Certain re-
laxation has been permitted. But if
you turn to clause 14, you will find
that a very vast power has been given
for rejecting an application, viz., if the
authority feels that for any reason the
applicant is unfit for a licence under
this Act he may reject the applica-
tion. That virtually takes away every-
thing that has been granted under the
Act

Who 1s going to be the ultimate
judge of a satisfactory, proper or ade-
quate reason for rejection by the
licensing authority? No court will at
all interfere in the exercise of ad-
ministrative discretion of a licensing
authority., Thercfore the sum total of
the Bill comes to this that while on
paper it may sound that the policy of
issuing fire-arms has been very con-
siderably liberalised, in practice it
may work out to this that a few more
Yicences than the existing ones may be
imsued subject to a very close scrut!ny
by the Police and other nuthorit!eu.
Barring that, in the general condition
there will be no change whatsoever.

As 1 said, I was looking upon this
Act for liberalising the issue of arms
for the reason that our people must
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* become defence-minded not merely in
ths matter of individual defence but
even in the maiter of the country’s
defence, Today our people are un-
habituated to arms. 1 think 1 men-
tioned an illustration before this
House of one case in Bombay where
& Justice of the Peace got a licence
for a revolved and when he was asked
by a friend as to where his revolver
was he said that he had deposited it
in the safe deposit vault of the Central
Bank because it was too dangerous a
weapon to be kept at home. That is
our mentality and that mentality re-
Quires to be completely changed.

Today we are faced with aggression
by China. Let us hope that this
aggression does not take any serious
turn. But does anybody think that if
this aggression assumes very huge
proportions, the Army will be ade-
quate to cope w'th it without the
active co-operation of people trained
in the uge of fire-arms? No, it is not,
Let us understand that our Army is
too small compared to the continental
armies. Let us understand that our
suxillary force is extremely small
Therefore a third line of defence has
got to be created and that third line
is the peaple defending their own
villages and homes against external
aggression, This was the point of
view which I had in mind when I said
that there should be considerable
liberalisation of the issue of fire-
arms. But I am sorry to say that the
Bill does not go far enough to meet
the point of view.

Mr. Deputy-Speaker: I might tell
the House that we had originally fixed
ve hours for this Bill. 24 minutes
had been taken last time and we had
4 hours and 36 minutes today. We
began at 103 ps, That means that
we ¢can go up to 5-41 dbut we adjourn
at 5 . So, 41 minutes would be
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at least three hours, making it eight
hours,

An bon. Member: By two hours.

Mr. Deputy-Speaker: We have re-
ceived about a hundred amendments
and we are still receiving more of
them. Therefore greater attention
shall have to be paid to the amend-
ments than to the general discusmon,
So, all the time that has to be extend-
ed must go to those amendments and
not to the general discussion which
we had last time also and we are
having today also, I propose that we
might conclude the general discussion
today and carry on with the amend-
ments and the clause-by-clausé con-
sideration tomorrow. The extension
that the hon. Members have in view
would be given, certainly. We will
see that enough time is given to it
That will be all right, I suppose.

Shri Datar: Am 1 going to reply to-
day or tomorrow?

Mr, Deputy-Speaker: I shall request
him to reply today.

Shri Braj Raj Singh: He may be
asked to reply tomorrow,

Mr. Deputy-Speaker: We have just
now decided that we will conclude
the general discussion immediately.
After that should it be objected to?

Shri Sinhasan Singh (Gorakhpur):
His reply is not included in it.

Mr. Deputy-Speaker: I suppose hon.
Members shall be able to conclude
their remarks within ten minutes.

Shri Warlor (Trichur): When the
Chair suggests general discussion, we
mean discussion by hon. Members and
not the hon. Minister. The hon.
Minister is excluded from it

Mr. Deputy-Speaker: Inside the
House the presiding officer should be
given more credence,
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U % XY grew § I F v
ft wwwar W I W qdf awdr
wodft § W agr 9% 0 wrafey 6
yra faerd aren aft § 1 Wk o feg &
g oA W avda A wRav 6 gy
qTa g €7 A | # R g fF
qg Fasitrdr 1 v § Wi ag fefgwe
afre # @ g, g wifet 1 gAY S
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19 I wgAr qyar § v wror ot oy e
qa frd nd § 2 e vk Rew N
vl ond § 1 e o firdedritn
T ¢ vafog it gfeardt & g § o
A0 oo g€ fs & o gl o1 argde
T w¢ i { FeqeE e w1 9@ 9%
agi e gg of qifrer shee gwa
7 ¥R 7% &7 I Ar fr ST W@
qYefram waar 2gw § WK T@ &7 arfer-
Frife AR Y e 0wt
@ & f o g fo qa g feaft

A faeT & 1 W WY SHe R G
fie @ qfmie 8 & s glaard
*7 ATRAT A 7 gorft Fewra st ),
AT A A T A AT et AT Aty
w iR FA e T arandr g

A s ferarie & e B AT 39
# fag wigda e w74 § fewra qe A
Y 70w wrafagl £ wr grea @i g
aga ¥ e AT a Wi § WK Fed §
fe o sl #13<  wafog 3T
w7 Arzay fear s Afe g
q f§ IF 9 gt aaRr T g,
gt o, A8 2 WX I oAl AT
fafedsia 78 § vafag It Orfrdor
frmw st g1 Svmar g fx
RraT ATA ® amfer ® 9% 97 $Hee
gromadfiframaRsmad g
W g anrE g A g § s g fa
ATEHA IR § TR IqTEAT & T foray
W A AAWY @A v AgAy faar
wrg X AIEAw @ T 0% ¥
warey $3rQ 7 a7

et gt #) oot aww g e
FPm AR Ay R gawy s e I
@ v § fr xawr QT fafehl @
vrx @ T ¥ g § e gl
a5 A g o e s § A g
woge Cvm 1 et ¢ fr ared el
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@ & Nofy qifr wr R T
arar § ag W ¥ g 7 aqfer § @R
o sufieey e wfr § @ wra vy
O wff §t smr ok F e e @@
syfey 1 YT fear o fis ag o &g
Wk ag wo @ W oweq dg
W) Wy ¥F 9T W %X
% | faray foely anfir qifr Az ® e
wer A i 2 A ang, I W
fear omg 1 gufag § g fafaecamge
& frizga w¥ar fr W Y Ixdw 2]
& gfods st g § Iy Aoy WX
&eq Ty oy o= ATEET 33 i syEeyy
AT ¥} Sy anf AR w0 faen fndT 9
AT F YA 7 J AKAY far @E 1 9g
&t awar & f& frer angda o ST F
& B 7w g AR 9 YEE TR W
# WR g7 avg A AT WA aTn
w2 e o @ ¥we § Wk
Nk § fF Swgr o THEM &
Afa At F gurd 357 W7 BT
am & | WA I AT s AT
Shri D. C. Sharma: Mr. Deputy-
Speaker, I welcome this Bill and I
think that the provisions of this Bill
have been liberalised in some ways
and 1n certamn respects. I congratu-
late the Ministers and the Members

of the Joint Commttee for having
brought about these liberal changes.

But, after reading this Bill and the
minutes of dissent, appended to this
Bill, 1 asked myself one question.
what 18 the motivating force of this
Bill? To tell you the plain truth, this
Bill reminds me of a very antiquated
gomnt family house which an enterpris-~
ing son whitewashes without touching
the basic structure or the foundations
of that house The house remains as
before. ...

8bri Braj Raj Singh: Dven after
whitewashing?

ghri D. C. Sharma: . though d
acquires a new look of u exy supes-
ficial kind, So, this Bill hea, no doubt,
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a modern look. But, I must say that
$his modern look 15 not even skin
decp.

What s the problem before us? I
think, people carry arms &s 8 matter
_ of social prestige. Somehow, carrying
of arms is connected with wealth, with
privilege, with agricultural property,
with official position, with hereditary
privileges. That has been the story
of arms 1n our country all these years
We are now living in free India. I
should have thought that thus old
motive force should have been done
away with, But, I think, though this
Bill is put in a new bottle, the con-
tents of the bottle remain us before

Shri Braj Raj Singh: Why do you
welcome 1t?

Mr. Deputy-Spesker: He is wel-
eoming the bottle and not the con-
,tents

Shri D. C. Sharma: According to
me, this Bill should have served two
purposes In the first place, 1t should
have put the fear of law into the
hearts of those who carry unlicensed
arms or who have ammunition, which
has no licence. This Bill should have
been a source of dread to the smug-

lers of arms and smugglers of ammu-
nution, Thus Bill gshould have tried to
frighten as much as possible the
dacoits and robbers This Bl should
have done something to reduce, I
should say, the desperate actions and
acts of anti-social forces I think this
Bill 15 going to do nothing of the kind
Again, this Bill should have given a
Teasonable chance of getting a licence
for arms to any citizen of India
irrespective of his caste or creed or
social position or monetary posses-
sions Does it do that* I do mnot
think it does that.

1 look at this Bill from the context
of my constituency, a border area, I
Ax: the people that we were going to
’ 8¢ the Arms Act. Do you think
t the people living in the border

a8 are going to get licences now
easily than before? Certamly

. My constituency is one where
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agricultural lands are subjected to the
depredations of wild amimals, The
wild anmmals are ferocious ot
course, some kind of prowvision has
been made that they can get arms
Do you mean to say that a farmer
living 1n & very remote place 18 going
to have any benefit out of this?
Certainly not The agriculturist i1s
not going to benefit by 1t The border
people are not gomng to reap any
benefit out of it. The smugglers will
have a golden time as before, because
there 1s nothing 1n this Bill which can
check it.

At the same time, I find that there
18 a wave of lawlessness sweeping
over the world now and India 18 a
part of the world I read about two
days ago i one of the daly papers
that a gentleman walked into a house
and slit the throat of a child, and
there was a murder committed, In
my old constituency, Hoshiarpur, a
murder wag committed m the tram,
There are so0 many murders commit-
ted in the railway tram So many
dacoities take place in the train In
spite of the great enthusiasm of oux
people and our colleagues, that
murder has remained untraced for so
many months, What I mean to say
1s that the law and order situation in
our country is not as desirable as 't
should be People are not safe when
they travel People are not safe
when they are 1n their homes
People are not safe when they go
about in the bazaar When the law
and order situation 1s hke this, I
should have thought that in the name
of the phrase which has been quo'ed
so often in this Bill ‘public peace and
safety’ this Bill should have been so
framed as to make 1s possible for any-
body to get a licence Here 1s my
hon friend who preceded me, @
Member of Parliament, who was tell-
ing a tale of woe when he wanted to
get a licence It shou'd have been
possible for any citizen of India to get
a licence Perhaps, the fee for licence
may be prohibitive, the price of arms
may be prohibitive, the cost of ammu-
nition may be prombitive  All these
things are there. Therefore, I would
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say that, in thiz Bull, there should
have been made a provision for giving
what I call collective licences, for
instance, a collective icence to the
Ppeopie of a village in the border ares,
& collective Lcence to the people of
a locality, a collective licence in cer-
tain cities and certain localities. If
you are afraid of giving licence to
individuals for the reason that it will
be abused, I do not see any reason why
you should not adopt the system of
gmving collective licences to persons
who want to defend themselves, de-
fend their homes and hearths when
things are bad I believe this 15 what
is required.

I want to say a few words about
the licensing authonty We talk of
democratic decentralisation, and I am
very happy about that We talk of
devolution of authority and regpons:
bility and all that I think if there 1s
one thing in which we require this
kind of devolution, 1t 13 in respect of
this Bill, You want everybody to go
to the District Magistrate or some
hig-up i1n the official cadre I think
that 1t 1s not possible for every one to
run up to the district town and try to
get a licence So, I would say that
so0 far as this thing s concerned, we
should try to delegate the authontv
to lower people

Another pomnt 13 this I think we
should have made a distinction bet-
ween two kinds of fire-arms There
are fire-arms carried by some persons
©Of course, they can sport those fire-
arms for aught I care  But there are
aleo some persons who want to keep
fire-arms in thewr homes for proper
purposes. Therefore these two kinds
of fire-arms should have been dis-
tinguished There should have been
s distinction brtween those who sport
their guns and those who want to
make use of them whenever there is
need for that I think that should
have been done, and I am sorry that
that has not been done,

The proof of the pudding les in the
enting. Whatever Bills we may pass,
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s
inw
being uitimately the proof of them
will He in the adminmtration vf those
Acts. I bhave asked myselt thw
question: has the implementation of
this Bill been rendered more easy

hurdles 1n their way as before? I put
myself this question, and the answer
is that though we have made certam
liberal provisions in this Ball the im-
plementation of this Bill i1s going to
be in no way easier than before, in no
way swifter than before, in no way
more in the interesty of the people
than before I know the Ball will be
passed

An Hon Member. How do yom
know?

Shri D C Sharma: You will vote
for this, and 1 will vote for it.

An Hon. Member: You will have to

Shri D C Sharma 1 will do so with
a heavy heart

Shri Braj Raj Singh. That you al-
ways do -

Shri D, C. Sharma: for 1 aee
that thus Bill has neither increased
the defence potential of my country,
nor has given to the needy peqple,
needy mn terms of arms, a kind of
charter that they can get arms easly
for the protection of their hearths and
homes, for the defence of thew
country and for the defence of all
those values for which we stand

Shri P. R. Patel (Mehsana) It
cather pains me to say that in the
twelfth year of our independence our
Home Minister has come out with this
Bl

The Britishers, the foreigners, had
such an Act, the Arms Act, because
they wanted to disarm the people, be-
cause they wanted that the peopls
should no rise against their rule,

was with that view that the Arms

was gifed to the people of he countey
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#s a result of the mutiny of 1857.

Even in the days of the British rule,
we people complained against this
Act. I know many Congressmen then
sid openly that this Act should be
repesled. 1 only quote Mahatmajs
He said:

“Among the many misdeeds of the
British rule in India, history will
Jook upon the Act depriving the
whole nation of all armg as the
blackest.”

Now, let us compare the Act passed

hy the Britishers with the present one.
What is the difference between the
Ywo? There, carrying arms wiliout
licence was prohibited. Here also
without a licence nobody can carry or
keep eny arms. There, a District
Magistrate issued the licence, at his
discretion. Here also the same proce-
dure iz to be followed. What is the
difference?

Let me say this, that in those days
when the Arms Act was put into force,
the Government had the same type of
arms as the people, because at that
time, only muzzle-loading guns and
such types of weapons were available

.+ with the ruling Government and the
people also had the same type of wea-
pons, and before that Act every citizen
of the country had freedom to carry
and keep any number of arms he
liked. That freedom was taken away
by the Britishers. Now, in these days
of the sputnik and atomic bombs and
90 many other higher types of wea-
pons, what is a muzzle-loading gun?—
I ask the hon. Minister. Is it not a
toy compared to other weapons? And
he desires to restrict even this toy. He
does not like these muzzle-loading
guns being kept outside the purview
of the law, I am sorry.

He desires and often says that they
*sannot keep police in every nook and
sorner for the protection of the peaple,
that they cannot keop police on every
tarm for the protection of the crovs,
wnd at the same time he is not pre-
pared to allow people to keep arms
for thelr protection and the protection
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of the crops. He says he has libera-
jjped the whole Act, but I fall to
derstand how he has liberalised it.
at is there which wouid be suffi-
cient fto give that eredit to the
,}.&nister?

TR

There also, in the days of the Bri-
ﬁsh. they allowed Meuiders of the
tpen Assembly to kecp amy und no
ucence was necessary. They were
e ted under section 27 of the Act
ot it exists today. But, after the
achievement of Independence, our
present Government, 1 mean the Gov-
efnment that came into power alier

,"PERTTEEG Dl "TLCRTPLIOn
ghat was given to the Members of the
6entral Legislative Assembly and the
eal Assemblies. [ usk whether they

not in a position to trust even the

,Aembers of the Parhament and the

gtate Legulative Assembhies. I a-k

pon. Members whether 1t would not be

roper to exempt at least the Mem-
pers of the Parliament, at leust the
plembers of the State Legislauve
ssemblies, and at least the presi-
dents of the local bodies and munici-

’,alities They exempt Govornment

dﬁcers. but they hesitate to exempt

ghe pepole’s leaders. This is too much

i a democracy.

Here, let me say onc thing. The
,’lilitary, no doubt, defends the
country. And our military is strong

ough to face any country. I am
ure of it. But they fisht on the
pattle field. Actually, 1t is the people
who defend the country. If we look
jnto our history, what do we find® A
pattle was fought at Panipat. A ruler
was defeated, and the people then
gfcepted the crming ruler. Why did
hev do so? They did so because they

ad no interest or rather thev were
pot trained to defend the country.

I would desire that in this country

ervone above the age of sixteen

ould be trained to defend himself,
nd, if necetenrv, his countrv. The,
rmv, no doubt, will fight, but every
dividual village should be a terror
W any invader.
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{Shrl P. R Patal] the Additional Magistrate, Ahmudabed,
18.03 bye. along with two or three other persons.
And how abruptly he was insulted?

{(Panverr Taaxur Das Brargava in the So the mentality of the Maglstrates &
Chair.} the same There is absolutely no

But what do we find cn the boider?
An Army is comung, or rather tcn or
fifteen soldiers are coming and captur.
ing our village, and we are simply cry-
ing That is becaase wo did not allow
our people to keep arme We did not
train our people to use arms The
result is that just a handful of soldiers,
that is, ten or fifteen mili‘ary men
eome and capture our village and our
ternitory.

I am of the opiwnion that if & village
were to be attacked by any foreign
power, as long as there 183 ome soul
living in that willage, the wvillage
eannot be captured by the out-
siders or by the aggressors That
should be the spinit, and that should
be the kind of traming But whar 1s
our Home Mimuster domrg by mcans of
this Bill He has just put a very good
sari on the old dame, that 13, the Arms
Act of the Britishers What 18 the
change that he hazs made? The same
old spirit is there, and that spint was
not to give arms to the people Hcre
also, the same spirit 1s there, namely,
not to give arms to the people

I say that there must be some
difference between a popular gov-
ertnment and a foreign ruler A
popular governmeat shohld be very
eager to see tha! eveiy citizen 18
frained to use arms, and everv citizen
is mmdful to use 1t for the defence nf
hiy self and his country But what do
we find here? The hon Minster savs
thet he 1s liberalising the provisions,
and that the magistrates will 1sue the
licences liberally Sir, I know the
magisirates and their mentality There
is absolutely no change in their menta-
lity In the days of the Britishers, the
district magistrates were there, today
also, the same magistrates are there
1 tan just give one instance Some
days back, an hon Member of this
flouse Shwis K U Parmar had some
work in Ahmedabed and he went to

change. It is said that these peeopls
will issue licences hLberally I am

sure they will not. .
An Hem Member: He was not &
Congressman

Shri P R, Patel: So I would sug-
gest that unless a man 1s held to be
an enemy of the country or has had
some association with a foreign coun-
try or foreign rule or he 13 a man who,
i given any firearm, would misuse if,
—1in which case licence can be refused
—in all other cases, it should be the
privilege of one and all to get a licence
to keep arms We can have ordinary
restrictions But instead of that, what
13 the restriction that is put here? If
the District Magistrate thinks so, he
may refuse to issue a licence, and in
‘public interest’, he may not give the
reason even

In these days of democracy, thu
type of thing in our statute-book
does not give credit o us I would
humbly request the hon Minister to
reconsider this Bill Specally, T
would request him to consider my re-
quest on behalf of the farmers We
devire that there should be more
product on, we desire that there should
be more foodgrains Unless farmers
are able to pro‘ect their crops, how
can we get more®* He says that for
pro‘ection the farmers w'll get muzale
loading guns Nice! Suppose two
thieves come I am a farmer watch-
mg mv crop I fire the muzzle loading
gun Then should I just put my hea®
beore them to be butchered? What
should I do® Why should farmers be
not gwven the latest type of guns,
breech-loading guns or even rifies?
What 18 the harm® This distrust of
the farmers js distruet of the nation
Thev are the people who will give
the'r life for anv small piece of 1anl
1 know in old days—we alto heard

Y

stories from our ancestorv—that for &%¢

piece of land they fought end gave,
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waspons then. Some of them were
killed and there are memorials built
in their honour. Do we desire these

and I should not remind him that we
are living in the twelfth year of our
independence.

ot qu qw (wear) : wAly A,
ReoFAFT AT AR W T W W
q7: fawe fear ¢ fo st T &
fal waT @ 7 wex wexr w fafe-
qéw feg T SATAT TR 1 EH
fag & qgaTrg W awrk ¥ E

@y e e w § ad i
syyeay Aff f uk g oft Q¥ Y
T 1 W & g N A oA o
fisdt ff wfy & wqg Iy TR
Tafad T WO ar fis N o
¢ X 70wy waw fewamr a7
fog W waear §y o ¢ fored
WO qE ALEN W wwear oAy
ot 81 ¥ 5o n¥ 9 www § sy
g §

ageft aTr o § % TEY 91 e
o afcarer o ot § oy vy wrg OF
€ v ¥ @uw Aff o0 wig@
© wfew X we & gare gl wifgd
4 i figrew w¥w w7 qEI AT
¢ wgt v wiw wreh wr wex, awh
- A e o g
sire v fnd fedr were o arde
297 (AD) LSD--8
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*r wrweqy oY wdR o AN feat
& fordr srger oty Wf 1 W g ¥
wadt @ w5t ¥ o w1 v §
ag Afw Wfwr m ¥ §iw avyg & off
g wnde 1 afz G owr o Wl WY
qre sfaw few = At F o e
& vz g § Afer we o @
Qg A 3 g won ¢ D § v
W A ST TP IRN W ™R e
Wl F 3 e unsd A ey
& wifsd ford fr wooh 0w @,
T W T ¥ gak amad ¥
A Tt ¥ i o o Ty W AR

TF I W R { F WK e
g § 1wt qw ¥ ume vk awt
¥ werrer Wi § 1w & w0k
Y, Wik ag sTnT ¥ ), gF wifgd
fora® grr WY Y aw ST & wewer
T g ¥ | WK Gt smet aff
it ot 3w & v angE ¥ gever
Wy o ot fedt wfar & o dw
¥ we WY fadw swe ¥ famara
A W § g wray wwy v awd §)

Ry 7 AP W § £H AW
e § faat T wer wE §
forrelt wr§ el i § + v SeY
qT TTgw § I, A & 9w WK W
¥ ST AT qUA HTE Ay ¥ 9
W e & wer o o § 1 g
e doe & agw &
NG aPN | P @ EEA
wgr fir M Wo qRo Yo § AT e
frre § w Wz § T T
feay ary wfg@ | § wwen § o
fardy % frdt +ft aeitvear wfY e wifgd
dcdy 7 sv wnd A fft o
wifgd ofe wre faslt e wofe
o @ g € wenrey & fewdt
w g Wiy I Awr § @ o
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Wit 3w gwg N aoft dewfer gufar
gy & It wer € wiv o W
@ v it wat wox o oY ¥ Ew
ooy WM & g9 & % Wi ey
"W |

aredy ¥ waew F agh o wga
wr T § 1+ qg wgy A fr andA
sEwy Tyraet ) ¥ @R
s & A I wgw A £
WIHY X @y T AT AW Y
frar wigd afer arry w1 wa= @
wfigd | ag @ Jr Mig@ fe W
Iqer X §

ATy v deaaY & To o @o
ok A 0 degey B A AR
et wearfe ®7 wigerw fer o <@
¢, a% fod 398 AEEE W/ §
worc ® gfrar @ Wi | @
wfafor It gt St Ry &
Irey areda g7 fre wfgd Wik
waeany ® fawd § gafead foofy
wigd WR IV W4 AP0 W gutsaa
figqr s wifg, ofs § uoir &
wwa w # T W A oW agr
a & gferm & wraft &), ot g gant
worar agy 9 &Y, N 9x AW e Ew
w9F AW * T @0 X1 9w
qEEATR AR & W § WK IEe
qred § B fwfter oy @ @
oG, & IqF WHA RIS §Y
wrar & | WX g WY & qvg wewrex
g, oY 76T 9189 Wk Iy fpeffory
@ THT | WAy @ e Freew
o YA @A gy ¢ 1 mwrar
firort & a1 a1 A0 WY OF 1O IIAeN
st W@ 1 &I /W F gg Af
gy wifigd fie W wr el &
oot & g0 wg ¥ gefer wn
iR, wfis & w0 o AT W R
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o fedt & srow ofy wrek §, Afer
T e o A wad ) s el o
tw dwdr F wor aff v @1 wre
W e Jrem g ) S v ¥ vy
EW AN gaw fewra wr wuer oy #—
g onl ol o oft & 1 wiEe
el & Ay @ iyt F farelt of
g /i f oF, & gt 1 e
e & wem & R far s
qEar § 1 W< fedy w7 i & vark
¥ AT ¥, a1 Iwe) I &Y | W
T a7 $U qear § | awdw &
waafeay v, fam faw & qg wfewre
fear o gwar §, I AgEw ] W@
wiwwrt fear o oifgd

w ¥ faadt wagta ged §,
far o ®) 3w N frwrewny @,
WHIEAFZ, WA afr g, & W
A ¥ 59 afr @,

Qw Wt weer  FRE

ot o ¥ # wwEm g
fis T M & fod <Efew wrdT QAr
wifgd & I79 wrsd wr sxEw AW
farar wifgd | woft oF qaA F Wy
fie q% 7o frao ¥R qHe To TFo
wR Ia¥za w faam wfg@, wife
tdvaw AR fadwam fedt o fawe-
w7 AN T 1 A T W
wrer § | 58 o9 93 A § gk
/% gUT WKWy O, ¥X fx e
fas dre srefra w1 TOH e
& 7 & g0 agr e drg g
st § 1 xdY avg wfweary @ oft €
Wi & ft fit1 o
fedt aes 24T T &, i fedr avs
Wit 1 aoR W e §
A% Al WK, a @ qa—ga drwe
o W 9= @R fr—Rwdy Wi dndy
¥ wglt A&7 v gw § W vés—
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| & Wy AW 9T gAET wE AW B
vy § wpm—gret gt o awy
& il § v g e O Wi 9
oY oy & & fear g

*N & e, wgfee ol v,
fer fafw faww & werrer wad &,
A% fad ot 2% @7 T R, I W
& wedw & avg @ fed T =g,
erex gant faes fgd, i mae
oIt AmEe A 9, FER-ET
femm T @M, N AWK
wfa fadw-wrrn e § sk sEer
ot § ad w97 faedi feq o

T okt & wra wawia ofr, &
W gRAE qAT g6 oW AR
anq fzar

Shri L. Achaw Singh (Inner Mam-
pur): Mr. Chairman, Sir, this Bill,
as it has emerged out of the Joint
Committee, has got a number of con-
troversial clauses. By reading the
large number of minutes of dissent an
impression has been created in our
minds that the Committee has not been
able to come to some working agree-

India and the Indians in the interests
of the British colonial power. Now, it

m,
éagg
i
i
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quired to be registered and shot-guns
and rifies which are meant for sport-
ing purposes are exempt from registra-
tion. A hunting licence is necessary
only during closed seasons.

In the United Kingdom also, the
gun licences and the game licences
are merely taxes, and anyone who
applies for them can go to the post
office and have the registration made.

Certain changes have been made in
the Bill. They are welcome, but
then the basic approach has not at
all changed. The same sense of fear,
distrust and suspicion which has in-
spired the original Act is still work-
ing in the mind of the hon. Home
Minister. It is a fact that law-abid-
ing citizeng find it very difficult to get
arms and to have licences, But, in
spite of these rules and Acts, we find
that dacoits and anti-social, ant-
nationa] elements are in possession
of the latest types of weapons and
also firearms and service revolvers of
military type.

I strongly feel that the rigours of
the Arms Act should be taken away
and all those who require arms for
self-defence should be given the
licence without any difficulty. We are
free now, and people should be train-
ed freely to use firearms so that in
the case of any emergency, we can call
them up and utilise their services
effectively.

I would humbly submit that gun
licences should be issued as in the case
of the United Kingdom, by way of
collecting revenue, by way of taxes
only, and anyone who requires arma
should be given licences freely with-
out any police enquiry or without any
encumbrance.

I would like to deal with some of the
clauses of the Bill. The definition of
arms is too wide. It includes all
sharp-edged and deadly weapons.
There is hardly any weapon of offence
and defence which is not included in
the definition. The acquisition, pos-
vession and carrying of arms may be
banned in any area, and licences will



arms.
1 further submit that air-rifies should
be exempted from the provisions of
this Bill. They are not dangerous.
They are operated not by cartridges
nor by any explosive substance, but
by pellets and compressed air. They
cannot be used for unlawful activities.
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appeal should le necemsarily
District and Sessions Judge.
people in the border areas find it
dificult to have the licence
district hesdquarters. They
remote hill areas, While
the district headquarters,
to spend & lot of thme fh trekking
distances and also money
food, etc. So, I submit that
suthority to issue licences sh
the S.D.0. at the sub-division
quarters, specially in those parts
the hills like Manipur, Tripura and
Assam.

Finally, 1 submit that adequate steps
have not been taken for training our
vaung, men. in_markmunshin.. Tangneal.
to the hon. Home Minister that suit-
able amendments should be made so
that our able-bodied persons specially
in the border areas may be supplied
with arms freely and converted into &
second line of defence at the time of
any emergency. Especially the tribal
people living in areas bordering the
Himalayas and our borders with coun-
tries like Pakistan and Burma should
be freely provided with arms from the
point of view of both self-protectiomn
and nationsl defence.
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“ ‘arms’ includes fire arms, bayo-
nets, swords, daggers, spears,
spearheads and bows and arrows,
and also cannons and perts of
arms and machinery for manu-
facturing arms.”
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Heon. Members have asked whether
#t has really become liberasl. ¥From
certain points of view, certainly it has
betome liberal. ¥For exmmple, the
clearest improvement is so far as
licences wre concerned. After all, that
is the main point that comes in the
Bill. Bo fer as licences wre concerned,
they are resiricted only to firearms.
Under the old Act, even for the posses-
sion of an ordinsry weapon, an ordi-
nary sharp-edged weapon, a licence
was necessary. From that point of
view, certainly the Bill is an improve-
ment. As to the question how far it

independent, as for example, the
United Kingdom, France or United
States of America, we have o concede

according to conditions here.
that point of view, I would submit that
the present Bill jis certainly an

improvement.

Seme peaple say that it 13 not suffi-
ciently liberalised. We have to con-
cede that it is not fully liberslised. It
13 not in keeping with the Acts they
have in the United States or Canada
and most of those countries. There it
is only a question of registration:
there is no question of licence. Here
Lcence is, in fact, the most important
problem. As it happens, people in the
villages, the ryots, find it very difficult
to get licences. Often, 3t 1s a sort of

my bést in this House. hope to con-
vince our hon. Home Minister,
Baj- Singh: Yoo are



we framed as late as 1951. In the list
of exemption, under item 4, relating
to the exemption, there is this entry:

“Every person of Coorg race
and every Jumma tenure holder
in Coorg, who by his tenure, is
hable to perform military or police
duties.”

as liberal as it is in Coorg now. I am
afraid that the Bill does not grant

much of exemption to all the Indians
‘a:lfeelitougmto. If it is successtul
in Coorg, I do not see why it should
not be successful all over India. In
this connection, I would like to refer
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sioner there and he lives there and
as long as he lives, he is the Com-
missioner. There is no theft, there
is no robbery, no crime. They
drink merrily and are happy ..”

He then refers to Mr. Modi and saye:

“My friend, Mr. Modi, I think
would like to go and live there..”

Shri D. C. 8harpa: I would like to
go and live in Coorg.

Shri Achar: You are welcome. Now,
the point I am urging is that so far as
Coorg is concerned, they have com.
plete exemption now. I am appealing
to the hon. Home Minister to see that
we are not worse off, if the provisions
cannot be liberalised. If the same
state of things as obtains in Coorg
could not be made applicable all over
India, so far as Coorg is concerned,
the status quo should not be disturbed
and they should be allowed to have
the privileges they are now having

Mr. Chairman: The hon. Minister.
Shri Datar: Mr. Chairman..

Mr. Chairman: 1 think the hon.
Minister wall take sometime—about
twenty minutes or so—and so he can
continue tomorrow.

shri Radhelal Vyas (Ujjan): Sir,
1 have been waiting from 2-30. I
would not take more than five
minutes The hon. Minister can reply
tomorrow.

Mr. Chatrman: After I have calied
the hon. Minister to reply, so far as
the discussion is concemed, I do uot
think it is oroper for me to call any
other hon. Member. I am sorry I am
unable to call him now.

The Lok Sabha then adjourned il
Eleven of the Clock on Tuesday, Nov-
ember 17, 1950/Kaortika 28, 1881
(Seka).
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$Q. Subject CoLoums
No.
1. “Kashmir™ . 1=3
3. Mmgals Dam . . 37
3. Recruitment of Labour
in Gorakhpur 89
4. Export of iron ore to Cze-
choslovakia . 10-11
s. Efficiency code . 1113
6. Supply of cycle tyres and
tubes . . . 13~14
7. Alummium  plant at
Rihand . . 14—16
8. Puppeuy m ﬁlm mak-
mng 16~17
9. Fim lnmtute 17—19
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11. T.V.Seus 25—27
13. Kirtinagar Colony 27-28
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1S. Nuclear test in the Sahara  31-32
16. Broadcasung Stmon at
Darbhanga 32—34
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sons . . . 4142
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vice . . . . 42-43
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. 36, lndo-?akistm Bordcr
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27. Export of uk . 44-45
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lem . .

Forged plupom
Mahatma Gandhi’s Sams-
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Radio Station in Sikkim
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11.
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Spun Silk mill 1n Assam

Construction of shops
and stalls in Govern-
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Bxport quotas of ground-
nut oil .

EBmployment oppo:mmnet
in Bombay State .

Unemployment in Bom-
bay State .

Production of mgucm
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Manufacture of cars, yeepn
and trucks
Lemon grass oil .

Industrial Estate at Ba-
1ala

Tungsten urbxde
ALmsitnon of land mn

Indians arrested by
esC .
Mgration of
from Ceylon
Atomc fuel

plant

Unemployed gradustes
registered with  Em-
ploy ment Bxchanges

Goa ,
Industral
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Industrial Estate at
Agra .
Import and Btpon of
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lon
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Shipment of bauxite
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fabrication
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63
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Surgical instruments and
sppliances

Chemical analysis of Ferro
Alloy

Co-operative  Societies
1 coalfields

Import of Dammer Batu

Remodelling of Tehar
Village (Deihi)

Fernliser plant at Bom-
bay

Rehabilitation of displa-
ced persons 1n UP

Tibetan Buddhist Mo-
nastery 1n Jalpaigun

Entry of Pakistanis
Jammu

Indian Temple at Baky

New buwlding for Gov-
ernment of India Press
at Siumla

Import of rubber shoes

Development of khadi in

Himachal Pradesh

Au.tbomluc looms for Pun-

’ . . .
Loans to Industries at
Fanidabad
Bxport of fruits

Film Workers

International Film
Festivals 1n 1959-60

films on
power projects

Exportof cotton prece-
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No.
s1. Import of air condition-
6 g equpment
3 s2. Migrstions from Pakis-
tan
63-64 s3 Calcrum Carbide
64 OBITUARY REFERENCES
[
S ‘The Speaker made references
66 to the passing away of
Shn Keshavrao Marutirso
Jedhe, who was &8 sitting
66 Member of Lok Sabha,
Dr John Martha, who
67 was a Member of the for-
mer Central Legisiative
Assembly, the Comst-
67 tuent Assembly of India
and the Provisional Par-
67-68 lmsment, Syed Moham-
68 mad Ahmad Kazmi, who
was a member of the for-
mer Legulatuve
Assembly, the Consu-
68-69 tuent Assembly of Indi,
the Provisional Parba-
ment and First Lok Sabha
69 and Rev J J. M. Nichols-
Roy who was a Member of
69-70 the former Central Legusis-
tive Assembly and the
70 Constituent  Assembly of
Indwm ,
70-71 Thereafter Members stood
m silence for 8 nmunute 88
71 a mark of respect
7 MOTIONS FOR ADJOURN-
7172 MENT
72 The Speaker withheld hus
consent to the moving of
the followmng adjourn-
72 ment motions given nouce
of by the members shown
73 agunst them
7 lay onthe Nouce by
1 (')genzfcm. Shri
74 nese Govern- Mohan
ment n re- Swarup
the
74-75 Indian Pob-
cemen
75~76 returning the
dead bodis
76 of those kill-
Chunene 1o
tro-
7677 :gum Lads-
on the
a1t October,

7778

1959.

CorLomng.
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Keshari Deo.

PAPERS LA!D ON THE
TABLB

xA ofWhnePt
0S92 o Yo P

(z) A c&py of Noufication
S.R. 1205 dated
v.b: 31t October, 1959
under sub-section (3)
Section 13 of the 1c
Premises (Evicion  of
Unsuthonised Oacuplnu)
M! 1958, mekng
ts 10 the

Pnblxc Premuses (Bvic-
dion of Unauthorised Oc-
cpents Rules, 1958

A f the S
@ mu g‘m,)u T
nance, 1 o
R LK.
t on the 2sth
October, 1959, under pro-
visions Article

tzs(z)
(8) of the Constitution,

“W of each of the
Mo%m -
iog the action taken by

102—06

{5 Supplsnenuq Seventh
Statement No. Sessjon,
VIIL 1959
m) Supplementary  Sixth
Statement No. Session,
X1 1958
(iv) Supplemen Fifi
Statement moy Sngm,
v. 1958
(v) Supplementary Fourth
Statement No  Session,
XXII1. 1958
(v1) Supplementary Third
Statement No  Session,
XXIX. 1957
(1) Supplementary Second
Statement No  Session
XXIX. 1957

(s) A ccpy of each of the
follomang  Noufications,
under sub-section (6) of

Section 3 of the Essenual
Commoiue! Act, 195S
() SRO. No. icos deted

h March, 57,
sRé“No 1788 dgud
the 1t June, 1957,

S. 0. No. 331dlled h:
gthMlnh,
S R. No. SOOdltedthe

0i) sn.g No, ms dated
May, 19357 k-
ing c‘etmin fnnh:r’zmendc

T B
(1) S.R.O. No. 3334 dated
o
g’du’ f;?"k! (Contral)

G}A Notification
¢ mumdﬂdm

anhhe



the Coffee Rules, 1955.

(7) A copy of the Shipping
¢ t Fund Com-
mittee (Bxecution of Con-
? ules, 1959, wb-

in Notificstion No.

G S.R. 1199 dated the
318t October, 1959, under
tl\b—sectmn (3) of Section
3‘ the Merchant
ipping Act, 1958.

8) A of esch of the
()follm papers :

he Co
(I)El:eqm ; Comm:me Plrlt:

(ii) Government Resolution
0. 42-SSI(B) (5)/ss ds-
ted the uth Aug\“t’
1959

(9) A copy of esch uf the

owing Nonficaions

under sub-section (6) of
Section 3 of he Essential
Commodities Act, 1955 :

() G.S.R. No. 1101 dated
the 3rd October, 1959

(1) G.S.R. No. 1102 dated
the 3rd October, 1959 ma-
hng certain ments

o the Textile (Produc-
nou by Powerioom) Con-
ol Order, 1956

(iii) G.S.R. No. 1103 dated
the 3rd October, 1959
maki certain r

ts to the Cot-
ton Textiles (Control)
» 1948

(10) A copy of Statement

umn taken or

to be taken by

of India
on the Conventions
and

¥

g of each of th
(1) A copy = oni

[Dasy. Deanss)

Corvsus

PAPERS LAID ON THE
TABLE--contd.
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Corwwaes

trisl  Disputes (Central)
Rules, 1957 :

(1) G.S.R. No. 1151 daged
the 17th October, 1959 .
(u) GSR No. 1182 dated

he 24th October, 1959.

(12) A of Notification
No. G.S.R. 896 dated the
15t ° August, 1959 under
sub-section (3) of Section
40 of the Displaced Pet-

sons (Compensstion
Rehabilitation)  Act, 1954
making certain further am.
endments to the anheed
Persons ( sstion
Rehabilitarion)
Ruk:s. 195§

(13) A copy of Notification
0. G.S.R. 1089 dated
thz 26th
199 under sub-section’
%) of Section 40 of the
1splaced Persans (Com-
pensation and Rehabilita-
tion) Act, 354, roaking
certain  furt amend-
ment to the Displaced
m!ms (Compensstion

Rehabilitation)
Rules, 1955.

{14) A copy of the ‘Pnha-
mentary
Summary of Work' g:

waining to the Exghth
sion of Second Lok

PRESIDENT’S ASSENT TO
BILLS . . .

i) Secretary lsid on the
()'l\blethefollumn;&lh

med by the Houses of
ulmentdnrm‘tbe last

and assented to
bythe President since the

(1) The Kerala Appropris-
tion Bill, 1959

(2) The Appropriation (No.
7) Bill, 1959

(3) The Cnmmll Law (Am-
endment) Bill, 1959

(4) The Travancore-Cochin
Vehicles Taxenion (Am-
endment and Validation)
Bill, 1959

*
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PRESIDENT'S ASSENT TO
~ BIL.L.8—contd.

(11) Secretary also lasd on the
‘Table copies, duly authen-
ticated by the Secretary
of Rajya” Sabha, of they
following Bills passed by}
the Houses of Parhament
duning the lsst Session
and assented to by the
Premdent mince the last
report made to the House
on the 13th September,
1959 ¥ ¢

(1) The State Bank of India
(Amendment) Bill, 1959

(2) The Kerala Local Au-
thoriies Laws (Amend-
ment) Bill, 1959

(3) The Public Wakfs (Fx-
tension of  Limutation)
Bill, 1959

(4) The Road Transport
Corporations (Amend-
ment) Bill, 1959

(s) The Employment Ex-
changes Compulsory Noti-
ficatson of Vecancies Bull,
1959

(6) The Wakf (Amendment)
Bill, 1959

(7) The Indian Electricity
(Amendment) Bill, 1959

(8) The Banling Companies
(Amendmt)‘ﬂlll, 1959

(9) Fhe State Bank of Ind:a
(Subsidiary Banks) Bill,
1959

(10) The Oil and Naturel
Gas Commseton Bill,
1959

(11) The Government Sa-
vings Banks (Amendment)
Bill, 1959

(12) The Government Sav-
ings Certificates Bill, 1949

(33) The Public Debt (Am-
endment) Bill, 1959

14) The Rsjasthan  and

( ﬁiﬁhyﬂ Pradesh (Trens-
fer of Territories) Buil,
1959

REPORT OF BSTIMATES
COMMITTHEE PRESENTED

Sixty-second” Report was
presonted

[Daxy Dsstge]

"Corvans

STATEMENTS BY MINIS«
TERS .

(1) The Mimster of I
tion and Power (

M Ibrahim)
;nlde a statement on the
atest position reghrdin,
the mishap on the acf
August, 1959 to the Hoist
Chamber of & tunnel 8t
the Bhikra Dam and also
lmd on the Table a
copy thereof

(2) The Mimster of Irn-
tion and Power (Hafiz
ohammad Ibrahim) imd

on the f[able a copy
of the statement on the la-
test developments regard-
ing the  Indo-Pakistan
Canal Waters Disputes

(3) The Deputv Minmister of
Railways (Shri Shahnawaz
Khan) made a statement
regarding the dccdent to
Agra-Allahahad  Passen-
ger train ar Bidanpur on
the 20th October 1959

(4! The Deputy Mimster
of Exterral Affairs (Shri-
mat:  Lakshmi  Menon)
made 4 statement on the
resules of the Mimister-
fevel Indo-East Pakistan
Burder Conference held
from the 1sth to 22nd
October, 1959 and also lad
on the Table the following

papers

(1) Copy of the Joint Com-
munique 1ssued by the
Governments of India
and Pakistan on the 24th
October, 1959 .

(u) Copy of the agreed deci-
s1ons and procedures to
end disputes and incidents
along the Indo-Bast Pakis-
tan border signed bv the
Secretaries of the two
Governments ,

(m) Copy of the Ground
Rules formulated by the
Multary  Sub-Compmittee
of the Indian and Pakistan
Delegstion and other de-
tatled arrangements #rriv-
ed 85 tO MAINMN PeRco-
ful conditions along the
1ado- Paluswan border
archs;

228
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STATEMENTS BY MINI-
STERS—contd.

(iv) Copy of letters exchanged
between the Secretaries
of the two Governments
on the further follow-up
of transit and visa facili-
ties and promotion of
trade between West Bengal
and [East Pakistan

EXTENSION OF TIME FOR
PRESENTATION OF RE-
PORT OF JOINT COM-
MITTEE

Shri Arun Chandra Guha
moved that the time ap-
pomnted for 1he presenta-
tion of the Revort of the
Joint Commuttee on the
Companies (Amendment)
Bill, 1959, he further ex-
tended up to the last day
of the first week of the next
sess1on

The motion was adopted

BILLS INTRODUCED

(1) The Indian Panel Code
(Amendment® Bill,
1959

[Daxy Drassr]

CorLuMmns

120

120-21

BILLS INTRODUCED —contd.

(2) The Constitution (Bi-
ghth Amendment) Bill,
1959

(3) The Hyy Commuttee Bill,
1959
BILL UNDER CONSIDERA-
TION . .

The Minusteran the Munustry
of Home Affars (Shri
Datar) moved that the
Arms Bill, as reported by
the Joint Comnuttee, be
taken 1into consderation.
The discussion was not
concluded

AGENDA FOR TUESDAY,
NOVEMBER, 17, 1959'KAR-
TIRA 26, 1881 (SAKA)—

Further discussion on the
motion to consider and
passing of the Arms Bill
as reported by the Jont
Commuttee and considera-
tion and pessing of the
Mauscellaneous Personal
Laws (Extension) Bill,
ay  passed by j
Sabha and also the Securi-
ties Contracts (Regulation)
Amendment Bill

CorLumes

. I81—31





